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519
PARLIAMENT OF INDIA
Friday, 1st December, 1950.

The House met at a Quarter to Eleven
of the Clock.

[MR. SPEARER in the Chair]
ORAL ANSWERS TO QUESTIONS
TRUSTEE COMMITTEES

*544. Shri B. K. Das: (a) Will the
Prime Minister be pleased to state
Whether Governments of East Bengal,
West Bengal, Assam and Tripura have
enacted necessary legislation to set up
Trustee Commitiees as per sub-clause
(vi) of clause B of the Indo-P
Agreement of the 8th April 19507

(b) If not, what are the reas !
the delay? ons for

(c) Have any steps been taken to
ascertain how many migrants have
decided not to return and whase
immovable properties are to be taken
care of by the Trusiee Cemmittees?

The Prime Minister (Shri Jawahar-
Ial Nehru): (a) No. ¢ *

(b) Some differences of opinion have
arisen between the Governments of
West Bengal, Assam and Tripura on
the one hand and the Government of
East Bengal on the other rega
the interpretation of Clause B(vi) o
the Indo-Pakistan Agreement of the
8th April, 1950. These differences will
shortly be discussed by the two Central
Ministers and as soon as an agreed
decision has _been reached, necessary
legislation will be enacted by the
Provincial and State Governments
concerned.

(c) No. It is not possible to as-
certain the number exactly nor should
it be necessary to do so0. The Trustee
Committees will take over charge of
the properties of those migrants who
do not return to their homes by the
limiting date prescribed by  the
Agreement.
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Shri B. K. Das: Sir, may I know
what are the points of difference as
to the interpretation of the clause con-
cerned, in the Agreement?

Shri Jawaharlal Nehru: I would pre-
fer not to answer that question because
I might make an error, as they are
rather legal points, not because there
is any secrecy about it, but because I
may not be able to give the exact
answer off-hand.

Shri B. K. Das: Sir, may I know
whether the Trustee Committees will
take charge of the properties in Bihar?

Shri Jawaharlal Nehru: I don’t think
so. speaking from memory; I don’t
think there is to be a Trustee Com-
mittee for Bihar.

Shri B. K. Das: Sir, a large number
of migrants have come from Bihar
also, and I wanted to know whether
their properties come under the
Trustee Committees? Will these Com-
mittees cover any pro that has
been left by migrants from Bihar?

Shri Jawabarlal Nehru: I don't think
so.

Shri A. C. Guha: Sir, may I know
how those properties are now being
managed? Is there any arrangement
of the Government to see that the
properties are not wasted?

Shri Jawaharlal Nehru: There are
lists of large numbers of properties
with the Trustee Committees, but they
are not actually managing them. As
a matter of fact, so far as land is
concerned, it is probably being used
for cultivation, and:so far as houses
are concerned 1 suppose they are not
properly occupied; and I don’t think
there is any adeguate system of look-
ing after the property.

Shri A. C. Guha: Sir, may I know
whether there is any actual valuation
of the property left behind in East
Bengal?

Shri Jawaharlal Nehra: No, Sir. No
attempt has been made to value this
property, so far as I know.
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Shri A. C. Guha: Sir, have any
claims been made by the refugees from
East Bengal as to the value of the
properties left behind by them?

Shri Jawabarlal Nehru: May be
some individuals might have made
claims, but I am not aware of any
large number of claims.

Shri B. K. Das: May I know, Sir,
whether the method of taking posses-
sion and managing the property also
will be decided on the basis of the
agreement between the West Bengal
and East Bengal Governments?

Shri Jawaharlal Nehru: Pardon.
Method of what?

Mr. Speaker: The method of taking
possession of the property.

Shri Jawaharial Nehru: I might
draw the attention of the House to
the fact that the position with regard
to evacuee property in East Bengal
and West Bengal, etc, is entirely
different from that in West Pakistan
on this side. For instance, there is no
custodian in whom the property will
vest. The properties belong to the
owners wherever they may be, and
the Agreement laid it down that if
they returned by a certain date, they
could take back the property. If they
do not come back and if they remain

ently as migrants, even then
they retain the ownmership of the pro-
perty. They can sell it if they want.
As a matter of fact quite a large num-
ber of people have gone back them-
selves to look after their properties,
or they have some agents there. But
it is not always satisfactory. The
Trustee Committees, I don't t}nnk, nave
really functioned thus far in a large
sense. The matter is continuously
discussed between the two State
Governments, the West and East
Bengal Governments, and sometimes
the Centre aiso isf consulted; ango t};lexe
are differences of opinion as ow
far the Government directly should
come in, or whether the things should
be done through non-official bodies,
and so on. These difficulties arise.

MusLiM Evacuees (RETURN)

+545. Shri Kesava Rao: (a) WIill the
Prime Minister be pleased to state
whether it is a fact that a certain
number of Muslims who left provinces
of India before the 15th August 1947
to places assigied to Pakistan bave
gince been inviied o come back to
India?

(b) If the answer to: part (a) above
be in the affirmative, how many such
Muslims have coine back to India?
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(¢) How many of these Muslims
have been allotted their previous lands
left by them?

The Prime Minister (Shri Jawahar-
lal Nehru): (a) No, Sir.

(b) and (c). Do not arise.

Shri Kesava Rao: Sir, may I know
whether it is a fact that recently some
Muslim evacuees who came back from
gx-apkx,stan have been settled in the

Shri Jawaharlal Nehru: Yes. But
the question is about people who left
India before the 15th August. My
friend may perhaps be referring to
some who went in last February and
March. According to the Agreement,
we allowed these people who went in
February and March under special
circumstances to come back, and a
number of them have come back.

Shri Kesava Rao: Sir, may I know
whether the evacuees who have return-
ed to India have been allotted land
which was previously allotted to the
refugees who had come from Pakistan?

Shri Jawaharlal Nehru: No refugees
had gone there during this period and -
settled in the U.P. The question of
:ﬂotting land to them did not arise at

Shri Kamath: Sir, is there any truth
in the Press report that some of the
refugees who came back from Pakistan
recently, were not those who left India
during that period but were destitutes
who were sent to India by the Pakis-
tan Government?

Shri Jawaharlal Nehru: The proce-
dure laid down is this. First of all,
the Pakistan ‘Government checks the
persons, each individual, more or less,
and draws up a list. Secondly, our
High Commissioner in Karachi checks
that list. But it is quite possible, in
spite of various checkings, the wrong
people may come in, but there is the
system of checking.

Shri A. C. Guha: Sir, is there any
report which has come to the Govern-
ment that Muslims not included in the
Agreement have come in? Has Gov-
e;ner;\tg'nt received any report to that
e ?

Shri Jawaharlal Nehru: We have
not received any report from the U.P.
Government to that effect.

TECHNICAL TRAINING SCHEME

*551. Shri V. K Reddy: (a) Will the
Minister of Labour be pleased to state
which are the centret where various
technical persounel are being trained
under the Technical Training Scheme?
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(b) How many trainees are being
trained per year?

(c) How are these tiained persornel
employed?

(d) What is the number of trained
personnel wh» are unemployed at
present?

The Minister of Labour (Shri
Jagjivan Ram): (a) A list of Industrial
Training Institutes/Centres, at which
training is imparted under the Tech-
nical Training Schemes of the Ministry
of Labour, is placed on the Table of
the House. [See Appendix V, an-
nexure No. 12.]

(b) At the end of September, 1950,
there were 9,190 persons undergoing
training in engineering and building
trades and 2,555 persons undergoing
training in cottage and small-scale
industries. The annual outturn of
traéged personnel is estimated at about

’

(c) Ex-trainees who require employ-
ment assistance register themselves
with the Employment Exchanges,
which then make every endeavour to
%hce them in suitable employment.

ery often trainees secure employment
before actually leaving the Training
Institutes.

(d) Exact information on this point
is not available as there is no machi-
nery at present to follow up the careers
of ex-trainees. Out of the 31.146
trainees who have passed out of the
Training Centres, only 4.346 are regis-
tered at present with the Employment
Exchanges and may be taken to be un-
employed.

Shri V. K. Reddy: May I know whe-
ther any flnancial aid has been given
to these trained persons to start their
own industries?

Shri Jagjivan Ram: No, Sir.

Shri V. K. Reddy: May I know if
there is any proposal before the Gov-
ernment to give some subsidies to
these trainees?

Shri Jagjivan Ram: There is no such
proposal.

Shrimati Renuka Ray: May I know
bow many of these trainees are refu-
gees and is any priority given to
refugees in regard to this training?

Shri Jagjivan Ram: We have a total
number of 11,745 trainees at- present
in our institutes, out of which 1,976
are displaced persons and 9,769 others.

Shri Tyagi: How many of these
trainces have established their own
cottage industries?

Shri Jagjivan Ram: I have already
replied to that, Sir. We do not follow
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it up but as I have given in the figures
out of 31,146 trainees who have passed
through our institutes only 4,341 have
registered themselves in employment
exchanges and it may be presumed
that they have not either started their
own industries or have been employed.

Shrimati Durgabai: May know
whether it is a fact that the Govern-
ment are contemplating to close down
some of the vocational training centres
run under the Ministry of Labour in
Delhi? If so, what is the reason?

Shri Jagjivan Ram: It is not the
intention. As a matter of fact due to
economy measures we have already
reduced the number of these training
centres and have reduced the number
of seats also from near about 18,000
to 10,000. But at present there is no
proposal to close down the existing
centres.

Shri A. C. Guha: Is it true that the
number of seats reserved for East
Bengal refugees in these training
centres in West Bengal were not all
filled up? If so, why?

Shri Jagjivan Ram: There may be a
few seats which have not been filled
up and the reason would be that the
necessary number of candidates were
not tforthcoming.

st e . @ @ ¥ g
gonifagl &1 #g7 a% emA @ oo
WEINR TR @ AT QT § @ o
% foad gfom @i ng § 7

[Shri Balmiki: How far the interest
of Harijan refugees is being looked
after in this scheme and if so. how

many refugees have joined the traiping
centres? }

st st aw et & fod
R A TR ATETE 7 gfewr s &
afeq for sAdr s iR
A § @Y ag AT gAX frw dF owy
¥ 5 g fr oW1 senfe w2
SHIRT § AT ARTE § 917 |
[Shri Jagjivan Ram: There is no res-
triction for Harijans and as far as I
know, quite a good number of Hari-
jans have joined them. But they are
not forthcoming in as much numbers
in which they should. It is for persons

like our friend to induce them to join
the iraining in large numbers.]
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‘Shri Rathnaswamy: May I know
‘whether the Government have been
able to find jobs for all those who were
trained in these training centres?

Some Hon. Members: That has
already been answered.

st @@ : F & wAAw A
WEI4T ¥ 93 g%l g fF et 71 o
FIME (1) S a0 5
A T aifaz § 7

{Shz:i Dwivedi: May I know wkhether
‘th_ese include some trainees from Part
C’ States other than Dethi?]

Wt wmiva @R @ (d1) ¥ A
F, I A FE TFET AL F13AT
w2 feedt ar g @0 7 wlaw @
g

{Shri Jagjivam Ram: They include
from Part ‘C’ also. There is no res-
triction for them. They can join the
Delhi Centre or any other centres.]

Shri Rathmaswamy: I want to ask
another question, Sir.

Mr. Speaker: I do not propose to
allow further questions.

Coca-Cora

~352. Shri Kesava Rao: Will the
Minister of Commerce be pleased to
state what are ‘ne terms under which
the manufacturers of Cccs-Cola have
been allowed to estublish their busi-
ness in India?

The Minister of Commerce (Shri Sri
Prakasa): In June 1948 Messrs. Pure
Drinks Limited, Delhi, were granted a
licence for the import from the U.S.A.
of machinery and accessories for the
manufacture of soft drinks, and
July 1948 they were also granted a
licence for the import of concentrates
of Coca-Cola. Government have no
information of the terms of the
arrangements hetween Messrs. Pure
Drinks Limited and the Coca-Cola
Concern in America for the production
of this drink in India.

Shri Kesava Rao: What is the neces-
sity for this Coca-Cola drink?

Shri Sri Prakasa: It is as necessary
or as futile as any other drink.

Shri Gautam: Is the Government
aware that in the city .of Delhi alone
150 soda water factories are threaten-
ing to close down and if so, what is
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the reason that the Government Minis-
ters are supporting this foreign
venture?

Shri Sri Prakasa: 1 do not hold any
l(a:rileat for soda water as against Coca-
ola.

Shri Sarangdhar Das: May I know
it sugar is required for the manufac-
ture and bottling of Coca-Cola and if
so, how much sugar has been granted
to them and which is the authority
which has granted it?

Shri Sri Prakasa: The manufac-
turers have been granted a licence
under the Food Products Order of
1948 and have been allotted a quantity
of 17 tons of sugar so far.

Shri Karunakara Menon: May I
know whether this Coca-Cola has any-
thing to do with either Coca or
cholera?

Shri Kamath: Is the hon. Minister
aware of the statement made the other
day in this House by his colleague,
the Minister of Industry and Supply
regarding the capital invested in this
industry by Indians?

Shri Sri Prakasa: I am afraid I do
not know what exactly my hon. col-
{gag'ue said on the occasion referred

Shri Goenka: What has been the
value of the machinery imported?

Shri Sri Prakasa: Rupees Ten iakhs.

Dr. M. M. Das: In view of the fact
that a special kind of bottle is neces-
sary for bottling this drink what is
the amount of foreign exchange allow-
ed to the company to import American
bottles for this drink?

The Deputy Minmister of Commerce
(Shri Karmarkar): Regarding the exact
amount granted for the first import
of bottles I shall be happy to supply
the information in due course. But I
might say that it has been provided
as a condition in the agreement that
permission should be granted to im-
port bottles only along with the main
plant and that in .future they should
make arrangement for the indigenous
gupply of bottles.

Dr. M. M. Das: After the opening of
the factory no bottles will be imported
from U.S.A.

Shri Karmarkar: Obviously. My
reply was that permission to import
bottles was granted only along with
the main plant.

Shri Kesava Rao: May I know whe-
ther Government have received any
representation against starting this
venture here?
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Shri Sri Prakasa: Not that I am
aware of.

Shri M. A. Ayyangar: May I know
ifﬂ tgtlf drink has got any intoxicating
ect?

Shri Sri Prakasa: I am very conser-
vative in the matter of food and
drink. I have never tasted the drink
nor do I know of its’ effects in
consequence.

Shri Sondhi: What is the Govern-
ment's view, not his own view?

Shri Sri Prakasa: Government is an
abstract entity: it cannot drink.

Mr. Speaker: He need not answer a
question, unless it is permitted.

SENTENCES ON PERSONS IN MaHE

*553. Shri Kcsava Rao: Will the
Prime Minister be pieased tc state
whether any reply nas been received
tc the representation made by Gov-
ernment against the heavy sentences
passed on certain persons in Mahe?

The Prime Minister (Shri Jawahar-
1al Nehru): The Government of India
have received a reply from the French
Government to their protest to the
French Government regarding the harsh
sentences passed in Mahe. Since this
reply is not considered satisfactory,
the Government of India are consider-
ing further action to be taken in the
matter.

Shri Kamath: Did the Deputy Minis-
ter of External Affairs, Dr. Keskar,
when he was in Paris the other day
discuss this subject and other cognate
matters with the French Foreign
Office?

Mr. Speaker: Cognate matters?
Shri Kamath: This matter.

Shri Jawaharlal Nehru: I do not
know.

Goons For REFUGEE CO-OPERATIVE
SOCIETIES

*554. Shri 8. C. Samanta: Will the
Minister of Industry and Supply be
pleased to state:

(a) the names and amount of goods
that were kept reserved by the Govern-
ment of India for sale to Refugee Co-
operative Societies only; and

(b) whether all the goods have
been sold to the:n or whether there is
some surplus?

The Minister of Industry and Sn,pfly
(Shri Mahtab): (a) No particular
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stores were kept in reserve for sale
to Refugee Co-operative Societies only.
(b) Does not arise.

Shri 8. C. Samanta: May I know
whether such proposals were going on
for keeping reserves of goods
disposals for the refugees?

Shri Mahtab: There has been no
such proposal made. Probably the
hon. Member is referring to a_proposal
made in 1948 when the Disposals
retail shop was proposed to be con-
verted into a refugees’ co-operative
society, but that proposal fell through.
Now 1 suppose one retail co-operative
society is run by refugees and goods
worth Rs. 50,000 have been supplied
to that society.

CoTTAGE INDUSTRIES EMPORIA

*555. Shri S. C. Samanta: Will the
Minister of Commerce, be pleased (o
state:

(a) the names of our Embassies
abroad to which Cottage Industries
Emporia have been attached to meet
in foreign countries the demand for
Indian handicrafts and to earn foreign
exchange:

(b) the sale proceeds from these
Emporia in 1948-49 and 1943-50; and

(c) whether the demand for Indian
handicrafts abroad is on the increase
or on the decrea.e?

The Minister of Commerce (Shri Sri
Prakasa): (a) I would invite a refer-
ence to the replies given by my pre-
decessor and myself to the starred
question No. 312 on 11th March. 1950
and to the un-starred question No. 66
on 14th August 1950 from hon. Member
Shri R. K. Sidhva.

I might add that no emporiums as
such have been attached to any of our
Embassies abroad. Two showrooms
on a moderate scale have, however,
been set up, one at New York and the
other at Bangkok. Two other very
small showrooms are also in existence,
one in the office of the Consul General
at San Francisco and the other in our
Embassy at Stockholm. Besides small
consignments of handicrafts produced
by displaced persons, are on display as
samples in the offices of the following
17 of our Missions abroad: Berlin,
Berne, Brussels. Buenos Aires,
Hamburg, Lisbon. T.ondon. Manila,
Paris, Prague. Rio de Janeiro, Rome,
San Francisco. Stockholm, Sydaoey,
Tokyo, and Toronto.

(b) The set up of the showrcoms is
not intended for regular purchase and
sale of goods. It is intended only to
give publicity and to do liaison work
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between the suppliers at this end and
importers abroad.

. (c) Yes, Sir. The demand is on the
increase.

Shri Kamath: Is it a fact, Sir, that
some of our diplomatic missions
abroad, instead of patronising and using
our own handicrafts and our own
products, are taking to showy and
gaudy foreign goods?

Mr. Speaker: I don’t think I will
allow that question. It is full of insi-
nuations and inferences.

Shri B. Das: Does the practice of
our diplomatic services abroad import-
ing on their own account art treasures
etc. and selling them in the foreign
markets continue now?

Shri Sri Prakasa: Does the hon.
Member ask whether our diplomatic
agents carry on any business on their
own account? -

Mr. Speaker: Yes, that is what it
comes to.

The Prime Minister (Shri Jawahar-
lal Nehru): May I answer that ques-
tion? If the hon. Member is asking
whether our diplomatic representatives
indulged in illegal practices, it is a

straight question to answer. If any-
body does, he will be proceeded
against.

Shri M. L. Gupta: May I know whe-
ther any analysis is being made of
the demand of these articles in foreign
markets so that the particular cottage
industry may be developed in India?

Shri Sri Prakasa: We are in constant
touch with our representatives abroad
and we are studying the problem
along the lines suggested in the ques-
tion just asked by the hon. Member.

Sbri T. N. Singh: With the experi-
ence so far gained, are the Govern-
ment in a position to state what cate-
‘gories of cottage industry goods are
most popular in the foreign countries,
and whether any levy is made on the
manufacturers of these products in
India for meeting the expenses of the
show-rooms?

Shri Sri Prakasa: There are a large
number of our goods which are
popular: handloom products, carpets,
coir mattings, glassware. ivory work.
woodwork, and zari products. :

Shri 8. C. Samanta: Arising out of
the answer to part (c¢) of the question
that the demand for Indian goods is
on the inmecrease abroad. may I know
whether Government thinks it proper
to open, in the near future, empo-
rlums in our Embassies?
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Shri Sri Prakasa: Yes, Sir. In New
York we have already one and we have
sent Rs. 100,000 worth of goods to that
emporium.

PAPER

«556. Shri S. C. Samanta: Will the
Minister of Industry and Supply be
pleased to lay on the Table of the
House a statement showing:

(a) the amount of hali-yearly paper
and paper-board produced in India
during each half-yearly veriod from
1947 to 1950;

(b) how manv new paper mills have
been started since 1947 (with their
names and iocations); ant!

(¢) whether o1l variedes of paper
necessary for cuisumption are manu-
factured in India?

The Minister of Industry and Supply
(Shri Mahtab): (a)
Production (in tons)

Paper Paper

Period
Boarda.
35,200 8,710
39.160 9,990
39,559 9,608
41,118 7,622

42,870 8,607

January-June, 1947.
July-December, 1947.
January-June, 1948.
July-December, 1948.
January-June, 1949.
41,388
44,121 9,117

July-Docember, 1949. 10,330
January-June, 1950.

July-September, 1950. 28,044 (including

(figures for Oc-ober sad peper
November, 1950 not boards.
available). Sepatate
figures not
yot availa-
ble).
(b) None.

(c) Yes, Sir, except some special
varieties such as special coated paper,
cellephane, parchment, grease-proof
paper, special varieties of art paper
etc., required in small quantities.

Shri S. C. Samanta: May 1 know
which kinds of raw materials are
absent in India so that the kinds of
paper mentioned by the hon. Member
are not produced in India?

Shri Mahtab: It is not on account of
want of raw materials that these are
not produced but entrepreneurs, they
don’t come forward to start these
industries.
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Shri Raj Bahadur: May I know whe-
ther glazed paper used for packing
tins etc. is manufactured in the
<country?

Shri Mahtab: I think so. Packing
paper is manufactured in the country.

Shri Tyagi: Has any account been
kept or taken of the manufacture of
hand-made paper in India?

" Shri Mahtab: There is no regular
account kept, but hand-made paper is
manufactured in India.

Shri Joachim Alva: Beyond advising
consumers of newsprint like big news-
papers to economise in the matter of
newsprint, what steps have Govern-
ment taken to encourage the news-
print factories already existing in
India besides helping others to import
machinery and set up newsprint fac-
tories in the country?

Shri Mahtab: I am sorry, Sir, the
hon. Member is ill-informed. There is
no newsprint factory in India.

BLACK MARKETING IN ESSENTIAL
Goobps

*557. Shri Kamath: Will the Minister
of Industry and Supply be pleased to
state:

(a) the number of cases of black-
marketing. hoarding and profiteering
in cloth and other essential goods that
bave been reported during the last
four months from each oi the Part C
States;

(b) what action has been taken in
each of these cases; and

(c) whether it is a fact that Govern-
ment have issued instiructions to all
the States to deal drasticaliy with such
offenders?

The Minister of Industry and Supply
{Shri Mahtab): (a) and (b). A state-
ment is laid on the Table of the House.
[See Appendix V, annexure No. 13.]

(c) Yes. Sir, controls are meant to
be enforced and suitable instructions
have been issued.

Shri Kamath: The statement laid
on the Table. Sir, does not show the
number of cases in which action has
been taken under the Preventive Deten-
tion Act. May I have the figures with
regard to that—that is, action taken
under that Act?

Shri Mahtab: I don't know to which
statement the hon. Member refers,
but the statement with me shows the
details. Take the case of Delhi. There
the number of cases reported is 68:
under “Action taken”, the number of
cases challaned to court is 56, convict-
ed is 2, pending in court is 54; the
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number cancelled is 2 and the number
pending investigation is 10. 1 think
thlils kind of actisn is being taken else
where.

Shri Kamath: Am I to take it that
no one has been detained so far under
the Preventive Detention Act?

Shri Mahtab: If the hon. Member
refers to action under the Preventive
Detention Act, I can offhand say that
some persons have been detained in
Hyderabad and some in Bihar. In no
other State has there been .detention.

Shri Kamath: With reference to the
answer arising out of part (c) of the
question, is it not a fact that as report-
ed in the Press, the Prime Minister
issued a directive to all the States to
take drastic action under the Deten-
tion Act as well as under other laws?

Shri Mahtab: That is a fact. The
Prime Minister drew the attention of
the State Governments to that section
of the Preventive Detention Act stat-
ing that the blackmarketeers or those
who indulge in illegal transaction of
controlled commodities may be de-
taired under that Act.

Shri Kamath: Has Government issu-
ed a directive along with that that,
the persons should not be subjected to
any humiliating treatment before they
are convicted. as happened, I think,
in Bihar recently?

Shri Mahtab: There are specific rules
as regards these actions which have
been taken.

Shri Rathnaswamy: What is the
maximum and minimum punishment
awarded to these offenders, and how
many were acquitted?

Shri Mahtab: I am sorry that infor-
mation is not with me now.

FINANCES FOR REHABILITATION

*558. Shri Kamath: Wil. the Minister
of Rehabilitation be pleased to state:

(a) whether an estimate has been
prepared in regard to the total finance
that is needed for the rehabilitation of
displaced persons in India;

(b) what is the present allotment for
the purpose; and

(¢) whether Government are con-
sidering other ways and means to raise
the necessary finances?

The Minister of State for Rehabili-
tation (Shri A. P. Jain): (a) Some
efforts have been made to form an idea
of the money need.d for short and
long term plans; but no formal budget
for rehabilitating the entire refugee
population has "been framed.

(b) The present allotment for 1950-
51 is Rs. 17.03 crores. But a supple-
mentary allotment of Rs. 12°32 crores
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is being asked for separatély. This is
exclusive of the expenditure on evacu-
ation and relief, as well as Establish-
ment charges of the Ministry.

(c) This Ministry is a spending one,
and - approaches Finance for all its
requirements.

Shri Kamath: What is the per capita
bas(iis’on which this estimate has been
made?

Shri A. P. Jain: No absolute estimate
has been made, but I have given
figures of expenditure.

Shri Kamath: Has Government
received any figures so far, by which
they can estimate the total value of
the evacuee property in Pakistan?

Shri A. P. Jain: The House is aware
that claims from the displaced persons
have been invited. About 4} lakhs of
claims have been received, but they
contain the estimate as made by the
claimants themselves. These claims
will be processed and until they have
been processed it is impossible to form
any idea of the value of the property
left by displaced persons in Pakistan.

Shri Tyagi: Out of these Rs. 29.35
crores intended to be spent, how much
is going to the help or the rehabilita-
tion of refugees from Bengal and
how much on those from West
Pakistan?

Shri A. P. Jain: I believe a little
more than Rs. 13 crores is going for
the rehabilitation of refugees from
East Bengal and the rest for the
rehabilitation of those from West
Pakistan.

Shri A. C. Guha: May I know the
total amount so far spent for East
Bengal refugees and West Pakistan
refugees separately?

Shri A. P. Jain: I have not got the
figures of the amounts so far spent,
but if the hon. Member wants, I can
give the separate figures for East
Bengal refugees which have been in-
cluded in the Budget. They are as
follows:

East Bengal displaced persons:
Revenue rehsbilitation

expenditure Rs. 0.75 crores,
Loans . T B2
Relief .. " 8.53

»”

Total Rs. 13 .63 ”

Shri Kamath: With reference to part
(c) of the question, have Government
at time considered the = proposal
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for a capital levy or some other kind
of tax in this connection?

Mr. Speaker: Order, order.
Foop PARCELS FOR GERMANY

*559. Shri Kamath: Will the Prime
r be pleased to state:

(a) how many food parcels were
sent to Germany by the Government
of India and the Indian Red Cross
Society during the years 1946, 1947
and 1948, for distribution to needy
Indians there;

(b) whether the Indian Military
Mission in Berlin was entrusted with
the work of distribution;

(c) how many such parcels reached
needy Indians. and how many were
put to other uses;

(d) whether they were distributed
free to those in need; and

(e) whether it is a fact that several
such parcels have remained un-
accounted for?

The Prime Minister (Shri Jawahar-
lal Nehru): (a) The Government of
India sent 100 parcels containing food
and clothing in 1946 for distribution
to Indian nationals in Germany and in
1947 made arrangements for the supply
of 2250 U.S.A. dollars to the Indian
Military Mission in Berlin for the pur-
chase of 450 American C.A.R.E. parcels,
which were available in Germany. No
%ael;’cels were supplied by the Indian

Cross Society, although their
services were availed of by the Govern-
ment of India in the preparation of
the 100 parcels sent in 19486,

(b) Yes.

(c) and (e) Complete detalls are not
available. Information is, however,

ing collected and will be laid on the
Tabie of the House in due course.

(d) The first 100 parcels sent in 1948
were distributed free but the others
were distributed against undertakings
by the recipients to repay the cost of
parcels delivered to them.

8hri Kamath: With regard to the
parcels sent in 1046, was the Indian
Military Mission in Berlin asked to
supply information with regard to their
ghistri.l))ution among needy Indians
ere?

Shri Jawaharlal Nehrn: No, Sir. I
have no information on that point.

Shri Kamath: Has the Government
got information as to how many
Indians—and particularly the associ-
ates of Netajl Subash Chandra Bose—
were arrested in 1946, soon after the
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conclusion of the war, by the British
authorities?

Mr. Speaker: How does it arise out
of this?

snri Kamath: Because these were
among the needy Indians referred to
in this question.

Mr. Speaker: I am going to the next
question, unless he has some useful
questions to put.

Shri Kamath: It is for you to judge.
I will ask the next question.

When was the Indian Military Mis-
sion in Berlin appointed?

Shri Jawaharlal Nehru: I could not
sab% exactly. May be in 1948 or there-
abouts.

Shri Kamath: Was the distribution
work entrusted entirely to the Indian
Military Mission or to the Red Cross
Society as well? I did not follow the
answer clearly.

Shri Jawaharlal Nehru: The Red
Cross Authorities helped in making
the parcels here. but the distribution
there was entrusted entirely to the
Indian Military Mission.

Shri Kamath: How many parcels
were distributed free?

Shri Jawaharlal Nehru: The first 100
were distributed free in 1948. Later,
a number was distributed on some kind
of undertaking being given by the
recipients that they might pay for
them later. As a matter of fact, very
few of them did pay.

Shri Kamath: Is there information
as to the persons to whom these first
100 free parcels were distributed?

Shri Jawaharlal Nehru: No.
Levo Roap

*560. Dr. M. M. Das: (a) Will the
Prime Minister be pleased to state
whether it is a fact that with the ap-
proval of the Burmese Government,
the Government of India have decided
to reopen the Ledo Road connecting
Assam with Upper Burma?

(b) If so. what is the object of re-
opening this road?

(c) What is the estim -
ture for this work? estimated expend

(d) What will be the annual ex-
penditure for maintaining this road?

The Prime Minister (Shri Jawahar-
lal Nehru): (a) The matter is under

the consideration of the Government
to:k India but no decision has yet been
en.
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(b) To facilitate movement of goods,
especially rice, between North Burma
and Assam.

(¢) Rs. 23 lakhs for proper repairs.
of 28 miles of road on the Indian side.
The estimated cost of making this road
merely jeepable is Rs. 25,000.

(d) Figures are not available.

Dr. M. M. Das: May I know whether
the Government of Burma has agreed
to bear the expenses for the re-opening
of that part of the Ledo Road which
lies in Burma?

Shri Jawaharlal Nehru: There is no
question of the Government of Burma
agreeing with us. Either they repair
that road or not. We do not go into
Burma and repair their road. It was,
as a matter of fact, at the instance of
the Government of Burma that we

examined this question of repairing
the Ledo Road.
Dr. M. M. Das: May I know when

the plans will be finalised? Can the
hon. the Prime Minister give the ap-
proximate date?

Shri Jawaharlal Nehru: New difficul-
ties have arisen because of this earth-
quake. I cannot say. The present
proposal under consideration is a
rather simple one—of just maki% it
jeepable, ie., just for jeeps to go. at
is not a very big proposal and we are
in correspondence with the Govern-
ment of Burma.

MusitrM PERsONAL Laws

*561. Dr. M. M. Das: (a) Will the
Minister of Law be -pleased to state
the States of the Indian Union where
the Muslim Personal L.aws (Shariat)
Application Act of 1937 is not in force?

{b) Is it a fact that Muslims of the
Indian- Union are governed by the
same Personal Laws viz. the Shariat?

(c) Did Government receive any
representation from the Muslims of
Cooch-Behar or ascertain their opinion
before the Government of West Bengal
replaced their existing Personal Laws
by Shariat?

The  Minister of Law (Dr..
Ambedkar): (a) and (b). The Muslim
Personal Law  (Shariat) Application
Act of 1937 is not in force in Part B:
States and in the merged territory of
Cooch-Behar in West Bengal. It is in
force in the rest of India. So far as:
Cooch-Behar is concerned, provision
has been made in clause 3 of the
Cooch-Behar (Assimilation of Laws)
Bill which is pending before this
House, for bringing the Act of 1937
into force in that area. The position
in Part B States appears to be that
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Muslims are in the main governed by
shariat, but subject to variations in-
troduced by established custom or
usage or by local laws.

(c) So far as I am aware, the Gov-
ernment of West Bengal have done
nothing to alter the personal law appli-
cable to Muslims in Cooch-Behar.
After the Cooch-Behar (Assimilation
of Laws) Bill is passed by this House
and is brought into force, that Govern-
ment will, in due course and after due
«consideration, bring the Muslim Per-
sonal Law (Shariat) Application Act
of 1937 into force in Cooch-Behar
under clause 3(2) of the Bill.

Dr. M. M. Das: May I know whether
the hon. Minister of Law thinks it
necessary and advisable to ascertain
the opinion of the Cooch-Behar Mus-
lims about the change that will be
introduced by the West Bengal
Government?

Dr. Ambedkar: That matter is left
to the West Bengal Government.

Shri Syamnandan Sahaya: Is there
any proposal pending the consideration
of the Government for bringing before
this Parliament a Muslim Code also?

Dr. Ambedkar: No.

Shri Tyagi: Is it the intention of
Government to bring a law to regulate
the Muslim law in India also and to
effect reforms in respect of the system
of polygamy that is prevalent amongst
Muslims?

Mr. Speaker: That question was put
and answered.

Shri Tyagi: I want to know whether
it is the intention of Government to
leaﬂ:’ct reforms in the previous Muslim

Mr. Speaker: Thére is no intention
of bringing- a Muslim Code. That is
what the Minister said and it covers
all points.

S8hri A. C. Guha: Have Government
under contemplation any proposal to
bring a uniform' civil law for all Com-
munities, according to our Consti«
tution?

Dr. Ambedkar: I have very much
the matter at heart; but I have no
time.

REHABILITATION 1IN MYSORE AND
HYDERABAD

*562. Dr. M. M. Das: (a) Will the
Minister of Rehabilitation be vleased
to state the total number of East
Bengal displaced persons who have
been rehabilitated in the States of
Hyderabad and Mysore up to date?

(b) What particular class or classes
of . displaced persons (agriculturists,
fishermen, weavers, etc.) have been
settled in the said two States?
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 {(c) Has any agricultural land been
given to the displaced persons and if
so, what is the area given per family?
The Minister of State for Rehabili-
tatiom (Shri A. P. Jain): (a) None so
far; but a scheme for the settlement
of 2,000 families of East Bengal dis-
placed persons in Mysore is under the
active consideration of Government.

(b) and (c). Do not arise,

Dr. M. M. Das: May I know whether
the Chief Minister of West Bengal
made a tour of same of these areas
where the East Bengal refugees are
proposed to be rehabilitated?

Shri A. P. Jain: Yes; he did.

Dr. M. M. Das: May I know the im-
pression he received.

Shri A. P. Jain: He was well impres-
sed with the conditions prevailing, but
the East Bengal displaced persons have
on the whole shown a reluctance to go
out of Bengal. Therefore, the entire
implementation of the scheme depends
upon whether the displaced persons are
prepared to go or not.

Dr. M. M. Das: May I know whether
Government intends to take the help of
religious institutions in rehabilitating
the refugees?

Shri A, P. Jain: We are prepared to
take the help of everybody.

Dr. M. M. Das: May I know, Sir
what are the reasons which led the
Central Government to bring East
Bengal refugees to such distant places
for rehabilitation?

Mr. Speaker: Order, order; we are
entering into an argument.

Shri A. C. Guha: When the hon.
Minister said that the KEast Bengal
refugees are reluctant to go outside
Bengal, does he mean that they are
reluctant to go to Bihar and Orissa?

Shri A. P. Jain: Surely, I mean that.

Shri A. C. Guha: Is it not a fact,
Sir, that Government have not been
able to persuade these State Govern-
ments to accede to some of the pro-
posals for the rehabilitation of East
Bengal refugees in those States?

Mr. Speaker: Order, order.

EvACUEE PROPERTY

*563. Sardar °Hukam Singh: Will
the Minister of Rehablilitation be
pleased to state whether there have
been any fresh negotiations between
India and Pakistan over the Evacuee
Property question during the last six
months?

The Minister of State for Rehabili-
tation (Shri A. P. Jaim): The hon.
Member is referred to the reply given
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by me to his Starred Question No. 206
on the 4th August, 1950. Since then,
t.hg correspondence of the two Prime
Ministers has been released and refer-
ence to it is invited.

BorpER RaAlDs

*564. Sardar Hukam  Singh: Will
the Prime Minister be pleased to
state whether it is a fact that there
has been a marked increase in raids
by Pakistanis on the Aruritsar border
during September and October, 18507

The Prime Minister (Shri Jawaharial
Nehbru): No.

ExPORT AND IMPORT LICENCES

*565. Shri Jhunjhunwala: Will the
l\grtuster of Commerce be pleased %o
S e:

(a) whether there are any articles
for \yhlch export and import licences
are issued only to established dealers;

(b) if the answer to part (a) above
be in the affirmative, the names of
these articles and the quantity and
amount for which licences are issued;

. (c) the principle observed in mak-
ing distinction between established
importers and new comers;

(d) the percentage of total imports
and total exports reserved for estab-
lished dealers and new comers; and

.(e) the principle and basis on which
this percentage is fixed?

The Deputy Minister of Commerce
(Shri Karmarkar): (a) The snswer is
in the affirmative, if by established
dealers is meant established immporters
and established shippers.

(b) The articles which are licensable
to established importers are detailed
in Appendix ‘B’ to Commerce Ministry
Public Notice No. 14-ITC-(P.N.)/50,
dated the 15th June 1950, copies of
which are placed in the Library.
Licences are granted for these com-
mcdities under quotas based on the
past imports made in any one complete
financial year between 1937-38 and
1949-50, both years inclusive, by the
applicant. A statement showing the
list of articles for which import
licences have been issued to establish-
ed importers during January-June 1950
licensing period is placed on the Table.
[See Appendix V, annexure No. 14.]

Similar information in regard to
July-December 1950 )ice'nsingg period
is not available, as licensing is still in
progress.

As regards exports, the only impor-
tant commodity which is at present
being allowed for export exclusively
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through established shippers is coarse
and medium cloth. The quota for
July-December 1950 period is 125
million yards. The price is Rs. 94
million approximately.

(¢) In view of the limited foreign
exchange available for import, issue of
licences has to be restricted. A dis-
tinction has, therefore, been made
between imporiers as follows:

(i) Established importers,

(ii) Actual users, and

(iii) New comers.
The principle underlying this distinc-
tion is that while the claims of estab-
lished importers should be given
adequate consideration in the share of
import trade to ensure continuity of
their business, firms desirous to enter
import trade as new-comers shot
also be given certain proportion of the
monetary ceiling available.

(d) During the current July/Decem-
ber 1950 licensing period, the ceiling
reserved for new-comers works out to
0:8 per cent. of the total allocation for
imports. Judged as a percentage of
the ceilings reserved for articles for
which new-comer applications were
invited, it works out to 5 per cent. The
percentage reserved for established
importers as such has not been worked
out separately and is not readily avail-
able. The information however 1S
being collected and will be laid on the
Table of the House.

For the export of jute goods to soft
currency countries 10 per cent. is allow-
ed to new-comers and 90 per cent to
established shippers.

(e) The ceilings for import licences
reserved for established importers are
not fixed on a permanent basis. jrl}ey
vary with the factors determining
import control policy for every licen-
sing period. The requirements are
determined in consultation with the
technical Ministries concerned in the
context of the indigenous availabilities
and the demands and the allocations to
actual users on the one hand and estab-
lished importers and new-comers on
the other, are decided in the light of
this information and the nature of the
article and the nature of the trade
therein. In July-December 1950, new-
comers were generally allotted upto
15 per cent. of the balance of the ceil-
ing, - after providing established im-
porters with auotas equal to 100 per
cent. of past imgports.

The percentage in the case of export
of Jute goods was fixed having re{ard
to the supply and demand position,
the desirability of giving stability to
thcse new firms which have en
the trade recently and qualified as
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established shippers and the import-
ance of having steady long term rela-
tions between buyer and seller.

Shri Jhunjhunwala: Are there
articles for which no Ij re
issued to new-comers? licences are

Shri Karmarkar: i
certain articleshr Yes, Sir, there are

artslgll;:s-l:l:ijhnnhwah What are those
ot what is the principle

lox?ghrllis farmarkar: It is a formidably

h v h is the
which no licences are isgsegyto ux?g;l-'
f certain articles?

Shri Karmarkar: Th inci

have explained in the goprmclple g I

of t
i}]atement that I have rea?iyis thahtet;ioel:'g
es?alglished ai msu!:.igent continuity to
regara el g 1:0 TS and sufficient

view of the requirem

wo categories, naturally th,
the new-comers js smal{ ¢ share of

Shri  Syamnandam
Question was whether ¢
col;nrpodxties where
not issued any licences at alnl The
answer given by the h . ini
does not satisfy us. o Minister

Mr. 8
it covers it.

Shri Tyagi: It is not relevant.

Shri Frank Anthony: With ref,
to part (c) of the question. has Gg;?rge-
ment’s attention been drawn to the
grave and specific charges of corrup-
tion made against the Commerce Minis-
%a?ya:t ‘Bon}libay bJe%umal and if so,

ion has i
hat 2 n taken in the

Sahaya: The
here are any
new-comers are

: It may not satisfy, but

Shri Karmarkar: I am afraid. Si
the hon. Member is wrong. I am ver‘;
happy to tell the hon. Member that in
recent times charges of corruption
have been growing less and less.

Shrimati Renuka Ray: What cherks
are exercised to see that established
traders do not come forward as new-
comers, because there has been a lot
of complaint on that account?

Shri Karmarkar: At the present
moment it is a fact that there is no
system by which we can check as to
what happens to the licences at the
other end. Govemmentl are consider-
ing this matter and we 'are hoping to
reach an early decision.
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Shri T. N. Singh: Have the Govern-
ment considered the advisability of
encouraging new-comers in such lines
where due to a close circle of establish-
ed importers prices are too high for
the consumers?

Shri Karmarkar: Sir, we are con-
sidering the case of new-comers from
the point of view of their natural
right to enter trade. With regard to
the question of prices, no complaint
has come to the notice of Government
that established importers have increas-
ed prices. That will be a different
subject.

Shri Jhunjhunwala: Is it a fact, Sir,
that because of the principle followed
of giving licences only to established
importers, purchase of articles have
been confined to established exporters?

Mr. Speaker: I am afraid, we are
entering into an argument.

Shri M. A. Ayyangar: May I ask the
hon. Minister if any steps are being
taken to implement the recommenda-
tions of the Mehta Committee on im-
port trade control?

Shri Karmarkar: Yes, Sir, I am
happy to say that we are anxious tu
implement the recommendations cf
that Committee as soon as possible.
Important parts of its recommenda-
tions are being implemented almost
immediately.

Shri Frank Anthony: My question
was not answered.

Mr. Speaker: All guestions are
answered. I am going to the next
question.

ENTRY INTO NEPAL

*566. Shri A. B. Gurung: Will the
Prime Minfster be pleased to state
whether under the existing treaty
between Nepal and India Indian
citizens are permitied to enter Nepat
without passports?

The Prime Minister (Shri Jawaharlal
Nehru): The treaty provides for reci-
procal treatment in this matter of
movement of nationals of one country
into the territories of the other. No
passport is required from Nepalese
wishing to enter India, but Indians
can go into Nepal only if they possess
passports. The Government of India
can ask the Nepalese Government to
withdraw this restriction and in the
event of their not agreeing the Gov-
ernment of India can impose a similar
restriction on the entry of the Nepalese
into India.
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Shri A. B. Gorung: May 1 know
whether entry into Nepal means entry
into Kathmandu?

Shri Jawaharlal Nehru: Well, pre-
sumably there is only one passport
required—not another for Kathmandu.
No person has suggested that it is
something different.

Shri A. B. Gurung: May I know if
Kathmandu is a closed city to
foreigners?

Shri Jawaharlal Nehru: Probably
what the hon. Member means is that
there is a certain laxity in going into
the Terai. The passport really applies
much more to Kathmandu.

Shri A. B. Gurung: Is it a fact that
some Indian nationals who had entered
into Nepal before the actual trouble
started are detained in Kathmandu?

Shri Jawaharlal Nehru: Does the
hon. Member mean that they cannot
come away? I am not aware of any
such detention unless it be against
some individuals in connection with
police action that might have taken
place. If the hon. Member draws my
attention to such cases I shall certainly
-enquire.

Shri A. B. Gurung: May I know if
there has been any representation
from Indian nationals from Kathman-
du through the Indian Embassy?

Shri Jawaharlal Nebru: I am per-
'sonally not aware of it.

Shri Kamath: Is it a fact that during
the recent disturbances in Nepal, the
Indo-Nepal border was completely
sealg’d for movement of persons either
way?

Shri Jawaharlal Nehru: No, Sir.

Dr. BR. S. Singh: Is it a fact that
<during his recent tour of Bihar, many
difficulties were placed in the way of
Dada Dharmadhikari?

Shri Jawaharlal Nehru: Yes, I think
he was harassed.

[ ] HOUSE-BUILDING SCHEME

*568. Shri D. 8. Seth: Will the
Prime Minister be pleased to state:

_(a) whether it is a fact that Plan-
ning Commission have drawn up a
programme of house-building and if
so, what is the scheme and what are
the details thereof;

(b) whether the financial responsi-
bility of the above programme will be
of the Union Government or the Gov-
ernments of the States concerned; and

1 DECEMBER 1950  Oral Answers 844

(c) What are the bases of the
scheme and the ways in which it is
to be carried out?

The Prime Minister (Shri Jawaharlal
Nehru): (a) to (c). A scheme for in-
dustrial housing which was discussed
by the Planning Commission with its
Advisory Board and Housing Panel is
at present under the consideration ‘of
Government. The details of the
scheme are being examined and no
decision has been taken.

Shri Rathmaswamy: May I request
the Prime Minister to tell us as to
whether steps have been taken by the
Government to collect statistics of the
houseless people in the country; if not
will the Government consider the
advisability of doing so?

Mr. Speaker: Order, order.

Shri Kamath: For Indian conditions
and Indian living standards has the
Prime Minister ever considered the
suitability of -huts which he was used
to or which he has at least seen in
Sevagram?

Mr. Speaker: Order, order.

IMPORT OF FOODSTUFFS AND
GOVERNMENT STORES

*569. Prof. K. T. Shah: (a) Will the
Minister of Commerce be pleased to
state the cost of the imports of (i)
foodstuffs and  (ii) Government
Stores, from abroad in the last four
years?

(b) What steps, if any, have been
taken to guard against the heavy drain

of the country’s resources on this
account?

—_—

The Deputy Minister of Commerce
(Shri Karmarkar): (a) I place on the
Table statements showing the value of
imports of (i) food stuffs during the:
year 1946-47 to 1949-50 and (ii) Gov-
ernment stores during the year 1946-47
and 1947-48. See ir V,
annexure No. 15.]

Separate statistics of imports of
Government stores have not been
maintained thereafter.

. (b) The circumstances under which
increased imports of foodgrains were
decided upon were fully explained to
the House by the hon. Food Minister
in the course of discussion on the
President’s Address. No efforts are
being spared for reaching the target
of self-sufficiency in food as soon as
possible so that the drain on our
foreign exchange on account of food
imports may be eliminated at the
earliest. As regards Government
stores, every precaution is taken to
ensure that the stores are obtained
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from abroad only when it is not possi-
ble to obtain similar stores indige-
nously.

Prof. K. T. Shah: May I enquire why
separate statistics have not been main-
tained for government stores from the
year the hon. Member mentioned?

Shri Karmarkar: Because it is found
more convenient.

Prof. K. T. Shah: I do not quite
understand. Is the information too
difficult to compile or is it for any
reasons of political expediency that it
is not convenient to give it?

Shri Karmarkar: It is neither a
question of difficulty in compilation
nor a question of political expediency.
It is a question of pure inconvenience
as to how goods should be classified.

Prof. K. T. Shah: Tt used to be main-
tained in the past. And what has
happened since, that this convenience
has been converted into inconveni-
ence?

Shri Karmarkar: We have grown
wiser since the past.

Shri Syamnandan Sahaya: In view
of the likelihood of greater import of
foodgarins this year and also in view
of the possibility of having shipping
difficulties in the near future, do Gov-
ernment propose to control ‘the imports
of other articles and give greater
chance for food imports?

Shri Karmarkar: We are giving full
lineclear for food imports. There is
no difficulty for foreign exchange for
the current period.

AFPLICATION FEE FOR IMPOR1 LICENCES

#570. Dr. V. Suobramaniam: Will the
Minister of Commerce be pleased to
gtate the amount of application fees
,collected for giving import licences
for the current year?

The Deputy Minister of Commerce
(Shri Karmarkar): The amount of fees
collected for applications for import
licences during the current year upto
the close of September, 1950 totals
Rs. 35,56,931-15-0 (Rupees Thirty-five
lacs fifty-six thousand, nine hundred
and thirty-one and annas fifteen only).

Dr. V. Subramaniam: Is it the inten-
tion of Government that imports and
exports branch of the Ministry of Com-
merce; to make the department self-
supporting or self-sufficient?

Shri Karmarkar: Apart from the
exports, the Import Control section at
the moment is self-sufficient.

Pr. V. Subramaniam; Is it a fact that
some fees have also been fixed for
export licences?
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Shri Karmarkar: Yes, Sir.

Dr. V. Spbramaniam: What is the
amount?

Shri Karmarkar: So far I can re-
member, it is the same as in the case
of import licences.

Shrimati Durgabai: Is there any pro-
posal under consideration to increase
the rate of fee and if so to what extent
and on what basis?

Shri Karmarkar: There is at the
present moment no idea of increasing
the fees.

. Maulvi Wajed Ali: May I know what
is the basis of the import licence fee?

Shri Karmarkar: The basis is the
value of import for which the licence
is asked. If the value of the import
does not exceed Rs. 10,000 the fee is
Rs. 10. If it exceeds Rs. 10,000 but
does not exceed Rs. 1,00,000 the fee is
Rs. 25. If it exceeds Rs. 1,00,000 the
fee is Rs. 100, provided that no fee
shall be liable on any application when
the wvalue of the import does not
exceed Rs. 100 and if the import is
required for personal consumption for
purposes not connected with trade.

Shri Syamnandan Sahaya: Do the
figures just now stated by the hon.
Minister include the amounts deposited
by applicants for licences and to whom
neither licences have been granted nor
the deposits have been returned?

Shri Karmarkar: I am afraid my
hon. friend is under a misapprehension.
There is nothing like a deposit. What
is charged is a fee. The fee is good
once for all and is never returned.

. Dr. V. Subramaniam: When 2 licence
is not granted is the fee refunded?

Shri Karmarkar: No, Sir.
SuGAR QUOTA TO MabpHYA BHARAT

*571. Shri Ghule: (a) Will the
Minister of Industry and Supply be
pleased to state whether there are any
persons or companies in Madhya
Bharat who get quota of sugar directly
from the Centre?

(b) Are there any conditions pres-
cribed to be fulfilled by these quota-
holders and if so, what are ole
conditions?

(¢) How and through what agency
do Government come to know that
the conditions are being tfulfilled?

The Minister of Industry and Supply
(Shri Mabtab): (a) The answer is in
the affirmative.

(b) Yes, they have to fulfil the
following conditions:

{i) That the factory must be re-
gistered under the Factories
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Act before 30th June, 1950 for
the manufacture of confec-
tionery.

(ii) That the factory must be
inspected and recommended
by the local Director of
Industries.

(c) Through the Director of Indus-
tries concerned.

Bhri Ghule: What are the names of
the factories that get sugar quota from
the Centre?

Shri Mahtab: I am giving the names
of the firms

Mr. Speaker: Is it necessary to give
the names of the firms?

Shri Ghule: Yes.

Mr. Speaker: I doubt as to whether
it is proper to disclose the names of
individual merchants here. Has he
any other question?

Shri Ghule: May I know whether
the State Government is consulted
before allocating any quota to these
quota-holders?

Shri Mahtab: As I have already
said, the D.G. 1. and S. does not re-
commend these applications unless
they are recommended by the Director
of Industries of the State Government.

Shri Ghule: Is Government gware
that these quota-holders sell the pro-
duct of the manufacture of sugar at a
very high price compared to the prices
at which they get from the Centre?

Shri Mahtab: I think it is for the
State Government concerned to take
necessary action in the matter.

Mr. Speaker: The Question Hour is
over.

WRITTEN ANSWERS TO QUESTIONS

REPRESENTATIONS T0 FRENCH
VERNMENT

*546. Prof. Ranga: (a) Will the
Prime Minister be plessed to state
whether any representations have been
made during the last three months to
the French Government against the
repression of the peopie of the French
settlements and  their organisations
which advocaie the wunion of these
territories with India?

(b) What was the response gi
by the French <iovernment? glven

The Prime Minister (Shri Jawaharial
Nehru): (a) and (b). Negotiations have
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been going on between the Govern-
ments of India and of France regard-
ing conditions which are necessary to
enable a free and fair referendum to
be held. In the course of these the
Government of India have pointed out
that there have been cases of intimi-
dation and repression of elements ad-
vocating merger with India and tha‘
such conditions must be ended. Nego-
tiations are still continuing.

CommMeRciAL TReaty wrrH US.A.

*547. Prof. Ramga: (a) Will the

Prime Minister be pleased to state

whether any projress has been made in

the negotiations connected with the

conclusion of a Treaw of Commerce,

Il‘;gigation etc., betwe=n India and the
A?

(b) When did the nzgotiations begin
and v’vhat are the reasons for the

The Prime Minister (Shri Jawaharlal
Nebru): (a) A draft of the proposed
Treaty of Friendship, Commerce and
Navigation between the United States
of America and India has been the
subject of preliminary discussions
between the representatives of the two
Governments. The draft is still under
discttxsssion between the two Govern-
ments.

(b) The negotiations began in the
month of February, 1948. The delay
is due to the efforts of both Govern-
ments to arrive at an agreed draft.

BILATERAL TREATIES

*548. Prof. Ranga: Will the Minister
of Commerce be pleased to state:

(a) with what countries bilatera}
treaties have veen ard are being
negotiated in 1949-50 and 1850-51;

(b) what weie the countries with
which such treaties have been con-
cluded; and

(c) with what other countries are
negotiations expected to be concluded
by the end of this year?

The Minister of Commerce (Shri Sri
): (a) Presuming that the hon.
Member is referring to commercial
treaties, such treaties of a bilateral
nature have been negotiated with the

following countries during 1949-50 and
1950-51:

Afghanistan; Ethiopia; Iran; Iraq and
Nepal.

(b) A bilateral trade treaty has been
concluded with Nepal only.

(c) It is difficult to say with which
other countries negotiations will be
finalised this year.
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Inpians 1N CEYLON

*549, Shri Sidhva: Will the Prime
Minister be pleased to state:

(a) whether Indians residing in
Ceylon have started a movement to
secure modifications of ‘he Indian
Citizenship Act passed by the Ceylon
Parliament last year;

(b) whether iL is a fact that they
demand the same constitutionar rights
a¢ Ceylon natinnels and if so, what
steps Govermin2ot have taken in regarc
to this matter; and

(c) whether the Government of
Ceylon have responded to this reque:t
favourably?

The Prime Minister (Shri Jawahar-
lal Nebru): (a) to (c¢). The hon. Mem-
ber is presumably referring to the
Indian and Pakistani Residents (Citi-
zenship) Act, 1949, passed by the
Ceylon Parliament in February 1949.
As 1 have stated several times on the
floor of this House, the Government of
India found themselves unable to agree
with several important provisions of the
Act. I had prolonged correspondence
with the Prime Minister of Ceylon in
1947-48 before the introduction of the
Citizenship Bill in the Ceylon Parlia-
ment. Copies of the correspondence
were supplied to all hon. Members of
this House. Since then there has been
further correspondence with the Ceylon
Government.

The Ceylon Indian Congress, which
is a representative body of Indians in
Ceylon, decided in April 1949 to boy-
cott the Act in order to register its
protest against the unsatisfactory fea-
tures of the Act. The Congress has
since rescinded its earlier resolution
and according to press reports has
made an approach direct to the Ceylon
Government. On the 21st November,
1950, the Ceylon Government introduc-
ed in their Parliament a Bill to amend
some of the provisions in the Act in
regard to which representations were
made to them both by the Govern-
ment of India and the Ceylon Indian
Congress.

UNEMPLOYMENT

*550. Shri Sidhva: Will the Minister
of Labour be pleased to state:

(a) the number of applications
received from unempwyed persons for
service in March, 1950;

(b) how many of them were given
employment;

(c) whether it is contemplated to
c?o;e down the Employment Bureau;
an

(d) whether there is any other
agency for registerine unemployment
«ases if the Bureau is rlosed?
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The Minister of Labour (Shri Jag-
jivan Ram): (a) During March 1950,
87,072 applicants for . employment
assistance were registered with the
Employment Exchanges.

(b) 24,976 were placed in employ-
rl%%rat by the Exchanges during March

(¢) No, Sir. It is not contemplated
to close down the Employment Ex-
change Organisation.

(d) Does not arise in view of the
answer to (c) above.

CEMENT FACTORY IN ORissa

*567. Dr. Deshmukh: Will the Minis-
:sr gtgndnstry and Supply be pleased
state:

(a) whether it is a fact that a
cement factory is proposed to Dbe
established in Orissa;

(b) whether it is a fact that the
establishment of the factory will save
a large amount of money that may
have to be spent otherwise on the
construction of the Hirakud Dam;

(c) if so, the amount of saving that
is estimated to be effected; and

(d) whether there is any such pro-
posal in respect of any other dam?

The Minister of Industry and Supply
(Shri Mahtab): (a) and (b). Yes.

(c) About Rs. 28 lakhs, excluding
the saving in the cost of transport of
cement which would otherwise have
been required to be incurred.

(d) None, for the present.

ForeIGN HerLp To Assam Eartd-
QUAKE SUFFERERS

+572. Prof. S. N. Mishra: Will  the
Prime Minister be pleased to state:

(a) the names of countries which
have shown gestures of goodwill for
thed earthquake sufferers of Assam;
an

(b) the assistance received or pro-
mised so far?

The Prime Minister (Shri Jawahar-
1al Nehru): (a) and (b). A statement
givitég the required information 1is
pla on the Table of the House.
{See Appendixr V, annexure No. 18.]

HIMALAYAN EXPEDITIONS

*573, Prof. S. N. Mishra: Will the
Prime Minister be pleased to state:

(a) the number of expeditions
carried to various peaks of the Hima-
layas during 1950; and
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(b) the names of countries connect-
ed with such expeditions?

The Prime Minister (Shri Jawabar-
lal Nebru): (a) and (b). The Govern-
ment of India know of only fopr
foreign mountaineering expeditions
to the Himalayas during 1950.

(1) An Anglo-Swiss  expedition.
headed by Mr. J. M. K. Vyvyan, to
climb certain peaks in the Garhwal
Himalayas.

(ii) A Scottish expedition, headed by
Mr. W. H. Murray. to explore certain
unclimbed peaks to the north of the
Bagini Glacier in Garhwal.

(iii) An expedition of French moun-
taineers, headed by Monsieur Maurice
Hertzog, to climb the Annapurna peak
in Nepal.

(iv) An expedition led by Mr. K. E.
Snelson of the Irrigation Department
of the Sudan to make a gevraphicnl
survey of the Dhauliganga Vall in
the Almora District of Uttar Pradesh.

DisPoSAL OF IMPORT APPLICATIONS

*574. Prof. S. N. Mishra: Will the
slgnister of Commerce be pleased to
te:

(a) whether complaints are still
being received regarding delay in the
disposal of import applications in the
office of the Chief Controller of Im-
ports; and

(b) if so. the steps taken in this
regard?
The Deputy Minister of Commerce

(Shri Karmarkar): (a) The reply is in
the afirmative, though this was mainly
in regard to the licensing position in
the first half of this year, when, in
addition to licensing for the January—
June 1950 period, arrears relating to
the previous period had also to
dealt with.

(b) With regard to the steps taken
by the Government to eliminate delay
in the disposal of import applications
in the Office of the Chief Controller of
Imports, it may be stated that the
office of the Chief Controller of Imports
was first re-organised in March 1950,
when the staff was expanded and the
Ucensing groups reconstituted and
placed under the direct charge of
Assistant Controllers. who were invesi-
ed with certain powers to dispose of
applications. From experience it was
found that further staff was required
and this additional staff was appointed
in May-June 1950. Assistant Con-
trollers were also invested with addi-
tional powers. As from the July—
December 1950 period the licensing of
a number of items was transferred to
the port Offices in order to expedite
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licensing and to meet the convenience
of the public.

The present position in the Office of
the Chief Controller of Imports at New
Delhi is that out of 37,559 applications
received for the July—December 1950
and January—June 1951 periods up to
the 23rd November 1950. 32,697 have
been disposed of.

INDIANS IN MaLAYA

*575. Dr. Deshmukh: (a) Will the
Minister be pleased to state
the number of Indians. (i) killed; (ii)
injured; (iii) illtreated; and (iv) de-
prived of their properties in Malaya?
(b) ‘What steps have Government
taken with regard to any of the atove?
(c) What steps do Government
propose to take for the safety and
freedom from molestation of the re-
maining Indians?
(d) What is the total number of
Indians still in Malaya?

The Prime Minister (Shri Jawahar-
1al Nehru): (a) About 130 Indians
were killed and 124 injured in Malaya
during the period from June 1948 to
October 1950.

There have been unconfirmed alle-
gations of ill-treatment of some Indians
by the local police.

Damage to some property belonging
to Indians has been reported but accu-
rate figures are not available.

(b) and (c¢). The maintenance of
law and order in Malaya is the res-
ponsibility of the Government of
Malaya. The Indian Representative
gives the Indians living there such
help as is possible. The allegations
of ill-treatment by the police have
been brought to the notice of the local
Governments.

(d) According to the 1947 census,
the . Indian population in Malaya is
599.0\18.

Jute MiLLs

*576. Shri A. C. Guba: Will the’
’D‘d‘%star of Commerce be pleased to

é:l) the number of jute mills in
. (b) the number of looms in each
jute mill; and

{c) whether the voting strength in
the Indian Jute Millowners’ Associa-
tion depends on the number of looms?

Minister of Commerce (Shri Sri

The
Prakasa): (a) There are 84 jute mills
in India,
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(b) According to information avail-
able as up to the 30th June 1949, the
total number of looms is 72,161. A
statement showing the details of looms
in each mill is placed on the Table of
the House. [See Appendix V, an-
nexure No. 17.]

(c) Yes, votes are reckoned in terms
of looms or spindles represented by
each member.

COTTAGE INDUSTRIES OF HYDERABAD

*577. Shri §. V. Naik: (a) Will the
Minister of Commerce be pleased to
state whether any of the cottage indus-
try products of Hyderabad State such
as, Bidri-wares, Himroo cloth etc., were
exhibited in Industrial Fairs and Trade
Emporiums abroad?

(b) Are any such products in de-
mand in foreign countries?

(¢) If so, have the Government of
India asked the State Government to
give aid to such Industries?

The Minister of Commerce (Shri Sri
Prakasa): (a) Hyderabad cottage in-
dustry products have been displayed
in most of the exhibitions in which
the Government of India have partici-
pated officially. Furthermore, selected
products of this industry have been
sent for display at the New York show-
rooms.

(b) The demand has been very limit-
ed as observed from the sales and
enquiries made by the visitors.

(¢) Does not arise.
VIZAGAPATAM SHIP-BUILDING YARD

+578. Prof. K. T. S8hah: (a) Will the
Minister of Industry and Supply be
pleased to state whether the attention
of Government has been drawn to the
statement in the Report by Dr. P. S.
Deshmukh on the Tour of the Indus-
trial Centres of India by certain mem-
bers of Parliament relating to the
future of the Ship-Building Yard at
Vizagapatam and the line of policy
suggested therein with reference to the
‘existence and maintenance of the ship-
building industry in India?

(b) If the answer to part (a) above
be in the affirmative, what deeision,
if any, have Government taken on the
subjects, and what steps are being
taken to implement that decision?

The Minister of Industry and Supply
(Shri Mahtab): (a) Yes.

(b) I would refer the hon. Member
to the reply given by me to starred
question No. 160 on the 20th Novem-
ber 1950, ‘
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INDIAN INSTITUTE OF FRUIT
TECHNOLOGY, LYALLPUR

*579. Shri Dwivedi: (a) Will the
Prime Minister be pleased to state
what decision has been taken with re-
gard to the recovery of the cost of the
equipment and apparatus of the Indian
Institute of Fruit Technology. Lyall-
pur, from the Pakistan Government?

(b) What is the actual recoverable
amount in this respect?

(¢) It the amount has not yet been
recovered, what is the stage of the
negotiations in this connection?

The Prime Minister (Shri Jawahar-
lal Nehru): In accordance with the
decision of the Partition Council, the
cost of equipment and apparatus of
this Institute is not recoverable from
the Government of Pakistan. Nor is
it to be taken into account for purposes
of financial adjustment.

LaBoUR TRIBUNALS

*580. Shri Dwivedi: (a) Wil the
Minister of Labour be pleased to state
what steps have Government taken in
enforcing laws pertaining to labour in
mines etc.. in States taken over as
Part C States?

(b) Have any tribunals been set up
in Vindhya Pradesh. Bhopal etc.?

(c) If the answer to part (b) above
be in the negative, how long will it
take to set up such tribunals? .

The Minister of Labour (Shri Jag-
jivan Ram): (a) A list of Central Acts
concerning labour which have been
extended to the new Part ‘C’ States
is placed on the Table of the House.
|See Appendix V, annexure No. 18].

Vindhya Pradesh is the only Part
‘" ‘State where there are important
mines. These mines have been ins-
pected by the officers of the Central
Mines Department. A coalfield sub-
committee has been constituted under
the Coal Mines Labour Welfare Fund
Act and schemes of welfare work are
under preparation. The Coal Mines
Bonus Scheme and the Coal Mines
Provident Fund Scheme which have
been framed under the Coal Mines
Provident Fund and Bonus Schemes
Act have been extended to this State
with effect from the lst January, 1950.
The coal mines in the State are periodi-
cally inspected by the Provident Fund
Inspectors.

Conciliation Officers have been ap-
pointed under the Central Industrial
Disputes Act for the settlement of
disputes in Central Sphere under-
takings in all Part ‘C" States. Certify-
ing cers and Appeilate Authorities
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have also been appointed under the
Industrial Employment (Standing
Orders) Act.

(b) No.

(c) Central Government have al-
ready set up two Standing Industrial
Tribunals, one at Calcutta and the
other at Dhanbad. and these will be
utilised for adjudication of disputes
that may arise in Central Sphere
undertakings in Part ‘C’ States. As
regards disputes in State Sphere under-
takings ad hoc Industrial Tribunals
will be set up whenever necessary.
Having regard to the small number of
disputes occurring in these States. the
establishment of Standing Tribunals
will not be justified.

DEVELOPMENT OF BACKWARD STATES

*581. Shri Dwivedi: (a) Will the
Prime Minister be pleased to state
whether any proposal for the deve
ment of backward States, particularly
those administered by the Centre has
been or is likely to be placed for con-
sideration by the National Planning
Commission? ‘

(b) If so, what is the basis for such
consideration?

The Prime Minister (Shri Jawahar-
Ial Nehru): (a) and (b). States Gov-
ernments. including Part ‘C’_ States.
have been requested by the Planning
Commission to furnish their proposals
for development during the next five
years, taking special account of those
areas which are backward and in which
the provision of suitable administra-
tive machinery is a pre-condition for
undertaking economic  development.
The development of backward areas
will necessarily be an important consi-
deration when the Planning Commis-
sion frames its own plan.

Woor. (IMrorT AND ExpPORT)

*582. Shrl Balmiki: Will the Minis-
ter of Commerce be pleased to state:

(a) the wool imported and exported
during the years 1949 and 1950: and

{(b) the countries from which wool
is imported?

The Deputy Minister of Commerce
(Shri Karmarkar): (a) I place on the
Table of the House a statement giving
the quantity and value of wool import-
ed and exported during the calendar
Year 1948 and first eight months of 1930,
[Sec¢ Appendix V, annexrure No. 19].

(b) Wool is imported into India
mainly from Tibet, Australia, the
United Kingdom and New Zealand.
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ASSISTANCE To MoTorR Car
MANUFACTURERS

+583. Shri Rathnaswamy: (a) Will
the Minister of Industry aand Supply
be pleased to state what assistance
Government give to foreign concerns
engaged in manufacture of motor
cars in India?

(b) Have Government given any as-
sistance to Indian concerns and if so.
to what extent? '

The Minister of Industry and Supply
(Shri Mahtab): (a) No foreign concern
is engaged in the manufacture of motor
cars in India.

(b) Yes; I would refer the hon.
Member.to the reply given to part (c)
of starred question No. 1592 on the
11th April. 1950.

PassPORT TO SHR1 S. S. Mors

*584. Prof. K. T. Shah: (a) Will the
Prime Minister be pleased to state
whether it is a fact that Passport was
refused to Shri S. S. More of Poona.
by the Passport Office, Bombay, for
proceeding to Sheflield. England, to
attend the World Peace Conference?

(b) If so, why?

The Prime Minister (Shri Jawahar-
lal Nehru): (a) and (b). Yes. Passport
facilities were. however, given to
several persons to proceed to Sheffield
for this purpose. It was not consider-
ed desirable that Shri More be given
a passport for the purpose.

RESETTLEMENT

*583. Shri Hussain Imam: Will the
Minister of Rehabilitation be pleased
to lay on the Table of the House a
statement giving details of the area of
land on which disn'aced persons have
veen settled and the number of fami-
iies settled therean in  each of the
States of India and the principles on
which settlements were made?

The Minister of State for Rehabili-
tation (Shri A. P. Jain): A statement
showing the number of displaced
families settled and the area of land
allotted to them in the various States
in India is laid on the Table of the
House., [Ses Awopendic V. annexure
Ne. 20].

In the allotment of land to displaced
persons two distinct policies have been
adopted. In the Punjab and PEPSU
the entire evacuee land has been
allotted under » quasi-permanent
allotment scheme to displaced land-
owners from Punjab (Pakistan) and
those of Punjabi extraction from other
areas in Western Pakistan on
basis of the lands owned by them in
Pakistan. In all other States both
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evacuee and other culturable lands
bave been allotted to displaced agri-
culturists on a temporary basis. These
g}z&laced persons have been provided
economic holdings and have been
anted loans for purchases of
ullocks, implements, seeds, fodder,
repairs or construction of houses and
wells, wherever necessary, as also for
maintenance of the family till the first
harvest is reaped.

ADVANCES GRANTED TO BURMA AND
Maraya EVACUEES

*586. Shri Sivaprakasam: Will the
Prime Minister be pleased to state:

(a) what percentage of the advances
granted to the evacuees from Burma,
Malaya, etc. during their stay in India
haxe been recovered from them so far;
an

(b) whether there were any cases
where the advances granted to these
evacuees could not be recovered on
account of wrong or incorrect addres-
ses furnished by them?

The Prime Minister (Shri Jawahar-
Ial Nehru): (a) Approximately one
per cent. of the repayable advances
paid to Indian evacuees have been
recovered up to the end of May. 1950.

(b) There are cases in which re-
coveries could not be made as the
evacuees were not traceable at the
addresses furnished by them. This
does not necessarily mean that the
addresses were incorrect as they may
have migrated from the places to which
they originally went.

MAJOR IRRIGATION ScHEMES (PLANNING
COMMISSION REPORT)

*587. Maulvi Wajed Ali: Wil the
Prime Minister be pleased to state:

(a) whether it is a fact that the
Planning Commission have made
proposals for major irrigation schemes
in different States; and

(b) whether it is a fact that their
proposals do not contain any recom-
mendation for any project in the State
of Assam?

The Prime Minister (Shri Jawahar-
lal Nehru): (a) The Planning Com-
mission has requested States Govern-
ments to prepare programmes for irri-
gation and power projects on a long-
term basis. To assist them in this.
the Commission has supplied informa-
tion available with it regarding
projects in States already investigated.
whether under execution or not, and
has also made suggestions for the
financing of irrigation and power
schemes by the levy 'of betterment
coptributions and in other ways.
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(b) Assam Government’ roposal
have still to be received. =P ®

BALANCE OF TRADE

30. Prof. Ranga: Will the Minister
of Commerce be pleased to state what
are our quarterly balances of trade

- with US.A. and other hard currency

countries during the last quarter of
1849 and first three quarters of 19507

The Minister of Commerce (8hri Bri
Prakasa): I place on the Table of the
House a statement showing the balance
of trade with U.S.A. and other hard
currency countries during the last
quarter of 1949 and the first three
quarters of 1950. [See Appendix V,
«nnexure No. 21)].

D1SPLACED PERSONS (TowNsHIPS)

81. Prof. Ramga: Will the Minister
of Rehabilitation be pleased to state:

(a) in how many places in India
special colonies or townships like the
Rajendra Nagar and Patel Nagar in
Greater Delhi are being constructed
for displaced persons;

(b) how many townships with how
many houses have been completed and
how many more are under construction;

(¢) which are the places where the
Union and States Governments pro-
pose to build townships and colonies
during the next five years specially for
mfi sake of these displaced persons;
an

(d) what is being spent upon these
townships by the Union and States
Governments?

The Minister of State for Rehablll-
tation (Shri A. P. Jain): (a) 94.

(b) 60,000 houses have been com-
pleted in the 94 colonies and townships
and 5,500 houses are under construc-
tion. It is dificult to say exactly how
many of the colonies and townships
have been fully completed because in
most of them some work or the other
is still in progress, although the
number of houses planned for the
colony may have been completed
already and the essential amenities
provided. Full development of
colonies will take time.

(c) 1t is proposed in the first ins-
tance to provide one-roomed tenements
with a verandah for displaced persons
who are at present without any shelter
whatsoever and for those living in tents
or occlapying public buildings etc. The
State Governments have been asked
to intimate the number of displaced
persons involved. The State Govern-
ments have also been consulted regard-
ing the tuture policy to be adopted and
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plans will be prepared atter receiving
their views.

(d) Expenditure incurred during
1948 to 1950—Rs. 13'64 crores.

Anticipated expenditure during 1950-
51—Rs. 9 crores.

FOREIGN TRADE
82. Prof. Ranga: Will the Minister
of Commerce be pleased to state:
(a) whether the terms of Trade bet-
ween India and Soft Currency Areas

rency Areas have come to be in favour
of India since August, 1947; and
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(b) if not, what are the main
causes?

The Minister of Commerce (Shrl Sri
Prakasa): (a) Statistics relating to the
terms of trade with hard and soft
currency areas separately are not
readily available. Statistics of the
terms of trade between India and the
world as a whole, however, are avail-
able and on the who'e they show some
movement in favour of India for the
period concerned.

(b) Does not arise.
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PARLIAMENT OF INDIA
Friday, 1st December 1950

The House met at c¢ Quarter to Eleven
of the Clock.

[MR. SPEARER in the Chuir]
QUESTIONS AND ANSWERS
(See Part I)

11-45 a.Mm.

POINT OF ORDER RE DISALLOWED
QUESTIONS

Mr. Speaker: We will now proceed
to take up the Legislative Business.

Shri Frank Anthony (Madhya
Pradesh): I wish to raise a point of
order. It is a fundamental matter
which affects not only an individual
Member but the House as such. You
have expressed your opinion that when
questions are disallowed, we should
discuss this matter either with the
Secretary or with you. My point of
order falls into three parts. Is it in
order that questions relating to public
policy should be decided by private
discussion between a Member and the
Assistant Secretary or even between a
Member and the Speaker?

Secondly, is it in order that the
question should be disallowed by the
Assistant Secretary, sending a printed
slip under a rubber stamp signature,
without even assigning a reason?

And, thirdly, is it in order to require
experienced and responsible Members
of this House to discuss, like erring
children, the validity or otherwise of
the questions with the  Assistant
Secretary?

Mr. Speaker: It is hardly a point of
order. Now hon. Members know—if
they 1;iosnof. know, they ought to read
228. P. S.

1062

the rules about questions—what ques-
tions are admissible and what are not
admissible. Questions are primarily
intended for purposes of eliciting in-
formation and not for purposes of
discussing policies of Government.
That is item 1.

Then intimation is given only in a
short way that a question is dis-
allowed. It is expected that the hon.
Member who is keen on tabling a
question, will further take the trouble
of enquiring as to why a question is
disallowed. It is not possible to carry
correspondence in respect of every
disallowed question and to give
reasons in detail and then carry on a
further discussion on the details given
till the hon. Member is satistied or
until ultimately the Speaker says
that the correspondence is closed. No
office can efficiently function in that
manner. We must look to the quanti-
ty of correspondence, when® things
can be best disposed of and best dis-
cussed orally. That is with regard
to item 2.

The third point was about responsi-
ble and experienced Members. There
is nothing like a loss of dignity. The
arrangement has been made for the
simple reason of facility to the
Members. They have just to int.
out to the Assistant Secretary, who is
in charge and have an explanation as
to why a question was being disallow-
ed. I have said always that, if an
hon. Member is dissatisfied with that,
he can personally come to me and
have a full explanation. Unless this
is done, looking to the large number of
questions that are being tabled and
the manner in which they are tabled.
lookng to the fact that a number of
questions are being repeated, the
same questions being repeated by
different Members, the same questions
being repeated by the same Member,
in spite of the fact that a particular
question was being disallowed during
previous sessions and so on, it is not
possible, as I said, for efficient and
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|Mr. Speaker]

quick despatch of work wunless we
decentralize it so as, to reach the
quantum of work. These are the
points; I give the facts as they are.
It js hardly a point of order.

Prof. K. T. S8hah (Bihar): I would
like to submit, if I may, in this con-
nection that it would not be so incon-
venient if the reasons are given only
in the shape of reference to the rule
under which a question is disallowed.
It would be only adding a certain
number to the slip that we get for
questions being disallowed. here is
a practice with the banks, for instance
by which if a cheque is dishonoured
or not paid, the printed slip is attach-
ed to it giving the several reasons and
the one reason under which a particu-
lar cheque is disallowed is just ticked
off. 'That would not create too much
correspondenée or difficulty for the
Office and yet a Member will know at
least why in this particular case his
question was disallowed, without
going to the Secretary.

Pandit Thakur Das Bhargava (Pun-
jab): The practice of giving reasons if
followed, would enable a Member to
put a fresh question in the light of the
objections.  Supposing a question is
dirallowed for a particular reason, the
next time the same question can be
repeated. If the objection is known,
the questioner will have an opportuni-
ty of amending a question and bring-
ing a new question. I think, this
practice which my hon. friend, Prof.
Shah has referred to will be extremely
useful, if adop‘d.

Shri Tyagl (Uttar Pradesh): Especi-
ally in such cases where a question
has been repeated, it becomes very
hurd for an experienced Member to
Lnow why it is being disallowed. As
an experienced Member, he knows
that the question is relevant from all
points of view, but he does not know
that another Member has put the
same¢  question. I therefore suggest
that it may be mentioned that a
question is rejected because it has
been repeated by another Member.

Mr. Speaker: No further argument
ir necessary. The suggestion is a
good one, but there are practical diffi-
culties and I feel in the first place
that, it is not possible to make out an
exhaustive list of all the reasons for
which various questions are disallowed
or parts of questions are disallowed;
because hon. Members will realize
that there are certain inherent powers
fn the Speaker, and it will not satisfy
them to be merely told “disellowed”
in the discretion of the aker.
‘There are various aspects of the

-

matter; sometimes questions are asked
in respect of purely individual matters
sometimes parts of questions are dis-
allowed, because parts are repeated;
sometimes though an identical
question is not put it is substantially
covered by some other quesiion. So
it may be possible in the case of pure
repetition to say “repeated”, but to go
on the analogy of the bank manage-
ment, it will not be possible to merely
tick off, because it means I must make
out an exhaustive list ‘'of the various
reasons and then tick it off. The
simplest course is the present one and
1 do not think that it is very difficult
to follow. Hon. Members are always
here and the Assistant Secretary is
here. An hon, Member can always
have a reference, if he is dissatisfled
with anything, he can always have a
reference made and immediately know
as to why a question is disallowed.
In fact, what I have been feeling—and
I have doubted many times—when I
receive the questions, as to whether
the rules about questions are borne in
mind by all the questioners when they
table their questions. Even in the
metter of supplementaries, there is so
mugch that really deserves to be dis-
allowed, but it is no use going into
that question when an hon. Member
puts a question. He has put it and
there is no use wasting further time
over it. Before he puts it, I ecannot
know what he has to say, and after
he has said it, he has said it, and there
is no use trying to go into it again;
it cannot be amended. So the only
course vossible is the system of giving
intimations, so that an hon. Member
may not remain in suspense in respect
of what happened to his question and
ther it is expected that if he has any-
thing to say he can always do so. Hon.
Members are always meeting the
Secretary; they visit the Notice Office
so many times and they know the
oftice staf as well. Therefore, I do
not think that we should increase the
red tape in this matter to the extent
suggested.

. Shri Raj Bahadur (Rajasthan): 1Is
it not possible to give the relevant
part of the rule?

Mr. Speaker:” The rule is an
omnibus rule: It can be done but it
will mean more work. and it will not
carry matters much further. It will
only add to the work.

Shri Ra§ Bahadur: It a
time for the Member conc:tnngd‘ save

wzﬁ;. Pmt:irble 'Welll.d we will see
at is po X 0 not promise
anything.
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Shri Gautam (Uttar Pradesh): One
small observation, Sir. If a qQuestion
is disallowed because somebody else
has put the same question, I would
request you to add that name also to
that question. Because, if the origi-
nal questioner is absent, this man does
no. get a chance to put supplement-
aries. Just as in the case of amend-
ments, we can. have one or two or
three persons putting the same
question. If one Member is not
there, the other Member can put that
«questoin and also supplementaries.

Mr. Speaker: 1 do not think we can
<arry on this argument any further.
This presupposes that two or three
Members put questions at the same
time on the same subJect and join
together. If they join together, they
<could know.

Shri Gautam: They do not know.

Mr. Speaker: Order, order. when
-a question is tabled, the other Member
is informed that the question is dis-
ollowed on a particular ground.
Actually the question comes for
.answer on a future date. How can
the three combine together and table
:a question actually on the day when
the question comes for answer? This
suggestion has not taken us any fur-
‘ther at all.

Shri Joachim Alva (Bombay): May
I ask a question, Sir?

Mr. Speaker: I do not propose to
allow any further questions now,
pecause the agenda is Legislative
‘Business, presentation of reports of
Select Committees. Mr. Ayyangar.

LABOUR RELATIONS BILL

PRESENTATION OF REPORT OF SELECT
COMMITTEE

Shri M. A. Ayyangar (Madras): 1
beg to present the Report of the Select
-Committee on the Bill to provide for
‘the regulation of the relationship
bhetween employers and employees.
for the prevention, investigation and
settlement of labour disputes and for
«certain matters incidental thereto.

Prof. Shibban Lal Saksena, who
was a Member, wrote to me that he
would send his Minute of Dissent be-
‘fore 1 present the Report of the Select

?ommittee I have not received it so
far.
. Mr. Speaker: When did he intimate?

Shri M. A. Ayyangar:
Jetter yesterday saying that he would

Premises Re- 1066
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be sending it today. 8o far I have
not received it and therefore 1 have
not been able to incorporate 'it. I
senl a letter to him saying that if the
Minute of Dissent is received before
11.30 a.M. today, I will incorporate it.
I waited; it has not come. "

Mr. Speaker: I find from his letter,
he says:

“I hope the Select Committee
Report will not be released with-
oul including my Minute of
Dissent which will definitely reach
the Select Committee on 3rd
December.”

Could this report not have been pre-
sented on the 3rd, or the 4th?

Shri M. A, Ayyangar: 1 do not
know. Time has been given only up
-g this date. It has got to be extend-
e

The Minister of Labour ( Shri
Jagjivan Ram): This is the last day
for the presentation of the Report.

Mr. Speaker: Then, he could have
made a motion for the purpose of
extension of time, to enable him to
sena his Minute of Dissent. 1 did
not know it previously. Otherwise,
I would have suggested a motion for
the extension of time for the presenta-
tion of the Report. Now that the
Report has been presented, any
motiilon for extension of time is of no
avail.

TRADE UNIONS BILL

PRESENTATION OF REPORT OF SELECT
COMMITTEE

12 Noon.

The Minister of Law (Dr. Ambed-
kar): 1 beg to present the Report of
the Select Committee on the Bill to
provide for the registration and recog-
nition of trade unions and in certain
respects to define the law relating to
registered and recognised trade unions
and to certain unfair practices by
employers and recognised trade unions.

DELHI PREMISES (REQUISITION
AND EVICTION) AMENDMENT
BILL.—Concld.

Mr. Speaker: The House will now
proceed with the further considera-
tmn of the followmg motion moved.

by hon. Shri N. V. Gadgil

“That the Bill further to amend
the Delhi Premises (Requisition
and Eviction) Act, 1947, be taken
into consideration.”
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And side by side, also consideration
of the amendments moved by Pandit
Thakur Das Bhargava, Dr. Bakshi Tek
Chand and Shri Jaspat Roy Kapoor.

wTeT afes ow : wAdg ofiwT
qTEE, & w% qd T @ 97 {F o=
arfaw sitw 7 a8 @M@ fvar v, 78
R HEET 91 fF TEEHE ow
tfrea fogft & 59 &1 o€ W1T-
@ (first priority) M st @
Ty w ot faw @ WA gu @,
3@ seara w1 mEw fafaweex agw w
arfafz o gifes ar &l g &
I H A a AT A A
g @t f5 gondf e w aR
sfew (war basis) 9 g& fsar
wid | O FEAIQT AT ¥ fow
AT & Rgla : a@@ &1
W e & | T AW Al & e
oY a| ag ff 5 @ mefre ara
Tz A fem § guonfas & for
WA guedt T@a g, o fe sar awig
g oo e foew w1 faw grew
¥ gmd A fear mar) Fges
s ¢ | &9 qx ¥ gg feoer & fed
qu fpar s wrg 1 fesdt wrugw
e WN gWRI E WfF a8 qew A
A § ¥ fod agl Swar &
stagw  (Coorperation) *Y
e g1 afy fafay N orfemr
DHE A *F ooy } F o
9T agT % vREE (Embassies)
aely § I feedl & aRT AT
w1 faearg R wRigw@d @ @
oy 2 A & gfy Qo gA AW
o & 17 gy fw & oW
g feagr w var yfes dR
(Drastic measure) ¥w fay
qar & UE WA AT W F qrHA

1 DECEMBER 1950

and Eviction) 106%:
Amendment Bill

1 raer e F Qo F g
@ &t ¥, xg axfrew fas(Amend--
ing Bill) # 3w & TS
wE T gwed A @, R g, afew
AT N g AT, A g9 ¥ AHA
I FAE gEw w0 g & R
g AT AIF T WY dAW X §,
e 9y € A% e el W
T JE &) W oqeAr g weefat
1§ 1w s fom o Rs
@l rEfre e d wwmr 9r
@ s @ wwm qfefaadr
(Judiciary) 9T ag wd@T FE FT
aFd | ufswegfea (Executive)
AT gfefaady & sow & A qw
g1 fefgad s am o= T gl
g v oy ufsewgfexr ¥ faois +W

“F | # W AEY F ey qfsfaady

1 afeewrd (Justify) & &@n
d gamar § fr fefaad o o=t
®T gadr €, Sfew g a amwd
g fr qfefaad ok cofsemfes &
Frgg # faegs A@ aw v
W & gfasagfea moor gEd &
sy wfefaad & Far sadt §
A ATH A FIAT qFHAY 1 FOHT
qTEw, § A9F G AqA & Ay Sy
TST & AT S FTAT AGAE | AT &
d qifegrite F1 @%@ gaTg @9 @
wifeT (Shocking) @ ¥R fod ag
gt fom aw WgTe  FRET
HTEE. ¥ TE WX PSW F AL A FG
a1 v gady fafaed) o € ag s &
fafre & ®raaz af FT W &
P @ N Narfeama fazdm &
fafrediar (There is no coordina-
tion between the Ministries) ag
A fordt wfy anfier e g off 1 & v A
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& foy durt 4 a1 fs wiig T
N @ oA fgEw § smower
@ AR A fafredrw & e
BARFRTT T 1w aw A @
g g® fewr S F A fr
I TITAT HY IFIN | ZTY AEAS
A7 qegt gf I f5 & 3 arefrs
|EA & qanfas ¥ a3 g frag
HAT KL, ATAAT ARG F qrE@ HY
¥ Fqifs ufeorfer # A afmad
# oo @ W & ag AN fa
FE qROIE A AWM WY1 F qAAAT §
fF A gw WA A gaw & ar
IR TGT ¥ G gm @ IR &)
W AR T fas agr & 5 st

g § afF i ag § S fie fwe
A0 FIFA T wgr 5 forgaa
& frers w7 fidafsigs femdds
(Rehabilitation Dapartment)

T @@ qEAT AT W & FMIE I

T fogd a% §T I 0
A IT AT A AES 9 F A
gwaa & aefe g o 5 gaq

fe AT § 98 T@ A1T BT AL FAEY

g A3 & t8 w7 &1 w@T AW

1 N ga § ey g ffafea
fofedt &1 @ Fg IAM | A@
g9 AW § X Qa1 ¥ 9T 79T
g ®ifF et d sl ag
&1 3few o fdfafeear fafres
g agar & Wi fEfefedas &

oy wogr Al &1 ATTAZ w94l
A E @ A QTN AT HE
R F WO AT 9T IFA
A e @ Ay fRar f

a=5‘1-'? trﬁﬁ‘z ¥ wqar Jm 15

wqiqz T Ty aﬁ n %f‘m e
Al =ﬂ W wgr w1 A
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TAHAE F AT @A areq g @
& ag 7= & sw=c &g omr qF
A ftes ¥ (capital levy) e
% foay 5 fedfafoldwa fear o
aR fogafts F fog sqar fire o
A ST § 5 aifeem d
fefefodem v on foar g, 3few
ST gL afe A 1@ fon o dv
I faar | ST & gawar § e amor
T A § ag e favarw At
&1 99 I B T 9 o SagET
(producer) a3 wF ww s
¥ AYAT QA AT AT 4T Ag AT
3% wT BT § e W oW oW
TR ¥ Ay IR A< @wdy §
fo fore ameft Y oF = &
g AS W fre @ § 9w
wifear AT # 21 Sfew ag dwr
A& FT g | wr [aUg § 7 wog
g fr9g ® gz FEaferw aoff
g F am ag wfegr sgeht o
S IR qrg A | THY A9g A TqT
7€) srrar § o1 gl avig A Fedfafedy
WEFAT ATAT F o727 A FT awar, i}
¥ aog & wrafeaaT ad
1 gt 79g & Arsfte @ AR
IS HA® AT 78 axdT Iq wed

§ 9T 97 a5 a8 g@T Whraw
aF o5 ¥ ®f Agwar i Ay

¥ g == gan | 97 ag fréfafedam
fafredy Y AT A FX o959, v ¥y
AT B W A & fou quAx AP
w3 ghY fF o7 A A e
R, w AR ITH orefany o
qu A ®T RN A I & AW

o g N fox 37 & q@ ov Y
TR WO $ 1 AT qF & ar
agw § fe oY IEAA W aE Y

wgar §, vt IwTT #Y axE Y vy
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| wreT afewy aw ]

AT Fqw AT TE 91 fE W
o feeft qrg &A@ q@@r A
womfaal # AT & 9% I W
wg ug W § & feua ofas s
¥ (arrears of revenue) #¥
awg @gw fear @ A a@ 8,
AT Ty 97 TEARZ 7 AqgEr qIC AT
s & & AT aefre agEd o=
gy a7 faw dwowc faar & 1 e
TS AT T EE, @ ¥ AACH
fear sdAw g SfEa aefres
qgT guma 3 5 e ard = Agy
#, ag Avg7 & W T A=Y =@
g fas I3 ¥ § | oA 99 IRA
AT N @ AR aw g gd
mefre @mge 7 s fr fogaig & feg
7 feo & gy gwedl Wy § X
Fewlw wEwe fed fe @ w @@
®T 7R T g gf 1 dfew F
IT F oaEW feer § f5 oS ¥
FEHA FT G FT W W qeT A
T wW@ifE § awwar g 5 aw 0w
THT HTEAT T & IAT ITAT & @Y THAT
9 qudft FIAT &) T AT TF I
wATfea qrv I 4Y 97 4EY FT Ak §,
fRfafsdem & foq soar gifew =@
T 8% §, qAfd N I9d 7 ax
g o1 @& §, O aferdy AT A&
qw 7gY § fF auR A wrz'mf
w3 e gge fom & e
weonfaat & g ady agd guadt
W T FF GRS W E )
TR wwa fe Feagafror
¥fead (saboteurs) &1 & wft

g st W s A fr

M 2, |
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o1 amw gfrdy (Law of Equity)
* afweTs FTH F@ §, ST B wY
mr fe g smefeE Stgde
(unauthorised occupants) § ¢
ST W1 w@r war frgg deawE
(trespassers) &, aafa® w7 v
fr ag %3 & AT wrg(frand)FWAE ¢
gdr a8 #& 7€)1 F &7 a1 fE ag
TE a1 FE @A o & fou
Fg @I & | a8 AT M Foege w1

AT gHAE & a8 ¢ oww fawre
wre 36T @ FaaeE, FAa9 X

#G FI@T g, WA AT AL A1
Fogmmar ¢ f& ag wwEe )
AR 1 Y A afcfeafs § ag
3T P AAIT FX W g f& ag oF
FHIT 9T W ¥ fawre 1 7 arefires
T ®1 g faers feag 0¥
ATH Fg F7 faqqe (situation)
W A A et feqe
fer g feq wgmar = i@y s @v
1| W A § R @ AR
feggafier & fas #rgea s g e
Tad §e 9T IT H7 agq fawara g @r
2 1 oY fafaeex ggw, faweT A, oo

" #Y aqenET fr o qfes FE for

feegehtsr #1 A Az oS #) TF |
& afls ) gad s A gl
N, g Td a0 @By afes
W3 & fow ) a9 q8T fF T sar
glsmagd) wrargfx frdr 5@
ATt w1 gw &1 frow feawar @
X wgl wd fs g 9w & fod, QT
IE I A1 A0 a1 1 AT I W W
w1 frore feaard § W wg@ & fR
ffad o ag wgr e d
fogr 1 qg T war ¢ w@g ag d fe
ag 7 gwwd § 5 c fromw o a<w;
W g W I3 W W u’iw
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®@ § foaam awg ¥« KT Ay AT
g1 & fe 3 ®) aew ¢ 5 fremw
Fowaft ¢ aofe afar fedt 31
¥z AT § fF S amedft gy o w3
WEITAGE WA qFA & A&
¢ a8 9% (chalk) vt ifF 78
qET & | TH ART Ag Ig AOES ¢
o F7 @A WY KT FT AT FEAT
g 1 98 TFAHE FY grOd § | W AW
mefie @A A Qe fa qEfEd
gATEr STEfa #1 QU ag T ww,
AR TEAGE TG ¥ HIT AG &I
gFdl, @ Sl g fE @ ww
Ufor & ama dFEr FH ag
w5 Faar g f5 e e qgw ar
TaA HE #7 AT FE AEHT g @S
71 § fF s #19 Sen A wff &
G g aFar, N FW T § A &Y
|war, Jt qAfIAd § A8 O Fwar
g fes & wf@d s femr e
gvaTE YA THAE L A N @
AT AATTS IT F A FT T B
& @l f o@ qfem T Twwm
feoamt wma € i foegsier #Y
Jated faea § ar 2z wgy €
f& g woged

[MR. DEPUTY-SPEAKER in the Chair]

T H e § wAT W FWR W
TEAfRTT A & I W AT
¥ & ¥ fim wir a® w1 @i
LR L G T R
g @ N A e
(Govt, Servants) ¥ I &Y gredf
SHY & a9 9 W W PEEE W
W W W T € DT AR
wWie W & thow we o & Ay
i) W e R
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e W oW F AR @
gEE g N feo§ mAde ¥ Qg
qEf (Opposition Party) samr
qgAg | WATH AT IS @ &)
AT {EF &7 G G § N q8S oY |

sff wft a1 TT g™ w
9% ATEFME 1 mefrE Qg
s & fF ag @91z (saboteurs)
#, meNaLeT e@ = ( unautho-
rised persons )& 1m # q@ar g ¥
¥ @1zg (Plots) 7T smsierasss
(unautlloriapil),m CCIE B
AT ( authority) fead 4 dr?
M @ aam & qoe s g fE
AT & qEF & AT FIF A7 oh-
fedt frad Y ? & quar g fF s
w1 NN frad & Y f ofwera
¥ A T9 ATE YRS HIE QIS
(Exchange of population) ®3%
T B AFATT F& 7 W7 ST 4
AfET sl ¥ g9 wom & el
ff ? w1 IR qg hQfdr wgrer
widft & Fegrar @ fadh Y 7 wgrenw
mdY ¥ gz w7 a1 f5 afswm &8
gfezaY g adar | arferam @@ o
goar, # AT are aw A gheway o<
w ofemm &7 awT g1 &
T WO W W A QEUET | W
TR W FFTW A & 99 7] W
AT qg ara s w5 fis < afiver
@ giew) < W’ g N
gifas f6q | s Ao A9 I WY
aTaTSy qrE SRR E W @
wvw & aff o e ao few ag @
W AR {7 W A AW g
@ s o @ oty weld @t
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[ = sfe= T ]
e drog W o { -
wifferm  wade (Indo-Pakistan
Government)a7 et | g73 =TT H
LT AT ZAT HEKT Y FTSAT 987 |
W AR W ACHT AT I A
farer R s fggE™ & AR
wHG TATHZ T@ TS T ATE | JOUC
Y HEHIT G FTYT G v AT IgT
FAAYqrUEee ¥ ( unauthorized
way) # q@ § | W@ I AR
A Y FAAIIORIE A 9T A
w oy § oA e oe & Hg
gz a@ ¥ ot § f& W
gIonfggt & W AT "X A
qag $T F Ag AW § 9 W
org W & AU FTRAE AG & GH
fIX N @Er w9 4 59 A
FE A ¥ fear @ aw e W
FAAIqESE w7y § ! g fad
fF IFT o g W @ 4@t
3 & 1 for, IFT feat fafe-
WL & HFM 9T W1 FI Hewl
afl frar, s fad wer gdfE
@ qf fF qg 9 WEW 9@
A AT ST F| AAAGIAESE G
FEE |
Mr. Deputy-Speaker: There is so
much talk going on in tne House, I
am afraid the Reporters are unable to
hear what is spoken by the hon. Mem-
ber. Therefore they should avoid
talking on the floor of the House, so

that the hon. Member speaking may
be heard properly.

Babu Ramnarayan Singh: Yes, Sir.
 wror wfkew o ® W W
@ @ fF a9 et W
Tg gt fe oy FRAIAEST A 9T
i U T ¥, R 3T orehrdt
" g g v @ g ariritow e
(unauthorized action) ®t g

1 DECEMBER 19850

and Eviction) 1076
Amendment Bill

&, 78 30 gum § 7 aman ) mefire
qET T § 5 aTeg w1 w7 o9
o AT | 99 $1E @re T A E Ay
I qHT @ o gt &, A A
R X agaeIEee & | dfET
¥ ot o ¥ag g fr A AW
HTHETT FT TS T HT | TV AeHw
wae F3 § ol # faw ok
'qetﬁzﬁlmaﬁﬁmé’ém
(Trespassers) & =mgar g f ag
Freft v ot A wmeRid
agl gEar &, wd g A i
g qag FT fad AR oer Al
o Fsat ® Fgr @ fa,
A9 I HN HW Tg T fw

. Q@ dqurad g, qg a9 AT F Hg §

Ft 9 &) A A dward § AR
| WY ST gHE AT SWIE A3 §
Y I Y FgS & GIEqF | I AR
wTed i ag feagater ot agt s
9T G w47 &, fagi 4 wgrean
T & AR 9w fFaT, AgreAT
| et ¥ spTEd ®Y Agl A9 S IRA
wgr e amgeR T . =1§ (Either
do or die) ®iferr X1 agi @ #,
g @ ady 7T Ay, A ST FAG ¢
fegeam & s s @ ) 9@ w09

FAEEd & e AaEl @ wgen

Tt § Fow e fear Sfew
qg oW qifee F W@, AW & fgg
e faga, IT WY A9 FEY § GAETH
ag o frgiy wgowr at &
HEHT TCIT & MYaT § FF A7
R AW & q W G W, wWifs
Tg A AT §¥ ¥MY § fe wgwan
qefy % R A Avfre wRifae

| gu s feer ar Wit Fae W
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4 & Ty wyar o 7 faar, @A
gt & g qdf dam T QX ar
AR W, ATF TEW FEN
Zuagm @ e gT ¥ sme
R QY 9T A IFT A AT TGN, 9
M N oaw v § 5 davead
F1 I foegefr & o dagad
@ & ag a@ W ¥ fg @
FY qrlt &1 IT A AT FFA § v
-dargd § dmarad & A @ E
T AT TS & faos IgFA R QR
&1 ug foagener fom ®t oy sy
g & o= aw R ¥ faors
FHEE § AATy Qe Efrem
qrite & AT F AR T el A
S ®F IR ¢ A Frardr
g g iy fow & gew @, B
¥ y9¥ wgw 9, T A oY smaRrg
o, Jror 97 I9T AT G E, frard
o 73 &, 3z IraAY AT A A Ak
a9 99 G TG & TAT, ATH I &
AFHES | qg I FATF TATA,
wral ATEHT AT AT AR gy
& wifew aF gug, v & arfow Y
w® AR gt & wifews o <F
IT R AT T FT A% e
#ga & ? uws aww, On one side
lakhs of people enjoy their
property &R L aTH  wvEl
ATEAT AATZ &Y AT, TF H AT T
ars Y w3y €

W & X &7 ow I A e
. fF5 qondt agt sl ¥ agr § ar
AR A e Fam N wwg ¥ faw
AEAY W1 feTar g8 qqar 91 ST W
Yo WATYH T I1JZ W9 I
=M ¥ g ¥ g W A ¥ @\
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Ty AR awen d fFag
ot are it 1 A A9 A ag
&qre W AT e I I A gfesat
¥ FI I 9 9518 AT @ §, IT A
goal 9X 3 wge Wi W W@ §
TadRe ad=y (Govt. eervants)
¥ ate Af|d | qor 9 ¥ FASA w3
T3 AN FF IF A TGIAE qLAE -
swiiez (Incompetent) & 37 &
wHiee (promotion) e war | €%
% qg eI ¢ A vy e
¥ Ag ¥ HEEW WS AE A
qomEl @ SR T TR F A
I FFRIT T T E AT IT W
wAe fae o § | w®WT g AT AH
ifpady § 7

frramr oz & fs o =1 o
ar¥x (Law & order) ® =
&1 R 9T FT AT WAL RN TR
1T 7T 4T JTET AF ¥ JAL FAN
FT G| AT w wew § 5 oow
sl qemdf a7 W AR IT T &
for #1€ oig Ad ft amq w1 aE
1€ Ao afi g1, @ S wEIwE
TG ITT T ST FY @S oE H
w® ey @ @ F FefemT age

wgd & f W quagt ¥ g @ @

%3, a1 a9 dfed gargEe A N

ara §, a3 oEerEmitad (Extra-
ordinaty) szdfy & I & a0k
W grgEmid g § IFA g
fror agr & Az A AT @ A
wg agt ¥ 7 faerer a0, A aw aw
&1 & gw ¥ wgt 1@ 2. That
was the proper time to éstab-
fish law and order. &
feoft § w=T O Q@ wrw ol
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Werwadd ya@ gu &1 o
9@ FEA A Iw s faar o
gFar & &Y A9 FWE I AT FAL
WE? 7 wgw fafreer @A
I IAT FATL gRY § A W@
nrefre AEgw T ¢ gATT AMAT ®Y
moyy FUT AL 2w g 7
Y gt o et & 6 ag OF aga
S drad 1 FATT I qIE @ AT
T 91 7 73 4 v qrem gOQ wg
T Y, 97 I§@ 9 gAY 4% A9F
(back beachers)dzwa &, &t ag aga
T gU | Ag BAST ST AEE 9 fE
Tg AN Wz Y, W Az W WY
&1 AG AFA, AW % 99 @qS
fea gu & 1 & § sz ¢ Br 7wt o At
T ST U AR FTAH FT 487§,
ama agi o, 9. (M.P.) = &% g
femt 4 a% & foT o9 @ srafway
s g fAaso g & 7

19 &Y 71w § frag e gem

TG AT AT A AT | AT AT FEQA &
f¥ ' We shall realise the money
ag arrears of land revenue”
offq T A 7 7 J9 w I
fewrar § fe ag qfew faw 9 @
AT FT W § g Ifew A9 w1 A9
g FAT | o AmEFT T AT HQWT
%7 g g % agi A9 I3[ § ww W
T AT I W AL WA G |

Pandit Krishna Chandra Sharma
(Uttar Pradesh): What is the relevancy
of all this? It is a long story.

Lala Achint Ram: It is all relevant.

Pandit Krishna Chandra Sharma:
You think so but I am appealing to
the Chair.

. Deputy-Speaker: The trouhles
v’rl*c‘h Members of this Housé and
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refugees have undergone need not be
too much expatiated upon. Dr. Tek
Chand recited a number of instances
and therefore only the inconveniences
that might arise on account of the
Bill may only be referred to and also-
what action is to be taken by the
Government. '

wot swfea TR A qg wS wn
[MEAT E AR W AT A s a<g
I T AT g fRag T @
ax TaHe gEre (adopt) FT W
qg T@r S &K 9T TR
ghm | 9 TS (provision) Y
@ faw & AT TF AR QAT AT @A
¢ a8 erae Afmrr g @ W @
ug qfew &Y gfme av @ ST Er @
AR qfew @ & A%z 74 F7) fow
qford FTAT AAG T WEar F A
¢ qfeq & W ¥ B fe ag
Fga & B g7 @ 9z ¥Y ;T qg #¢
WEIAHK WY qg TS % @ E,
A M & guwar § fF aw @Az
(relevant) & 1 &% 1

e 7 awT At & qA9E T
TR fF @R AN gea §, @
G A § AT A awT & T
faR g AT FIgaFT T G ¢
T ¥Ew a8 g g G ¢ fr s
whHhmmfeimst 3 W
@ A g ¢ fr et g
wiin fafaeec gge & &, 9@ &
fod #fade N Afer  EaE AT
MR goa & I ¥ AR F
o faqre s al B 3w w1 &
qF | W gEwm W wAAwAY

. (conditions) 3 TR W &

W ¢ ST gEm AN oI
wet wff T Wit W TNEE A
feax¥ntww  (Process of dis-
integration) Wt Gwr mff mm,
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atagt w1 wrw A w® W)
OGS FT IS IE & % gl
e g R gt &d Ae e
(source of evil) & =i 3w *r
W F | AR EgIew a8 & fF
I A BfaFz F M ark 0 & 7
& =T uF gfe3f (solidarity)
D, w FeRfem g, &k @
yraw faeara Y s § 39 F1 gTH
FHEE  sHfsew  (complets
confidonce) &ar frar ord, a1 =g
IOt 1 AEST 3F A ¥ g% &
q¥qT g | oW ag TRfAEd A e
¥ faers § #ag af wwwar &
sy faeww aediwés g ar
ferge saaediaris § 1 &@ ®1 dar
FH a® W & § a8 @R
fafaezs sgam & T adr gar
@R 9i% §, @ A ag Ay
Fafasm A W § 3R IW
# a9t A w1 AT A AR
s A fF a8 A T wwa
TR §, fFT qgawT aTa@ a1 3@
¢ Tagarwr § 5 S7 & AT
fedt w277 37 & sfa wfewtw
(indifference) &1 qar & mw §
o ag @ awwy & & o fom
A R ag S A3 gu § A S
F @0% A § | T AR § wAHRE
Y8 yzq J I F®T F qg 37 ¥T
%% § 5 2 9 99 N @ &7 A%
foed gty wE S gwr §, griwd &
ax & 37 ¥ ow Hifer geE @
P ITEE BEN W T ) g
@t s fe faw aw fraw o
Jq AR WA g WRel W, AR
.91 #qtz  REAFRYT  (separate
represeatation) w= g W]
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feg sor 99 @ 4, qEowm s@T
ar @Y, famamw @ 9 Ak
ffggdasar @ & s wa
TR AR g gAe @ fF greaiT
(harmony) #& dzr % w7 fir g
S FaAY AT w4 fasew  srofeRr
usfgar @ @y 91, I9ET g A frw
TRI G & g7 §T & g% &

amd 9w fear few @ aww

afaere faz 03 @ aw §
SLESUE S GO LS i
AT & AT § IF FT &© ag A &

& g Foemeita 9T gegrer 9o,

WEHST ASTY | Jq*T g© a8y & %
T I94 e AET e A qEw #
IT R ITFE &7 wfaw AT
WL AY T qg &= § 6 qOMGT
AT & We9E A FG, A K A9
%1 g9 Rorr s g f& oame
AT HT TW F1T FT 3w F@AT & I}
AT A9 gAY § fF wwrna A
TR EE 9 FAF AR ¥ FAT
g @ awdf Iw F aw F @y
@ atg sigE FW FW I K
Sw W oW QA E
dav mrefTe AT | woar ¢ fv g
wigarT & 1 oft aeE ot @ ag
a% ®T & fr geondt ) wrearr
T E WA RHT@ I §1 A
9 of A fggena & g
Tom AEY 8, M anfEx F & amq
¥ oo wgm fr oW ¥ Qe
e & I gaTEr W e
wonfeal & ava ¥ v AwEE
fegam = Wit W Ww
WIRWNG] ¥ AGAT gF  FC WS, &5,

WY gt Wb ol e e aeT
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(English Translation of the above
Speech)

Lala Achint Ram (Punjab): Sir, I
“was submitting yesterday that at
.Nasik Congress it had been declared
~-and promised that the Government
-~uf India would give first priority to
the refugee problem. It was only
two months back that this resolution,
which had the blessing of the Prime
Minister, was passed and along with
that there was a demand all round in
~the country that the refugee problem
- should be solved on war basis and
: that the Government should arm
themselves with enough powers to
facilitate the work of rehabilitation.
In addition to these, my fourth point
was that Shri Gadgil himself has
great sympathy for the refugees.
In spite of all this, what is the reason
that such a Bill is being put before
the House. This is the question. It
is being introduced spetially for Delhi.
We realize the importance of Delhi
because it is the capital of the country
‘anc hence there is a greater need for
‘people’s  co-operation  here. It is
there that Ministers’ parties and
functions are held and it is here that
foreign embassies come. If there is
;a lack of confidence and co-operation
-among the peope of Delhi, the country
will suffer much on that account.
In spite of these facts, what is the
reason that such a drastic measure

has been put before us. This ques-
tion is befure you today. 1 will give
its reply in two words. Those who

have put this measure, those who
have moved this Amending Bill have
not become unsympathetic, but the
reason why they are doing so is that
they find themseclves helpless. There
is no alternative for them. I ask
them what are their limitations? One
limitation which Shri Gadgil was
referring the day before yesterday
was that thev could not rely on the
judiciary at this time. There is no
accord between the executive and the
judiciary. Judiciary is bent wupon
- dning things against the executive.
I do not justify what the judiciary has
beer doineg. I know that judiciary
can commit mistakes but this fact has
- come before us that there is absolutely
no accord between the executive and
the judiciary. The executive cannot
gut a work done by the judiciary these
davs, which it could have asked the
latter to do in normal times. Sir, I
want to- express my -true feelings
“hefore you. The most shockine thing
“for me since T have been a Member
-0of the Parliament was when Shri
Mohan Lal Baxena told ‘before the full
“House that other Ministries were not
«co-operating with his Ministry. 1

N}
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was shocked to learn that there is no
co-ordination between the Ministries.
1 was not prepared to hear that there
was a lack of co-ordination amongst
the Ministries of that Congress Gov-
ernment, which is now managing the
affairs of India. This was realy a
shock to me and 1 wondered now
thic Government would go on like
this. Another shock came to me the
day before yesterday when I heard
from Shri Gadgil that he was helpless
and could not go to the ordinary courts
for redress since there was no accord
between the executive and the judici-
ary. This pained me very much. 1
feel that if we can uproot this trouble
we can solve many other problems.
Not only there is a lack of co-
ordination these days but as Shrimati
Sucheta Kripalani said, the burden of
the Rehabilitation Department is being
increased by evicting the refugees,
because thousands of these refugees
will be a burden on them. This was
a very reasonable point. I do not
think that Shri Gadgil, who holds a
responsible position, does not under-
stand what effects his action will
bring about and how the burden of
the Rehabilitation Ministry will be
increased by this. He understands
everything but is helpless because
there is no co-ordination in the Govern-
ment. But what can Rehabilitation
Minister do when there is no money for
rehabilitation. If he demands money,
same thing that happened in the case
of Shri Mohan Lal Saxena will happen
again. He resigned because he had
demanded money from the Govern-
ment and the Governnrent could not
give. But wherefrom the Govern-
ment can get money? The Govern-
ment today has not enough capa-
city to raise a tax or impose

“canital levy so that the work o

rehabilitation may be completed and
money obtainea for the refugees. It
iz caid that Pakistan has imposed a
Rehabilitation Tax. But they had
the capacitv and thev did it. But I
think our Government lacks that con-
fidence. A producer. who flve nr six
vears back used to take two rupees per
meund as the price for his vroduce.
iz taking sixteen rupees today. But
rat. we expect this Government to
doble the revenue on a person who is
reiting eight rupees in place of nne.
R they cannot do anything like that.
What is the reason? The reason is
that it is not confident of veople’x
cupoort if the Government were to
increase the revenue. It is because
~t this that money is not forthcoming.
that ' the Rehablilitation Department
rannot discharge. its duties, that there
{s ‘no eco-ordinstion and it is because
of this that Shri Gadgil has been
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torced to put this propusal before you
andat until this situation continues, no
department in the country can func-
tion smoothly. When they cannot
force the Rehabilitation Ministry, when
tney cannot force the Governmeng to
get money, when judiciary cannot fulfil
their needs and disagrees with them,
tnen there is only one way left for
them. There is a small principle that
water flows down the slope only and
not upwards. So they had only one
way out. When no other means were
left, they thought of the refugees and so
wey want that rent should be collect-
ed as arrears of revenue. It is an
ordinary thing, the Government have
aiso confirmed it and Shri Gadgil
has presented a small Bill. But what
will be its consequences and how
much discontent will it create among
tre people? But Shri Gadgil thinks
that there is no alternative, that he is
heipless and therefore he is putting
tni, Bill before us. I was much
surprised to listen to his speech the
«iay before yesterday. I was sur-
prised to hear such words from Shri
adgil who is known for Dbeing
sympathetic to the refugees. But 1
assure you I was not at all angry to
hear such words from him because I
«now that when a person is off the
ngnt path, he commits mistakes after
mustakes. When he has been unable
to do a reasonable thing, to get money
tor rehabilitation purposes, when they
coula not set the judiciary right, then
the only way left to them is to justify
themselves. It is a surprise that
Shr1 Gadgil. who has deep sympathy
for the refugees, utters such words.
Hce said that refugees are saboteurs. T
never expected that he would rall
them saboteurs. He said that they
were acting against law and equity,
that they were unauthorised occupants.,
that they were tresnassers. He went
to the extent of calling them liars and
cneats. Such things were told. T
wondered who was saying all this and
#r whom. Onmne who is sympathetic
*o the refugees is uttering these words.
But in spite of this I assure you, I did
not feel angry. T feel that he is help-
less. The existing situation of the
Government forces him to speak out
ke this. T assure Shri Gadgil that
he will not be able to ease the sitna-
tion by uttering such words. The
situation is deteriorating every dav.
Do vou know the feelings of the
refugees these dayvs? They have lost
econfidence in the Government. The
hon. Minister. Shri Jain, will just now
rell you that many appeals were
- addressed to the refugees to iile
elaims.  Appeals after appeals were
made., You will ask why is it s0? Is
it vpossible for a hungry man to refusek
the offer of a glass full of milk? Why *
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does he not drink it? Why? The-
reuson 1s that he teels that even a.
wok at that glass will mean waste of
ume because he thinks that it contains
enaik and not milk. - They know that
tne person offering milkk does not
Dossess the capacity to offer it. 1t
must be chalk because it is white -
and- therefore they think that they will
vaste their time even in looking at it.
Sy, this is the situation of the Govern-
ment. Shri Gadgil at this time saw that
the judiciary cannot fulfll their needs
and the Government cannot help them
with money, so he thought to get this.
work done with the help of police -
torce. I submit, that it is wrong for
sShri Gadgil or the Government or any
aother person to think that a work
that cannot be done through people's
consent, through money or through
judiciary can be done with the help of
poiice. You will be surprised to know
that when the police go to give posses-
sion and evict the refugees forcibly,
they say that they are helpless.

(MR. DEPUTY-SPEAKER in the Chair]

They do not icel any justification tor
Jdoing this, but they cannot help it.
The same was the situation with the
Government, that was workin, here
three or four years ago. The Govern-
ment servants sympathised with the
Congress but they were forced to work
for the Government. They used to
vote for the Congress. The police was
everywhere helpless. Same is the
condition today. 'There are Members
in this House who. in their heart of
hearts. do not want to co-operate with
the Government and want to form an
opposition party. These things are
going on. The situation in the country
today is the same as it used to be in
the days gone by.

In spite of all these things, I think
that the present circumstances are not
such that thev are out of our power
or we cannot control them. But to
present a Bill like this is not the
correct solution. The right solution
is that Shri Gadgil should meet, the
Prime Minister and a meeting of the
Cabinet should be called to consider
the present circumstances and to find
out a solution. If we allpwed the
present conditions to develop in our
countrv and if we did not arrest the
process of disintegration then there
shal! not be anv law in the countrv.
Thc correct solution is that we should
eradicate the source of evil where
necessary. The remedy is that there
should be “solidarity and co-ordination
among all the Ministers of the Cahi~
net and in place of lack of confldence
we should have complete confidence.
Then only we can solve this refugee
problem correctly. I cannot say
whether judiclary is wholly justified
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or altogether unjustified in adopting
_an attitude of indifference towards us
at present. Who has created this
feeling? It is only our Ministers and
..Sardar Patel who have done so. Why
the judiciary is acting against us? 1t
_may be said that we make incorrect
laws. -The real thing is that they
have adopted an attitude of indiffer-
.ence towards the Government and they
think that the persons who are
occupying positions are not worthy of
their posts. Therefore, 1 _would
. request the Government that it is their
<uty to solve this problem. They
should call a meeting of the Supreme
anc. High Court judges to thrash out
ihi:. issue. Last year the question of
separate representation loon_ied large
and Hindus, Muslims, Sikhs and
Christians advocated the principle of
separate representation and we were
jaced with many other problems. The
question was how to create harmony
among them when each of them was
putting his separate demands‘. We
presented such an appropriate solution
Y.efore the country that all the opposi-
tion subsided and 1 have full hopes
that we can do it again. But I do
mot think that the proper remedy
‘before us is to axe the refugees or to
put them under martial law. The only
solution is that we should search our
hesrts and try to eradicate the evils.
1f you take upon yourself the task of
setting the matters right and if you
think that the houses have not bheen
properly constructed then I can assure
vou that the refugees will surely co-
vperate with us and will remodel the
houses, 1 assure the House that
refugees will fully co-operate with us.
They are not sc bad that Shri Gadgil
has called them cheats. Shri Bakshi
hzs explained that refugees are not
cheats, they are the people who have
suffered a lot. If we want to lay the
foundation of -a stable India, I would
make an appeal to obtain active co-
overation of these thousands and lakhs
of refugees and if we are able to solve
ihe refugee problem, I am sure, we
can solve others as well.

But these conditions can be changed
.even now. Shri Gadgil says that the
refugees are saboteurs and unauthoriz-
od persons; I ask of him as to who
had given them the authority to build
unauthorized houses on those _plots?
Besides this I ask you the question as
to who authorized you to divide the
country? I ask as to who had given
them the authority to divide the
rountry after having agreed to ex-

. change of Population with Pakistan
in such a manner? Did they get this
- authority in any open Session of the
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Congress? Did they get this authority
trom Mahatma Gandhi? Mahatma
wandhi had said that Pakistan would
e established on his bones. He had
«aid that Pakistan could not be estab-
lished it could be established onl
on his grave after he died. e
repeated these very words. We appro-
ached the people with this very
slogan. We got votes from them hy
raising the slogan that Pakistan will
ve established only on our bones. -And
itoday when we say that they are un-
authorised persons, I cannot under-
stand as to how you say that. Had
you kept your words, there would not
have been this Government, but there
would have been an Indo-Pakistan
Government instead. But we realized
the state of affairs and as a result had
to swallow our own words. This was
why they too swallowed these words.
Consequently we find that Congress
Government in its present form
coming into existence in India today.
if you were to remain firm on your
words then, of course, you have come
here in an unauthorized way. There-
Iore if you can continue to remain here
in ar unauthorized way, how you dare-
say that these refugees who have come
here after losing their homes and
hecrths, whom you failed to provide
with any accommodation and who
occupied only those plots which were
iying vacant, are unauthorized persons.
It should be remembered that they
occupied only such plots which were
lying vacant. They did not occupy
the residential quarters of any
Minister. They only built their
houses on plots which were lyin
vacant and you call them unauthoriz
persons.

Mr. Deputy-Speaker : There is so
much of talk going on in the House, I
urn afraid the Reporters are unable to
hear what is spoken by the hon.
Member. Therefore they should avoid
talking on the floor of the House, so
thai the hon. Member speaking may
be heard properly.

Babu Ramnarayan Singh (Bihar):
Yes. Sir.

. Lala Achint Ram: I was saying that
it was beyond any reason to under-
stand as to how thnse people, who
were themselves doing an unauthoriz-
ed action, accuse others of
unauthorized occupation. Shri Gadgil
understands that there is an emergency
code for an emergency. When special
rircumstances arise, special measures
are to be adopted, which are ordinarily
vonsidered as unauthorized. But T
request him not to use such words as
he has already uttered because they
are bound to injure the feelings of the
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refugees.  You call them trespassers.
Peopie who lost their properties there,
wnose homes and hearths there were
ruined and whose women and children
were murdered, you cal them
trespassers today; and I wonder how
.sucls words come out of your mouth.
They are trespassers and do you
oecupy Yyour rigntful places! You
call them savboteurs. Just think for
a while about these refugees who
have come here after leaving their
nouses behind them and you call
Inem  saboteurs. When Mahatma
‘Gandhi went there on August 4, he had
askea them “Either do or die”. He
directed them to try to live there or
otherwise die there. The leaders of
tne Congress. which was functioning
in India swallowed Mahatma Gandhi’s
woras, but on the contrary these
people, the Hindus and Sikhs, - con-
tinued to remain in Pakistan, and you
call them saboteurs. These people
who paid homage to Mahatma Gandhi’s
words in his life time and even after
his death—as all of you know that
after the death of Mahatma Gandhi,
Gandhi National Memorial Fund was
started. Who paid the greatest
amount in it?  Perhaps East Punjab
numbers second or third among the
FProvinces in this connection. Your
‘Madras and other provinces lagged far
.behind, but the Punjab remamned
-anead and you call them saboteurs.
You call these refugees saboteurs, how
1hese words fall from your mouth.
“You call them saboteurs, trespassers
and say that they are working against
the law of equity. You sav that these
retfugees are acting against the law of
enuity. But 1 want to tell you that
these lakhs of people who were princes
Yesterday have become mendicants as a
result of this Partition. Those who
had their own houses. their own man-
sions and their own properties, Parti-
tionn has turned them into beggers and
has made them homeless. Lakhs and
-crores of people here are owners of
lands and properties as against those
persons who have lost their all even
their women and children. They will
-eontinue to own houses as wel! as pro-
nerties. how you call it the Law of
Equity?
peonle were to enjoy their properties
while on the other lakhs of people
were runined then how would you call
it the Law of Equity?

Then again. one thing more should
he kept in view. Refugees came here
in lakhs. with the result that the
"house rents went up and the houses

which were previously available at:

ten rupees onlv began to fetch rupees
fitty as their rent. It happened only
hacause of their arrival. Today so
“high rents are charged and you call it
‘the Law of Equity. Have you ever
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thought that these mansions were
being built on the graves of these
poor refugees, and these palaces are
being enriched on their miseries. Look
at these Government servants. When
the Muslims migrated trom this place
those very Government servants who
were previously declared as incompe-
tent were given promotions. Till late
they were incompetent and now when
the Muslims have migrated, they
tecame competent and got promotiuns,
while the poor refugees are wondering
here and there. Is this Law of Lquity?

Also you say that law and order has
to be kept in mind. 1 would certainly
be obliged to you if you could establish
law and order in the country. You
are aware of the fact that when lakhs
of people reached this place, there was
nothing here to accommoéate them,
nor were there any arrangements on
your behalf, they took shelter in the
houses of those Muslims who had
migrated from this place. When the
Custodian. asked these people to vacate
the occupied premises, Pandit Jawahar-
lal Nehru who, you know, is an
extraordinary man and his methods
too are extraordinary, advised these
Feople to remain where they were and
at the same time ordered that none of
them should be evicted from the pre-
mises he had occupied. Where wasg
your law and order at that time?
That was the proper time to estab-
lish law and order. Nearly two lakhs
of refugees are residing in Delhi
today, in this manner. If that action
can be considered legal, and when
the Prime Minister has guts to de-
clare such _occupation as authorised,
cannot Sh Gadgil declare these
four thousand houses authorised.

I quote a petty instance before you
and I laugh when I think of i{t. Our
Shri Ranga was complaining that some
back benchers have occupied his seat.
He became excited and wanted to get
it decided that it was his:seat. But he
could not compel those people to vacate
that seat. All the back benchers were
involved. Keeping this in view I want
to submit that you have failed to estab-
lish law and order here in this
House, you have not been able to res-
tore an M. P. his own seat. then how
can you evict those persons?

You know under what circnmstances
and at what time they reached this
place. You say that “we shall realize
the money as arrears of land revenue”.
But I want to assure you that this
police, in whom you have so much of
confidence, will not help you in this
connection. You will not be able to
send these-persons to jails though vou
may be relying on the presumption
that you will send them there
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Pandit Krishna Chandra Sharma
(Uttar Pradesh): What is the relevan-
cy of all this? It is a long story.

Lala Achint Ram: It is all relevant.

Pandit Krishna Chandra Sharma:
You think so but I am appealing to
the Chair.

Mr. Deputy-Speaker:
which Members of this House and re-
fugees have undergone need not be too
much expatiated upon. Dr. Tek Chand
recited a number of instances and
therefore only the inconveniences that
might arise on account of the Bill may
be referred to and ‘also what action is
to be taken by the Government.

Lala Achint Ram: Sir, I beg to make
ft clear that the measures which the
Government propose to adopt at this
time are bound to fail. The provision
that is made in this Bill has been based
on an unsound foundation. It is being
laid down counting up on the help of
police force but the police would not
give a helping hand to it. I have heard
many police men say that they do all
this for the sake of their bread. So
whatever I am saying, I believe it all to
be relevant.

Shri Deshbandu Gupta (Delhi):
Though I do not and cannot congratu-
late my friend, the hon. Minister who
has sponsored this Bill, for the manner
in which he seeks to deal with this
important problem-—or rather, compli-
cated problem—I welcome the opportu-
nity which this Bill has provided to this
House to go into this question. I am
glad that the hon. Minister has ex-
pressed his willingness to accept the
amendment moved by y friend
Pandit Thakur Das Bhdrgava for
reference of this Bill to the Select
Committee. That has made the task
of the House considerably easier. Sir,
I share "the hopes that have been ex-

ressed by my hon. friends Pandit

hakur Das Bhargava and Dr. Bakshi
Tek Chand that when we meet round
the table and discuss the various pro-
visions of this Bill and go into this
question from a practical point of view,
we will be able to come to a satisfac-
tory solution.

The hon. Minister has placed the
case of the Government very forcefully
and, if I may say so, rather bluntly.
The speakers on the other side who
have so far participated in the debate
have not been less outspoken. If I may
say so, some of them have been rather
unkind in taking an extreme view of
things.

Babu Ramnarayan Singh: Unkind to
whom?
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Shri Deshbandhu Gupta: Unkind to.
the Ministry.

Babu Ramnarayan Siagh: They de-
serve it.

Shri Deshbandhu Gupta: Well, Sir,
the eloquent manner in which my
friend Pandit Thakur Das Bhargava
has referred to the untold hardships.
and sufferings which our unfortuna.e
brethren have undergone since their
displacement, and the able advocacy
which my friend Bakhshi Tek Chand
has made of their case, have been sup-
ported by several members. I do
not think there is any Member in this
House who has not got the same-
sympathy for our unfortunate breth-
ren who have suffered so much
in the cause of the country due-
to this partition. But, Sir, we
have got to approach this question
from a realistic point of view. My
feeling in the matter is that it would
be unfair to presume that the Ministry-
or those who are sitting on the Trea-
sury Benches are in any way less sym-
pathetic towards the refugees than we-
claim to be. I know from personal
knowledge how the Prime Minister
himself has been spending -hours and
hours every day for months to solve
this question. I know how other Min~
isters have been feeling concerned
about it. The one question that has
received the greatest attention
of- the Government during the
last three years, if I may say so, is
the question of solving the problem of
the refugees. What measure of success
we have achieved in solving the prob-
lem, is a different matter. But no one
can accuse the Government that it
has been indifferent or negligent wil-
fully or otherwise. We had our limi-
tations and I think the very fact that
three Ministers have changed in the
Rehabilitation Ministry since this
problem arose shows that there have
been difficulties.

Shri J. R. Kapoor (Uttar Pradesh):
Only two have changed. Do not make
a forecast.

Shri Deshbandhu Gupta: No, It is the-
third one now.

That shows that the Ministry has
been anxious that they should do their-
best. They may not have been verv
lucky in the choice of the Ministers,
but the point is that there has been nn
want of appreciation of the difficulties.
of the situation on their part.

Pandit Thakur Das Bhargava (Pun-
jab): The Ministers Shri Neogy and
Shri Mohan Lalji were very able.

Shri Deshbandhu Gupta: I never-
questioned the ability of the Ministers,
But the fact that Minister after
Minister had to be changed shows that
there has been no lack of appreciatione:
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on the part of Government to under-
stand the problem, to tackle the
problem, .in the best manner they could.
~The fact that Government has spent
more than Rs. 80 crores so far on re-
habilitation also speaks volumes in
favour of the Government. In Delhi
alone 14,000 houses, I am told by my
friend the present Rehabilitation
Minister, have so far been built.
But that does not mean that we are
anywhere near the solution of the
problem. The problem is too big
to be tackled in this manner. I
congratulate. the Ministry on the
manner in which they have tackl-
ed it, but my grouse against them
is that they have never tried
to tackle it in a planned manner.
There has been no want of will,
sympathy or concern on their part.
But their approach has been wrong.
There has been no coordination bet-
ween the different Ministries dealing
with this question and other agencies
which could help them. During the
last three years, wheneyer this question
came up, I have tried in my humble
way to raise my voice against the
haphazard manner in which the prob-
lem of housing has been tackled by our
Government in Delhi.

After all, the crux of the matter is
that there are fewer houses and
greater damand. It should not have
been difficult for Government, from
the very beginning, to realise that there
were more than flve or six lakhs of
geople who had come to Delhi and

ouses would have to be found for
them. If they had planned from the
very start on this basis they could
have achieved greater results by
spending less. But unfortunately, we
have a habit of living from day to day.
As a matter of fact, just as my hon.
friend Lala Achint Ram has pointed
out, things have done and decisions
have been taken by one Ministry, of
which the second Ministry concerned
was not aware with the result that there
could be no finality about their
decisions. My view is that we have
been practically tinkering with the
problem all these three years.

Today my hon. friend comes before
the House and asks for extraordinary
powers to be given to him to deal with
a situation that has been created. But
the guestion arises: who is responsible
for creating this situation? Did these
four thousand houses—unauthorised
structures—valued at Rs. 38 or 40 lgkhs
according to information supplied by
the Refugees’ Organisations spring up
overnight? Did not my hon. friend the
Rehabilitation Minister and the local
authorities. and the Health Minister,
know what was heppening in Delhi
day in and day out? Did not they
;Qoscel;vse complaints from private owners
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that their lands which they had bought
from the Improvement Trust itself
were being encroached upon? Did not
the Municipalities report to them that
the lands which they had reserved for
something else were being occupied by
unauthorised persons? Why did all
this happen then? The fact is—and
we must admit it, and I hope my hon.
friend the Minister in charge of this
Bill would have the frankness to admit
it—that the policy which they have
been following hitherto, is that they
have either been too . indulgent or too
harsh. They allowed things to happen;
did not take timely action; and then
when it assumed big proportions and
became a problem, they come to the
legislature and ask for new
powers to evict the unauthorised
persons with the use of the
dunda of the Police. This is cir-
tainly not the way of dealing with
refugees—people who have suffered so
much in the cause of the country
and who rightly enjoy the sympathy
of every man and women in this coun-
try. If Government had anticipa-
ted all this, reserved some lands
and said to these unfortunate
people, “Look here, these are
the lands where you can build—
kutcha houses, pucca houses or impor-
vised houses” much of the difficulties
could have been solved and the
problem would not have arigsen. Today
the problem that faces my hon. friend
is that valuable land on which multi-
storied buildings were to be put up
and on which lakhs and lakhs of rupees
have been spent by Government in
developing them for business premises
and for removing the congestion from
the slum areas of the city— all these
valuable lands have been occupied in
an unauthorised manner and they are
not being put to the proper use. If
there had been any plan, surely
Government could have found other
lands for these people and by spens
ding less money they could have given
satisfaction to these people and also
claimed credit for same.

Dr. Tek Chand (Punjab): Has any
plan been devised now? )

Shri Deshbandhu Gupta: I would like
this :House to realise, and particularly
my hon. friend the Minister to realise,
the importance of removing the shore
tage of houses in Delhi and of trying:
to have a definite plan even at this

late stage.

You are perhaps aware, Sir, that a
Committee was appointed by Govern-
ment to go into the working of the
Delhi Improvement Trust. My hon.
friend Dr. Bakhshi Tek Chand and [
are- both serving on that Committee.
This Committee has submitted an
interim report to Government. If I
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were to summarise the evidence given
before this Committee, in a few words
1 would say that nothing has been
done to encourage housing activity;
on the other hand everything possible
has been done by Government to dis-
courage it in Delhi. Even where
Government could have given en-
couragement by spending not a single
pie, encouragement has not been coming
forward. The story of the achieve-
ments of the Delhi Improvement Trust
is a very sorry one, and I have had
occasions to refer to it earlier putting
it briefly the Delhi Improvement
Trust, according to the calculations
given by my hon. friend, has a prob-
lem of housing seven to eight lakhs of
people. The estimate is that it must
develop 7000 acres of land before it
can hope to find accommodation for
the present population of Delhi.
During the last thirteen years, the
Delhi Improvement Trust has develop-
ed only 1500 acres and even some of
these areas are not properly serviced
up till today. That is the record of the
Delhi Improvement Trust. They have,
no doubt, sold land at a fabulous price
and realised crores of rupees. But
that is not development; that is not
helping the city to have more houses;
that is not helping the city to remove
their slums. But that unfortunately
continues to be the state of affairs even
today. )

We were examining Mr. Desai, who
is the Commissioner of Housing in
Bombay. In his evidence before us
he told us how other countries have
tackled their housing problem. In
U.K. Government makes a grant of 60
per cent. for poor and middle class
fousing and the rental that is charged
on the poor people is based on the
balance of 40 per cent. which is spent
on any building. But the policy
adopted in India and particularly in
Pelhi is—my hon. friend will excuse
me if I use harsh language so far as
this is concerned—is  bania-like
policy. I am a bania myself, but
when I use these words they have a
special connotation in this context
and which my hon. friend knows well.
My hon. friend is not a bania but he
is out doing the worst type of banias.
All these three years that I have come
into contact with him, I have admired
his vigilance and his capacity for sav-
ing every penny.

The Minister of Works, Mines and
Power (Shri Gadgil): That is why I
have become a bania.

Shri Deshbandhu Gupta: But I feel
that his policy has been penny-wise
and pound-foolish. That is the policy
that* the Government of India has
been following.
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Sir, while we are faced with an
acute housing problem, you will be
surprised to learn that in New Delhi,
there are bungalows having very big
compounds—bungalows with com-
pounds measuring 2 acres and three
acres or even more. According to
municipal bye-laws in New Delhi only
1/3rd of the area can be built over.
The whole of this area is well ser-
viced. Government have spent crores
and crores of rupees in laying these
services including electric cables,
sewers, drainage, storm water
drains and filtered and unfiltered water
supply. Thirty years back when Govern-
ment gave these lands to leaseholders
and asked them not to construct om
more than one-third the area, many
people were not interested to build to
the maximum limit. There are very few
buildings therefore which utilised the
maximum amount of space which they
could. Conditions have however
changed now and people would like
to build up to the full capacity but a
brain-wave has come to my hon.
ifriend, or perhaps to the Finance
Ministry, instead of encouraging this
tendency to build more. They have
come out with a decision that if you
build in your own compound another
small cottage within the limit of the
municipal bye-laws, you must pay to
the Government additional premium
at thé rate of a lakh of rupees per
acre for the space which you wish to
occupy for the additional structure.
Imagine, Sir, is it not fantastic? If
you work out the whole thing you will
find how absurd this proposition is.
Take for instance a house which has

"got an area of 2 acres: according to

Municipal Rules it can cover an area
up to 2/3rd of the two acres. For
these two acres you paid a premium
at fhe rate of about Rs. 5,000 per acre.
Today if you want to put up another

- building, say on one acre vacant space

out of the total area of 2 acres for
which you have already paid the
premium. You are required to pay at
the rate of a lakh of rupees as addi-
tional premium to the Government
for one acre. Originally the proposal
was to charge 75 per cent. of one lac
as appreciation of the value of land
but now I am told they propose to
reduce it to 50 per cent. That comes
to this: that if you want to build a
small cottage in your own compound
on an area of one acre you must first
of all pay at least Rs. 50,000 by way
of additional premium to Government
and then spend a lakh or so of rupees
on the building. Over and above this
on that additional premium you have

And what is the result? Actually it
comes to this that an additional cot-
tage to be put up in the compound of
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an existing bungalow may cost you
about Rs. 2 lakhs including the addi-
tional premium and capitalised value
of 2§ per cent. on same. And what
avill be its rent? The rent according
to the Rent Control Act should be
:about Rs. 1,200 p.m., if it is 6} per
«cent. of the cost, whereas the rent of
the existing main bungalow is about
Rs. 150 today, because the amount
invested at that time was estimated
to be about Rs. 30,000. Land did not
«cost more than Rs. 5,000, But today
4if you want to add a cottage, you must
at least invest about Rs. 2 lakhs which
.according to the rent control standard
should fetch you about Rs. 1,200 a
‘month. Now; I want to know, Sir,
-‘who will pay such a high rent? Is it
a realistic approach to the solution
of this problem? I want to know
from my hon. friend whether he will
be prepared to pay at this rate for
buildings requisitioned by him. If
‘this is the way in which they want to
‘tackle this problem, I am sure little
or no progress can be made. Only
the Maharajas will be able to build
houses in New Delhi; the other people
cannot.

These obstacles have been there for
‘the past two or three years and it is
mo wonder few people have thought
of building new houses. If instead of
being stingy, instead of placing such
impediments in the way of builders,
Government had placed no such res-
trictions and encouraged them to
build to the maximum capacity by
affording them facilities and supply-
ing them building materials, at con-
trol price, crores of rupees which to-
~day they have to spend on undevelop-
ed areas in laying roads and service
«drains. could have been saved &nd
thousands of houses could have been
built without the Government’s spend-
ing any money. But, Sir, it has taken
‘more than two years to make Govern-
‘ment realise their mistake and I do
not know whether even today there
s any realisation of it on their part.
“This is not the practical way of deal-
ing with this difficult question of
housing.

Sir, I was referring to the evidence
given by Mr. Desai before the
Enquiry Committee. When we talk
of the progress made in UK. and
U.S.A. in this respect and mention as
‘to how they have been able to tackle
this problem and build millions and
milliio%ns of houses i& tthteh POSt'w;ir
period, one may say tha eir condi-
tions are different; “let us not talk of
foreign countries.” But what about
Bombay, Mr. Desai is in charge of
‘the Housing Board in Bombay, he
told us that during 1947 the number
ot houses built in Bombay was 500;
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in 1948, since this Board came Into
being the number went up to 1,000; in
1949 it doubled itself and went up to
2,000 and between 1949 and 50 during
a short space of six months the
houses put up by private builders was
6,000 and the average cost of a house
was Rs. 15,000. That works out to
Rs. 9 crores. It means nine crores of
rupees were invested in Bombay
during the past six months, in condi-
tions similar to those prevailing in
Delhi by private builders. Why could
not that be done in Delhi? What did
they do? They did not have any
magic powers which we don’t possess.
They did not spend any money on
that. All that they did was they took
a realistic and practical view of
things and removed the impediments
which stood in the way of housing
activity. They suspended the requisi-
tioning law and relaxed the Rent Con-
trol Act in respect of new buildings.
They also helped co-operative socie-
ties in acquiring land and developing
same at minimum cost. That was
sufficient encouragement to the pri-
vate builder and the result is that
Rs. 9 crores have been invested by
them in six months' time.

You will remember on an earlier
occasion when the Rent Control Bill
came up for discussion and the Requi-
sitioning of Premises Bill came up for
discussion, before this House I had
pleaded hard and appealed to my
hon. friend not to apply these laws
to new buildings; but no one listened
to me. I say it again that if you
want new buildings to be put up don't
apply these laws to them. Keep them
out of their purview. We should
realise that the building cost is high
today, and building material is not
available freely at the control prices.
Why add to these difficulties? I under-
stand the steel quota allotted to Delhi
is 250 tons per month. How many
houses can you build with it? It has
been calculated that if we have 100

‘tons of steel we can only put up 486
this

double-storeyed houses with

quota of steel per month. If we want
1o build 3,000 buildings, at that rate it
will perhaps take us thirty months or
more before we can have all the
buildings, if the steel quota remains
the same. There are difficulties in
getting bricks on reasonable rates
and no other facility is given by
Government. Then there are the
impediments of these laws which my
friend did his level best to hustle
through this House—Rent Control in
the name of helping the poor dnd Re-
quisitioning of Houses in the name of
helping the clerks and other Govern-
ment servants. All this they have
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done with the result that thousands
of houses which could have been built
by the private builder himself, have
not been built. May I once again
appeal to my hon. friend when he is
subjected to such criticism from
corners of this House and when he
has such a stupendous problem to
face, to do something to encourage
house building activity in Delhi and
be not content with the 14,000 houses
which he has built for Government
servants. 1 certainly congratulate him
on having done that but let him not
become complascent. The other day
he was talking to me and he told me
“Look here, we have put up 14,000
houses, we will put another 14,000
and the housing problem would be
solved”. I said to myself that my
friend the hon. Minister has not yet
realized the immensity of the prob-
lem. He has no clear notion as to
what is the requirement of Delhi.
May I tell him that 7,000 acres of land
have to be brought under housing
before you can think of solving the
housing problem. At the rate the
Delhi Improvement Trust has been
developing land it will take sixty
years before we can build the requisite
number of houses and by that time
the population will have multiplied
and the same situation will again con-
tinue to be there. The Improvement
Trust Inquiry Committee has already
submitted its interim report, and I
would not be divulging any secret if I
refer to it as the recommendations of
this Committee have already found
some publicity. They have taken a
realistic view of things and have
strongly advised the Government not
to apply Rent Control Act and Requi-
sition of Premises Act to new build-
ings. This will induce private capital
in this important industry. The least
that Government can do is to accept
these recommendations. Let me also
tell my friend that the record of re-

gx‘lsitioning also is not very encourag- -

It is a mere consolation that my
hon. friend wants that these requisi-
tioning powers should remain with
him. The number of houses requisi-
tioned during the year is very small.
This should go now. And Rent Con-
trol Act should also either go in res-
pect of new buildings or be so relaxed
as to encourage the private builder to
invest money in them.

An Hon. Member: The time is up for
the House to rise.

Shri Deshbandhu Gupta: Sir, I will
take another half an hour at least, if
not more.

1106
on Sugar

Mr. Deputy-Speaker: The House will
stand adjourned till 2-30 p.m. ’

The House then adjourned for Lunch
till Half Past Two of the Clock.

The House re-assembled after Lunch
at Half Past Two of the Clock.

[MR. DEPUTY-SPEAKER in the Chair].
POLICY RE CONTROL ON SUGAR

The Minister of Food and Agricul-
ture (Shri K. M. Munshi): Sir. may I
take this opportunity to place before
the House the change in the policy of
sugar?

The following decisions have been
reached:

1. The licensing of Kolhus will not
be proceeded with and gur shall be
allowed to be manufactured freely.

2. The ceiling price of gur is fixed at
Rs. 19 per maund for the best quality
in surplus- States against Rs. 18 at pre~
sent. The ceiling prices in the deficit
States will be fixed between Rs. 20 to
Rs. 23 per maund for the same quality
according to local circumstances: State
Governments will be asked to devise
suitable measures by which it will be
ensured, as far as practicable, that the
producers of gur get a fair price with-
in the ceilings fixed.

3. The minimum price of sugarcane
will be raised by annas two per maund
to Rs. 1/12/0 per maund.

4. The control on sugar will continue
to be exercised and controlled sugar
will be sold in the ration shops as at
present. This control, however, will
operate only in respect of ten lakh tons.
of sugar during the year. Any quan-
tity produced by a factory in excess of
107 per cent. of its production in the
year 1948-49 or the year 1949-50, as
may be fixed by Government in this
behalf, will be allowed to be sold by
the factory concerned in the free
market.

8. Controlled ex-factory price of
sugar is raised to Rs. 29/12/0 per
maund against Rs. 28/8/- per maund
at present. However, in the following
areas, the prices shown against each
would apply on account of local dif-
ferences in the cost of production:

1. West Uttar Pradesh Rs. 30/8/0
2. East Uttar Pradesh Rs. 32
8. North Bihar Rs. 31
4. South Bihar Rs. 33
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6. In view of the uniform rise in the
prices of sugar the concession of a sub-
sidy to be given by Government on the
production upto the 15th December
1950 by certain factories in Uttar Pra-
desh and Bihar is withdrawn.

DELHI PREMISES (REQUISITION
AND EVICTION) AMENDMENT
BILL.—Conctd.

Mr. Deputy Speaker: Mr. Deshbandbu
Gupta will now continue his speech.

Shri Deshbandhu Gupta: Sir, I was
developing the argument, when the
House dispersed, that the policy of the
Government in the past has beepn, that
instead of giving encouragement t
housing activity, they created impedi-
ments in its way. Sir, in this connec-
tion let me refer to the record of work
of the Delhi Improvement Trust. It
was charged with the duty of giving
vast areas of developed land to the
people of Delhi, so that they could
build more houses on same and thereby
remove congestion. But the policy of
the Improvement Trust during the last
thirteen years has been one of making
money by sale of land at inflated prices
and monopolizing all activity of deve-
loping lands. During all these years
only 1500 acres of land have been
develpned. But if you compare this
figure with the vast areas that have
been included and by the notified
Delhi Improvement Trust Act as town
expansion schemes, this becomes only
a fraction of same. You will find that
there is hardly any patch of land left
round about Delhi within a radius of
perhaps 7 or 8 miles which has
not been so notified. The result
is that the Delhi Improvement
Trust cannot and does not deve-
lop. those areas and the private
builder has been virtually, prevented
from developing it and carrying on any
building activities. Although it is one
of the obligations of the Trust that
when a land is notified for a town
expansion scheme, it is supposed that
in duc course. it will be converted into
a development scheme. But what has
happened here is that these lands have
remained notified for all these years,
for about 10, 12 or 13 years, without
any obligation on the part of the
Government either to acquire or to
develop these 1ands. There is no time
1imit placed there and the Improve-
ment Trust has taken full advantage of
it. with the result that practically all
building activity has been closed and
there have been not many either G~v-
ernment or private buildings. I know
my hon. friend, the Minister in charge
nf this Bill is not resoonsible for it and
#t i< a pity that the Minister of Health
who is in charge of this is not in ber
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seat. This happened once before also,
wnen 1 was dealing with the Improve-
ment Trust. It appears the Health
Munistry is probably in name responai-
ble for the Improvement Trust and
very little attention is given to it by
the Health Ministry. But it is difficult
tor me not to refer to it for the reason
that my friend Mr. Gadgil does not
deal with it. The position is that the
problem has been created by the neg-
lect of Health Ministry and the baby
has-to be taken care of by the W.M.P.
Ministry—] mean the Delhi Improve-
ment Trust. Not only this, that the
Trust lacked in positive achievement
they have not even acted with fore-
sight. They have been actually
following a policy of persecution of
the local people. I know, Sir, that is
a serious charge to make. But I 1o
en with the full sense of responsibility
that 1 possess: most of the 3,000 plots
of land which were sold out by the
Delhi Improvement Trust to private
owners. from 1939 or 1940 up to 1948,
at fabulcus prices, are as the hon.
Minister said yesterday, lying vacant
to this day. Did the Trust make any
effort to provide any building facility
to the owners who had invested so
much money. It is all right for some
peop.e to allege that most of these plots
were bought by speculators. That is
not correct. There may have been
some people,—small percentage, who
thought of investing money in the land,
with a view to realize profits. But,
most of the people who had bought
these plots did buy with a view to
build. During all these years, no effort
was made to give them any facilities,
On the other hand, the Trust served
notices on all these plot owners that if
they did not build within three months,
their plots would be confilscatad. This
created such a scare in the city that
the prices of these plots went down.
When the plot owners asked them for
assistance in the shape of building
materials at controlled rates, they
would not listen. They would say
“that was none of our business: since
it is one of the terms of the basis that
you must build within one year and
you have not built within one year,
your plot must be confiscated.” The
tragedy of the whole situation that.
My hon. friend has given you figures
today and said that out of these plots.
there are a good number of plots which
are under unauthorised occupation.
Yet the Improvement Trust would not
listen even to any argument. They
knew that these plots were under un-
authorized occugation for no fault of
the owners yet they served notices even
on such plot-owners and insisted that
the private owner must build within
the three months period else forfeit
his plot. This is the manner in which
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the machinery of Government works
in Delhi

About the Improvement Trust, there
are so many other things which I can
point out, to show that the Trust has
not been a failure and has not done
much good work during the last 13
years. But I would not take more
time of the House—in going into it.

Pandit Thakur Das Bhargava: Have
these plots been conflscated or not?

Shri Deshbandhu Gupta: There have
been letters on -ecord threatening
them to confiscate. But. the Chief
Commissioner’s Advisory Council pass-
ed a resolution asking them not to do
80, and it appears that actual confis-
cation has not yet taken place, al-
though the notices have not been with-
drawn.

My hon. friend the Minister gave
figures yesterday which showed that
there were ten lakhs of rupees to be
realised. and that the Government was
losing at the rate of Rs. 5 lakhs per
year or per month......

Pandit Thakur Das Bhargava: Per
year.

Shri Deshbandhu Gupta:.. by way of
rent on the plots or buildings which
were under the unauthorised posses-
sion of the refugees. It will be intrest-
ing for the House to know how the
Government itself has dealt in this
respect with the poor plot-owners.
Representations were made by these
plot-owners to the Trust that their
plots have been under unauthorised
possession, and that they are helpless.
They can neither build nor put these
plots to any other use therefore the
Trust should not charge any
ground rent from them for suct
period. The Chief Commissioner’s
Advisory Council also passed a
resolution requesting the Govern-
ment that they should at least not
realise ground rent from these plot
owners. But, the Government must
have its pcund of flesh. The Improve-
ment Trust would not listen to them.
The Improvement Trust, according to
the reply given to a question of mine,
has realised during this period of 2
years more than Rs. 60,000 by way of
ground rent from these plot owners
whose plots are under unauthorised
occupation, according to the Books of
the Improvement Trust itself. This is
the consideration which is shown by
the Improvement Trust to these
owners.

Pandit Thakur Das Bhargava: So, it
appears that Government wants to
charge twice from the people: once
from the plot owners and now they
want to charge from the refugees.
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Shri Deshbandhu Gupta: It is for you
to deduce whatever conclusions you
will. I cen only tell you that this is
a matter of fact. But, I must explain
this. Ground rent under the terms of
the lease is a permanent liability on
these plot owners. The ground rent
which the Government want to realise:
{s for the use of its own lands. The
ground rent which the Government has
been realising from the lease holders
all these years, without providing any
facility to the people to build is in ac-
cordance with the terms of the lease.
I am glad that the voice of the private
owners of plots has reached the ears.
of the hon. Minister and he seems to
be giving attention to the solution of
that problem too. I must congratulate
him on that. But, I must tell him that
this is how the Improvement Trust has
treated these private owners of the:
glots and is treating them up to this

ay.

One other charge which I make
against the Government is that there
is utter lack of coordination. The House
will perhaps be surprised to know that
there are as many as three or four
agencies working side by side in Delhi,.
which are concerned with housing.
One is my hon. friend's department
called the Land and . Development
Department. The second agency is the
Delhi Improvement Trust. Then comes
the New Delhi Municipality and then
comes the Old Delhi Municipality. The
private builder, if any, comes next. if
you go into the working of each of
these agencies separately, you will
find that every one of these agencies
has been working on the same principles
of discouraging or obstructing the con-
struction of new buildings as far as
possible. In regard to the land and
Development Department, I have al-
ready mentioned as to how the big
compounds in the New Delhi bunga-
lows are allowed to lie vacant and no
buildings are allowed to be but on
same. Let me give an interesting illus-
tration I have a file in my hand which
throws light on the working of this
wonderful Land and Development De-
partment. If you go to Barakhamba
road you will find that most of the
bungalows on this road have got some
small cottages or quarters attached to
them. But there are some which
have not got them. It is one of
such bungalows to which I refer
now. This is a ten-year old file and
contains correspondence for over ten
years with the Government on this
point. This belongs to my friend, late
Shri Narain Dutt, who happened to be
the President of the Land Owners
Association in Belhi; A very scrupu-
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lous man as he was, he would not
agree to egrease the palm of the person
concern in that department to get
permission to build a guest house or
cottage in his compound. He carried
on correspondence for ten years and...

Shri Sondhi (Punjab): And died.
\

Shri Deshbandhu Gupta: ... and he
cited examples that to his left, to
his right, to the north and to the south,
almost all the bangalows had cottages
built. But, when his application came,
as he was not prepared to pay the
‘price’ the result was that on one
pretext or annther. his application was
refused. When he gave me this flle,
I took it to the Chief Commissioner
and showed him all that record and
offered to take him to any bungalow on
the Barakhamba Road and there are
not less than 20 such bhungalows which
have got guest houses and cottages:
I asked him why was this particular
bungalow not allowed to build a cot-
tage? Is it not because this gentle-
man would not pay a thousand rupees.
or whatever may have been the price
at that time by way of illegal gratifi-
cation to get the necessary sanction?

Dr. S. P. Mookerjee (West Bengal):
Is it the suggestion of the hon. Member
that all others had to pay the price?

Shri Deshbandhu Gupta: That is
exactly what I am saying.

Shri Tyagl (Uttar Pradesh) Is it the
legal price or illicit money extracted?

Shri Gadgil: The rate seems to be
very low.

Shri Deshbandhu Gupta: That is just
for sanctioning the plan. When the
Chief Commissioner saw the force of
my argument, he was convinced and
he gave the sanction after imposing
certain conditions that he will not be
able to rent it to a tenant, although that
logic was difficult to understand. He
could rent his bungalow, but he could
not rent his guest house. Any way,
I said. “Well, even that would be some-
thing at least.” Hon. Members may
know that he was one of the leading
public men and he had always many
guests to accommodate, and he had
many refugees from West Punjab to
provide shelter. The Chief Commis-
sioner gave that permission.

When the Land and Development
Department came to know that some-
one has, over their head, secured this
permission. they took strong exception
to it. They raised a new objection
saying that he was putting up a second
storey in the guest house, which was
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not mentioned in the order, although
the map was there.

Then they started a new file, with
the result that the permission which
had been given by the Chief Commis-
sioner after such long argument was
withdrawn under the signature of the
same officer.

. An Hon. Member: Are these things
in that file?

Shri Deshbandhu Gupta: Yes, they
are all here and I can read them out
to the House, if only there is the time
to do it. I again went to the Chiet
Commissioner and represented the
matter. The reason given was that a
payment of Rs. 90,000 has to be made
to Government if any additional build-
ing was to be put up now; I may tell
the House that the whole plot did not
cost him more than Rs. 11,000 or
Rs. 12,000 when he had bought it
whereas to build a cottage or guest
house on part of it Government
demands additional payment of
Rs. 90.000. I asked him was it fair,
to give orders once and then take
them back. He said, “Well, that is
the decision of the Government
of India and I can't help.” Then I
brought to his notice another case in
which a map for additional building
had been sanctioned during the same
period as a sum of Rs. 500 was paid to
the person concerned. I told him that
if I had not the audacity of referring
him directly over the person - con-
cerned heard a similar sanction could
have been obtained by paying some-.
thing to him. My friend also knew
this case. But in this case, it was
a public cause so he did not stand
in the way. Lala Narayan Dutt .
was connected with that building
also. But when the applicant went
there and applied for permission to
put up the additional structure he was
told that the plan could not be passed’
unless he paid the price. The matter
was referred to Lala Narayan Dutt.
He was almost on his death-bed. He
veplied, “I have fought the Govern-
ment for ten years and in spite of
every effort of mine, I have not been
able to get my plan sanctioned, and
even the sanction that was once given
had been at the last moment with-
drawn. But I do not want to stand in
vour way. After all it i{s a public
building, you do what you like.” The
vesult was, the money was paid and
the map was got sanctioned. Lala
Narain Dutt was the Secretary of the
Trust which owns this building. So
there can be no doubt about the
matter. I told the Chief Commis-
«joner, this i3 what has happened in
another case, during the same period.
I asked him is there any use of my
coming " to you to represent the
grievances of the people before you?
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Shri Tyagl: Could you give the name

of the person? Is he in service still?

-8hri Deshbandhu Gupta: Yes, he has
been in the Department ever since the
construction of New Delhi began, may-
be, he has been here for the last 30
vears and more, and I do not know
how many buildings he has sanctioned
himself.

Well, as I said, I gave the Chief
Commissioner these facts and figures,
of course in confidence and asked him
to enquire into the case. He said, “All
right, I will look into the matter
again.” And then 1 get this letter

saying that the plan cannot be sanc- °

tioned unless a sum of Rs. 90,000 is paid
by way of additional premium. Sir,
this is how the housing problem, the
important question of housing, is being
solved with by our Government.

Or. Tek Chand: They can now
realise it under the Land Revenue Act.

Shri Deshbandhu Gupta: Sir, I have
dealt with the Improvement Trust and
have also given one illustration about
the Land Development Office. Let me
now refer to the New Delhi Muni-
cipality. This Municipal Committee,
Sir i{s a heaven-born municipality.
One could understand when it was
considered to be so by our prede-
cessors, but the pity is that now their
successors in office also treat it like that.
It is a cent per cent nominated body
and even among these nominated
members, the maforxty is of officials.
Even the nominated non-officials are
not trusted everytime they raise their
independent voice. they are snubbed.
When their number is increased by
one, that of the officials is increased
by two! Well, this municipality has
got its building bye-laws, the like of
which you cannot perhaps find any-
where else in the civilised world.
They are so very strict about the
standards of their buildings that even
the Chief Engineer of the C. P. W. D.
has found it difficult to conform to
those standards.

Shri Gadgil: I disregard them.

Shri Deshbandhu Gupta: I am glad
that my hon. friend, at least in one
respect disregards this municipality,
which of course. is not under his
Ministry, but is under the Health
Ministry.

Well as 1 said the Chief Engineer
C. P. W. D. when he came to give
evidence before a committee of
enquiry said that the standard laid
down by the New Delhi Municipality
for buildings was that one cannot put
up a second storey building unless the
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thickness of the walls is 18” whereas
he was putting up big double storey
government structures on 13" wide
walls. And it has taken three years
of persuasion and representation to
make them realise the need for chang-
ing these bye-laws—three years of
intense agitation—ot course the
agitation had been going on ever since
the municipality was started. But as
a result of this intense agitation during
the last three years, only a sub-
committee to enquire into these bye-
aws has been set up. That committee
has been there for several months and
has not yet produced any results.
Perhaps they feel that any relaxation
of these bye-laws would result in
endangering the lives of the persons in
the buildings. After all, all ~ this
solicitude is for their safety.. But
that is not the case. If only the
municipality had brought their build-
ing bye-laws in conformity with those
of the C. P. W. D. the result
would have been that many private
owners would have set up second
storeys to their houses, without a
penny being invested by Government,
without a single farthing being spent
on things like new roads or water
mains or other services. Without any
of these new expenses, you would have
doubled the housing capacity in New
Delhi in no time. ut these bye-laws
are there and they cannot be revised
and the result is that during these twa
or thrce years of great stress, when the
Prime Minister was cryi g from the
house-tops that there should be ration-
ing of housing accommodation and he
even invited one refugee family to live
with him. people who were ready to
build more houses, were not able to

. do so. That is the tragedy of the situa-

tion. Some people might say that the
buildings are owned by capitalists and
if you have any more storeys built that
will be only making them richer. Let
me give another illustration. There is
a colony called the Babar Road Colony.
It was built for professors, small
doctors etc. belonging to the middle-
class or lower middle-class and gov-
ernment gave these plots to them at
concession rates. The cost of a build-
ing in this colony was not more than
Rs.12,000.

Shri Tyagi: Including the building?

Shri Deshbandhu Gupta: Yes, includ-
ing the building. These people have
been there and the number of houses
is about 400. These people have re-
presented from time to time to the
Chief Commissioner and to the Land
Developmeny Department of my hon.
friend, asking permission to put u{:
second storeys to their houses. After all
their families have grown up. They
are people of small means. and they
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wanted to accommodate their refugee
‘friends and relations also. They have
been trying for this for the last three
years, but till to-day they have not
succeeded, although I have tried my
best to persuade the Chiet Commis-
sioner and the Degvelopment Depart-
ment. The result is that these 400
houses in a small colony belonging to
the lower middle class which could
have been doubled are still where they
were. Sir, this is how the New Delhi
Municipality and the Land Develop-
ment Department are functioning.

Sir, I have taken a long time already
and I do not want to take any more
time of the House. But I would like
to say one thing before I give my
concrete proposals for the solution of
this problem. The requisitioning of
houses is done by another Department
which also is under my hon. friend.
He came here before the House twice
and pleaded for powers to be given
to him to requisition houses. Now
this has been in operation and I
sympathise with him, when I think of
the amount of his time which is lost
every day. in meeting nveople who
approach him for either de-requisition-
ing their houses or requesting him not
to requisition them. He finds himself
every morning spending one or two
hours in seeing people, in turning
down their requests.

3 PM.

When you requisition houses of pri-
vate owners you must have some tar-
get or date line before you. In the
first instance a time limit was fixed
and then further extension was given.
At first the jurisdiction of the Act was
conflned to New Delhi and then it was
extended to Old Delhi. The number
of houses actually requisitioned is not

big.

Mr. Deputy-Speaker: Is that the sub-
Jject matter of the Bill?

Shri Deshbandhu Gupta: Yes, Sir,
because the title of the Bill itself talks
of requisitioning, eviction and all sorts
of other things. It is very much rele-
vant and I would not take long.

Shri Gadgil: I welcome any stick.

Mr. Deputy-Speaker: 1 am afraid we
:are going far away from the Bill. It
is not a general - discussion on requi-
:sitloning and de-requisitioning. he
scope of the Bill is limited to unautho-
rised persons found in occupation of
thouses. eviction, unauthorised persons
in government buildings not paying
rent nor damages, etc. What is the
good of going into the question of re-
quisitioning and de-requisitioning?
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Shri Deshbandhu Gupta: The only
relevancy is that I am going to suggest
that we must have a constructive
approach. Give them powers by all
means to deal with unauthorised
occupations. But unless they relax the
conditions which are standi in the
way of having more houses the prob-
lem would not be solved. That is the
reason why I brought this question.

I will give only one example how
requisitioning of houses in Delhi is
being carried out.

In November 1949 kothi No. 2 in
Subzimandi was built under an agree-
ment by a citizen of Dglhi whose par-
ticulars I will give to my hon. friend.
I need not give them here. The rent
under the agreement on the basis of
the investment was filxed at Rs. 600
p.m. It was a registered agreement.
This fellow put up the building. But
on completion it was requisitioned on
the 18th May, 1949. It was rented to
one of the leading citizens of Delhi
who had sold his factory. He sold his
factory on the condition that his resi-
dential house also would go with it.
So his-need for a house was genuine.
This appeal was dismissed but up to
the 18th May, 1950, for a period of
about one year this bungalow, although
requisitioned, was lying vacant. No
one would occupy it and nobody would
pay any rent and neither the person
to whom it belonged was allowed to
have possession of it nor was It given
to any other person.

I represented this matter to the Chief
Commissioner. The result was that
after a long time some income-tax
cer or magistrate was allowed to occupy
the house. Then came the question of
rent fixation. As usual this case was
also referred to the rent controlling
authority. The Rent Controller fixed
the rent of the adjoining bungalow,
which belonged to a partner of the
landlord and was of the same type
with equal accommodation, at Rs. 520
per month worked out at 6% per cent.
on the investment. It was naturally
thought that in this case also the same
was going to be applied. But there
comes an arbitrary order from the
Deputy Commissioner that the rent
shall be Rs. 120 per month. This
fellow asked ‘“Are you not going to
abide by the verdict of your own t
Controller.” They said they would flle
an appeal and the matter went to
court. This went on for several
months, and for reasons known to Gov-
ernment the case was transferred to
some other court. The result is that
for the last three years during which
this building has been under requisi-
tior. and out of which for about one
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year it lay vacant, to this day not a
penny has been paid to this landlord.
This is how requisitioning of houses is
functioning in Old Delhi.

There is another interesting aspect
of this question. Although they requi-
sitioned not more than a dozen build-
ings in a year notices were sent to all
and sundry as many as three hundred
persons which created a scare, with the
result that persons who were building
new houses in spite of difficulties stop-
ped building. That is how it has acted
in Old Delhi. When my hon. friend
took the power it was primarily for
providing accommodation for embas-
sies and government officials, and
offices and was confined to New Delhi
but when it was extended to Old Delhi
this is how it was used.

I have given you a picture of how
things are working in Old Delhi and
New Delhi. I will now take the Bill
and make one or two practical sugges-
tions for the consideration of my hon.
friend.

In the Statement of Objects and
Reasons there are two things explain-
ed as being the basis of thjs Bill. One
is that a large number of plots are
under unauthorised occupation. Second-
ly, the Government has failed to get
them vacated through the ordinary
channels of law. I have examined the
list of more than 4,000 buildings
which have been put up as unautho-
rised structures on these plots. I am
sure my hon. friend has also got the
detailed statement. My one complaint
is that. no effort has been made till
today either by the local government
or by the Rehabilitation Ministry. by
the Improvement Trust or by my hon.
friend’s Ministry to go into the details
of these 4,000 houses.

These houses can be divided into
different categories. When Dr. Bakshi
Tek Chand said yesterday that most
of these plots were lying in a very
dirty and fillthy locality and hard labour
was put in by the refugees he was
right to some extent but not wholly.
There are two categories of plots which
are under unauthorised occupation.
The first category is this. The Delhi
Improvement Trust had notified large
areas of land which they wanted to
acquire and the% were practically in
"the slum area. hen these friends of
ours came here in distress these areas
were lying practically in a slum state.
They thought “The Improvement Trust
has not put them to use. Let us try to
improve them and make them habit-
able.” They did that and all praise
to them who put an amount of self-
help and hard labour and made it
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worthwhile for them to have some
little shelter. But that is not all.
There were other plots of land, which
are detailed in the statement, which
were developed by the Delhi Improve-
ment Trust for business purposes etc.
Those plots have also been occupied.
There is also a third category of plots
which belong to private owners. They
were also purchased from the Delhi
Improvement Trust. Then there are
pucca houses, there are kutcha houses
and there are improvised houses: there
are also business houses and residential
houses on all these three categories of
land. My practical suggestion to my
friend is this. Let him appoint a sub-
committee, If he likes he may have a
representative of these people also
on it who are in unauthorised
occupation of them. He may
have a person like Dr. Tek Chand
on the committee. He can have
a person belonging to Delhi who can
represent the private land-owners and
another person from his own depart-
ment. Let them examine this list to
go into each case and try to find out
a solution.

Not that we can have just one rule
to deal with all these persons, and
that that rule should be to demolish
these houses, eject these people, and all
that. That is not the way. Such of the
houses built over the slum area as are
unhealthy can be pulled down and
those people can be given another plot
in the same area. Or, if from the
health point of view or because some
houses have been built out of place,
then those few buildings can also be
pulled down. For instance, in Andha
Moghal there are 400 houses built in
that locality. Most of them are pucca
houses. For the simple reason that it
is under unauthorised occupation, there
should be no attempt to pull down
those buildings or to suggest that those
people may be ejected. Let us be prac-
tical. After all, we have ourselves laid
down the principle, When some of
these people occupied vacant houses
did we or did we not recognise their
occupancy? We have done it.. It was
an extraordinary situation and like
practical men we thought that it would
not be wise to eject these people or
enforce the law against them. There-
fore, we took a practical view of
things and regularised them. We fixed
a date-line and said that any man who
had occupied till that date his occu-
pation will be regularised. Similarly,
in the case of houses which have been
built on Government land or on Im-
provement Trust land, if theﬂ are
pucca buildings and from the health:
point of view, there is nothing wrong
with them, I would say that those
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houses should be allowed to remain.
There should either be a rent-agree-
ment, or because that area was notified
by the Improvement Trust whatever
the acquisition price would have been,
let that acquisition price be paid by
these people. .

Pandit Balkrishna Sharma (Uttar
Pradesh): And not development char-
ges?

Shri Deshbandhu Gupta: They have
themselves developed it. If Govern-
ment have spent anything on develop-
ment they can certainly charge these
people that amount as well. They will
be only too willing to pay. After all,
what will be the development charges
incurred by the Government? Two or
“three rupees per yard. The acquisi-
tion price may be even less than that.
Whatever the acquisition price, let this
land be acquired by the Trust if it is
not already acquired and the same
price charged from these displaced
persons who are occupying these
places. And if from the health point
of view any adjustments have to be
made, any buildings have to be re-
aligned, or ventilation has to be pro-
vided, or any sewers have to be built,
* then by all means do it and provide
alternative accommodation for them in
the same area or near about. If you
analyse the whole statement, I am sure
in the case of most of the pucca build-
ings it will not be necessary to take
any action.

Then there are kutcha buildings put
up on places which were meant for
some other purposes. For instance,
Patel Nagar 2, was meant to be a
Press colony to be built for removing
congestion. The Presses which are in
Connnaught Place were to be shifted
there and people had bought land there
at Rs. 30-32 per sg. vard. The build-
ings were to be multi-storied. Now,
if vou put up a kutcha house there,
then you are not. putting that place to
its full use. Therefore, it would be
desirable that in the case of such
houses as have been built there alter-
native accommodation may be provid-
ed to those people near about or as
near as possible, just as we gave alter-
native accommodation to people when
about 100 cottages which were built
near the city wall in Delhi Ajmeri
Gate Scheme had to be pulled down for
building the sewers there. We gave
them alternative places near Rajghat.

My third suggestion is with regard
to business premises. About these, I
would say that there are many people
who have not put up any structures.
They are carrying on. for instance,
their timber trade or coal trade, and
just occupying those valuable plots of
land which were meant to be the site
for three or four storied buildings.
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Shri Gadgil: They have a sort of:
fencing.

Shri Deshhandhu Gupta: A sort of
ordinary fencing has been put and they
are carrying on their trade. Some cof
these people are making a gocd deal of
money and they will be only too will--
ing to pay a good rent. But since
these plots are meant for multi-storied
buildings, I would say that for them
also alternative accommodation should
be found and these plots should be put
to the use for which they were meant.
Take, for instance, the Original Road.
The Improvement Trust sold out these
plots at the rate of Rs. 60 to 65 a sq.
yard and the private owners bought
these plots of 400 or 800 yards paying
heavily. They have been paying all
these years the ground rent on those
plots also at the rate of 23 per cent.
They cannot enter into any agreement
with the displaced persons occupying
the plots because the moment they do
so they come under the mischief of the
Rent Control Act nor can they put:
up their own buildings. On the other
hand, if they don't do that the result
is that their money is locked.up. their
property has become unnegotiable and
they cannot put it to any proper use.

So. the sub-committee should go into
the details of each case, and try to
find out alternative accommodation or
get an agreement made informally
between the land-owners and these
people. If that is not possible, then I
will say in all such cases give them six
months’ notice. Put a time limit. They
have not to pull down their buildings
but only to find out another place.
During the last three years most of
these people have begun to stand on
their own legs; they are carrying on
business and they have made some
money. So there is no reason why
they should not be able to find alter-
native accommodation within three or
six months. Give them good time and
help them in getting alternative sites-
also. Sir, if we have a constructive
approach, if we try informally to deal
with these people and take each loca-
lity and deal with each case on its
merits, I am sure a solution can easily"
be found.

About the private land, my other
suggestion is-—that the Improvement
Trust should not charge any ground
rent from the owners for the period’
for which they have been in unautho-
rised occupation. After all, it was
through no fault of theirs that they
remained so.

My next suggestion, which may not
be strictly within the jurisdiction of’
my hon. friend, is to have a plan for-
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~expansion of Delhi and New Delhi by
having a Housing Finance Corporation.
If you want to have 10,000, 15,000 or
20,000 houses a year in two or three
years’ time, you can solve the prob-
lem by having such a Corporation.
You have an Industrial Finance Cor-
poration. Why not have a Housin
Finance Corporation? Every civilize
. country has got it. Bombay is now try-
ing to give housing loans at the rate of
3 per cent. and helping people that
way. Similarly, some constructive effort
should be made here.

Then, these restrictive laws must not
apply at least to new buildings. I
refer to the Rent Control Act and the
Requisition of Premises Act. The
order of freezing all these lands myst
also be stopped. If the Improvement
Trust can develop let it retain to it-
self the area which it can develop in
one or two years’ time, but let it not
simply create a monopoly for itself.
For thirteen years they have just noti-
fled large areas of lands and the pri-
vate builder is not able to build nor
is the Improvement Trust able to do
anything. So, all that should be can-
celled. Private activity should not
only be allowed but it should be en-
couraged. Impose as many restrictions
as you want, but let there be some
progress, in building activity. Then,
make building material available . to
them. Take a practical view of things.
If you do that, I am sure we will not
be making enemies as we are doing
today. We will not be inviting unkind
criticism even from our friends. We
will be able to claim some credit from
the refugees for having made a con-
structive effort to provide them with
shelter and houses and we will also be
removing the causes of friction, and
remove some of the disabilities from
which the private owner today suffers.
The task of the Government would be
simplifiled, but this can only be done
if my hon. friend behaves—not like a
Minister or a person in authority—but
a true Congress worker as he used
to be. Let him invite a Conference of
these people and let him talk to them
heart to heart and seek a solution. I
am sure even if his decision, after
listening to them. is a hard one, my
friends on the right will see to it that
his decision is carried out and he gets
all the co-operation. That is the
manner in which this big problem canh
be tackled. I hope my hon. friend will
make a realistic approach and not per-
sist in this provisions of the Bill as
they stand. I hope that when the Bill
goes to the Select Committee, a con-
structive effort will be made and a
solution acceptable to all will be found.
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Dr. R. U. Singh (Uttar Pradesh):
So much has been said about the pro-
priety of the provisions of the Bil}
that I propose to confine my remarks
only to certain legal aspects which I
Jeel require attention. 1 support the
motion for reference to the Select
Committee, but in doing so I think it
is necessary to bring to the notice of
the House certain important and vital
legal and legislative points of view.
The Bill seeks to make provision for
three things; (1) eviction from land of
trespassers; (2) recovery as land re-
venue of rent in arrears in respect of
Government premises; and (3) dama-
ges for unauthorised occupation of
Government land and Government
premises. Without any hesitation, I
can say that, of the several Bills that
have come before this House, I have
never felt so strongly about the pro-
visions of any Bill as I do about this
one. The Bill appears to be extreme-
ly ill-considered and I have not the
slightest doubt that it has been very
hastily drafted indeed.

1f we look at the provisions of the
Act which is sought to be amended,
we will find that the title of the origi-
nal Act was “The Delhi Premises
(Requisition and Eviction) Act”. Now,
of the three purposes of the Bill
which I have just pointed out, I dare
say not one can be properly said to-be
included within the scope of the origi-
nal Act. I should have thought that
any person concerned with bringi
forward a measure of this kind woul
much rather bring a separate Bill for
the purpose than try to incorporate in
the original Act provisions which are
very improperly introduced indeed.

The Bill is sought to be extended to
land also. It is sought to be provided
that Government premises may
read as “Government premises or
land.” In the original Act, premises
are defined as follows:

“Premises means any building
or part of a building and includes
the garden, grounds and out-
houses etc.. any furniture supplied
by the landlord, any fittings affixed
to the building or part of the
building............ ”

Premises it will be seen means any:
building or part of a building only and
Government premises are, under the
proposed amendment, to mean Gov-
aernment premises or land. I do not
think that any draftsman could have
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done greater injustice to accepted
terminology.
pretation arises as to whether premis-
es are land, in view of this definition
of the word ‘premises’, I am extremely
doubtful if the Ministry would be able
to secure the interpretation which it
hopes to. Even if that is possible, I
have not the slightest doubt that it is
extremely bad drafting.

Then, Sir, as I have pointed out,
there are two othér purposes of the
Bill, namely, certain rent that is in
arrears is sought to be recovered as
land revenue and then there is the
provision for recovery of damages for
unauthorised occupation of Govern-
ment land or Government premises.
1 daresay that none of these two
things is covered either by the title of
the original Act or by the Preamble.
The ordinary law that we know of in
this regard is that if, on account of
any amendments to a Bill, a change is
necessitated in the Title or Preamble
of the Bill, su¢ch amendments should
also be made. As I sald earlier, the
title is: “Delhi Premises (Requisition
and Eviction) Act”, and the Preamble
runs thus:

“Whereas by reason of shortage
of accommodation in the province
of Delhi, an emergency has arisen
which makes it necessary to con-
ter powers to requisition premis-
es and to evict persons from
Government premises...... ",

Now, I am extremely doubtful if any-
one on behalf of the Government
would come forward and say that re-
covery of rent or recovery of damages
can, by any stretch of imagination, be
said to be included within the scope
of the title of the original Act or with-
in the scope of the Preamble of that

Act.

It appears that in great haste two
clauses are sought to be introdueed in
the Bill without any regard to the
other provisions of the Act. I have
jJust referred to the two important
purposes of the Bill, namely, recovery
of arrears of rent and damages for
unauthorised occupation. There is a
provision here in the Act, which was
introduced in the year 1949 by an
amendment. It reads as follows:

‘“Whoever contravenes any pro-
visions of this Act or any rules
made thereunder or any order
made or direction given under
this Act or obstructs the lawful
exercise of any power conferred
by and under this Act shall be
punishable with fine which may
extend to Rs. 1000”.
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It was all right to make a provision.
like that when there was only the
question of requisitioning or eviction.
But, now that you are seeking to re-
cover rent as land revenue and you
are also seeking to recover damages,
this provision relating to fine for dis-
opedience of orders is extraordinary.
1 must say that I have not come ac-
ross any provision in any statute to
the effect that where extraordinary or
ordinary powers are sought to be
secured for the purpose of recovery of
arrears of rent or damages and dis-
obedience of orders by a person is
made punishable with tine which may
extend to Rs. 1000. This is an ex-
tremely peculiar provision indeed.

I wish to make two other remarks.
about the Bill. I must say frankly
that I do not see any objection to a
provision in the Bill that rent may be
recovered as arrears of land revenue.
In many Acts that are in force in this
couniry there is a provision whereby
Government dues may be recovered
as arrears of land revenue. I am not
concerned with the propriety of it, but
so far as the legal aspects of the ques-
tion go, this is not the only Bill in
which a provision like that has been
made. In fact as I have pointed out,
in a number of Acts, such a provision
exists.

Now, Sir, whether and what rent
should be recovered is another matter
that has been dealt with by hon.
Members who have preceded me. But
from the point of view of law, Sir, the
opening words in the proposed clause
10A appear to me to be extremely ob-
jectionable. In the proposed clause 10A .
the opening words are:

“Subject to any rules that may
be made in this behalf by the
Central Government by notifica-
tion in the Official Gazette, any
sum due by way of rent in respect
of any Government premises-
which is in arrear may be recover-
ed by the competent authority
from the person liable to pay the
same, as if it were an arrear of-
land revenue.”

I find it extremely difficult to com-
prehend the exact meaning of these
words. The power is given to recover
arrears of revenue subject to any rules
that may be made in this behalf by
the Central Government. What is the
purpose? There are certain process-
es provided for the recovery of arrears
of land revenue under the Land Reve-
nue Code. Now, is it intended to
vary these, as for example detention,
sale or attachment of movable or im-
movable property; etc. What is f{t
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‘that the Government want to secure by
this provision “subject to any rules that
‘may be made in this behalf.” From
the legal point of view, Sir, I do not
think there is any provision in the Bill
which is more objectionable than this.

The rule making power in all statutes
is confined to making rules consistent
with the provisions of the Act. The
rule making power is given to the Gov-
ernment so that rules may be made to
to give effect to the purpose of the Act.
Detailed rules are left to be made by
the executive. In many enactments
there is a provision that the rules must
be consistent. But the general ten-
dency now is not to mention that, be-
cause it is always assumed that the
rules that will be made will be con-
sistent with the provisions of the Act.
But in the opening words, namely,
“subject to any rules that may be made
in this behalf by the Central Govern-

ment” a sort of an over-riding power’

" is sought to be given to the executive.
1 really cannot appreciate how such a
provision has been made, even if there
be a purpose behind it. I think the
House would like to know what justi-
fication the Government have for
seeking to have the power to over-ride
the operative part of the clause that
they are seeking to introduce. This
is seeking to give to the executive a
sort of an over-riding authority over
_an Act of the Legislature itself.

The third provision in regard to
which I should draw the attention of
this House is the one relating to
damages. 1 have a feeling, Sir, that
administrative officers, or officers of
Government, should not have the
power to award damages. Damages
are ordinarily awarded by civil courts,
but even if you are seeking to give
that power, you must restrict it within
certain limits. If damages are to be
awarded by officers, you must state
the principles on the basis of which
they will be awarded. In the original
Act at least there is a basis specified on
which compensation is to be awar‘c‘led
and compensation is defined as in-
cluding rent payable in respect of pre-
.mises, damages for any premises...... .

Mr. Deputy-Speaker: What is it
thatrthe t?on. Member is driving at? 1

am not able to follow him.

Dr. R. U. Singh: What 1 was trying
to make was that whereas in the ori-
ginal Bill there is a provision giving
"certain basis on which compensation
may be swarded. the extraordinary
power of granting damages is here
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given to the competent authoritty
which is ordinarily the Estate Officer
of the Government of India_and there
is nothing said here in the Bill as to
the principles on which damages will
be awarded.

Mr. Deputy-Speaker: That will be
prescribed under Section 12.

. Dr. R, U. Singh: I myself was com-
ing to that. Whereas in the original
Act there are elaborate vrovisions in
regard to award of compensation,
the whole thing hete is being left to the
officers concerned. No principles are
stated in the Act on the basis of which
damages are to be determined.

Mr. Deputy-Speaker: That will be
prescribed in the rules.

Dr. R. U, Singh: There again, Sir,
the Executive are taking the power
to say on what principles damages
will be awarded. This, I think, is
auite unsatisfactory, particularly when
the original Act contains extensive
provisions in this regard, namely com-
pensation.

Another peculiar feature of this Bill
is that whereas in the original Bill
an appeal is provided in certain cases
in regard to the orders of the compe-
tent authority, there is no provision
for appeal so far as the clauses

.sought to be introduced here are con-

cerned. I refer to section 5 of the
Act of 1947 which says: “Any person
aggrieved by an order of requisition
may within seven days of the date
file an appeal.” Then in section 7 also
there is a provision “that an appeal
shall \lie to the District Judge against
an order of an arbitrator”. There is
nothing said here as to the forum
where any person affected by unjust
order, or by an order of which he feels
aggrieved under the proposed amend-
ments may agitate his rights. in
fact, section 13 (d) says: “Except as
otherwise provided in this Act, no
order made in exercise of any power
shall be called in question in any
court.” Appeals are provided so far
as other orders are concerned, but
there is no provision for appeal so far
as the provisions sought to be intro-
duced go. This 1 think is a great
lacuna. What I feel in this connec-
tion is that perhaps the whole thing
has been done in haste. If that is not
<0. it Is extremely unsatisfactory and
I do hope the Select Committee will
look into the matter carefully and
remedy some of the defects that I
have just now pointed out.

Mr. Deputy-Speaker: I think this
matter is to be referred to a Select
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already taken place and 1 will now
call upon the Minister to reply.

Babu Ramnarayan Singh: I strong-
1y protest against this.

Shri Naziruddin Ahmad (West Ben-
gal): Sir, on a point of order. So far
as the Bill proposed to be sent to the
Select Committee is concerned, there
1s a well-known convention that Mem-
bers of the proposed Select Committee
would not speak. There was however
a relaxation of this rule on the ground
that the Members of the proposed
Committee should speak in order that
other members who are not Members
of the Select Committee should be
.able to form their own reactions and
giwve expression to those reactions to
the Select Committee so that they may
.act accordingly. But in this case a
breach of the rule has again establish-
ed itself as the rule itself. Almost
all the Speakers are Members of the
Select Committee. I do not know for
whom they are speaking. They could
weil have spared all these speeches
and might well have addressed them-
selves in the Select Committee with-
1n arms length. All this amounts to

Mr. Deputy-Speaker: A point of
order must be short and brief, and
to the point, and not an argument.

What I am feeling is that particu-
larly in this case all persons connec-
ted with Delhi and those who have
an interest or particular knowledge in
the matter and have been taking a lot
nf interest in this matter from time
to time, have all been put in the
Select Committee so that their experi-
ence might be useful. Their speeches
on the floor of the* House might also
evoke some kind of discussion and
some reply. But all that has to be
sald has been said at length. We
‘have been discussing this for three
days, 29th, 30th and today. I find
other gentlemen who are not connect-
ed with Delhi are anxious to speak—
not that they are not competent to
speak on anything...

Babu Ramnarayan Singh: Every-
body is connected with what is go-
ing on in the House.

Mr. Deputy-Speaker: Those who are

interested in refugees, evictifon of
Dersons from houses, etc. have all
spoken............

Babu Ramnarayan Singh:
honest man is connected.

‘Mr. Deputy-Speaker If it is the wish
of the House that we should go on
1 shall ascertain the wish of the House.

Every
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Shri A. C. Guha (West Bengal):
Sir. a similar situation is developing
in Bengal. Somebody from Bengal
should be allowed to speak.

Mr. Deputy-Speaker: Dr.
Prasad Mookerjee has spoken.

Shri D. D. Pant (Uttar Pradesh):
I want 4 very short time.

Syama

Mr. Deputy-Speaker: I will do like
this. I will call upon the hon. Minis~
ter at 4 o'clock. In the mean time
whatever points hon. Members want
to make—one, two, three, four—they
may make. I shall allow flve minutes
to each Member. Mr. A. C. Guha.

Babu Ramnarayan Singh: I protest
against this limitation of the rights of
Members—the time-limit of five
minutes.

Mr. Deputy-Speaker: I am only ap-
pealing to the hon. Members.

Shri D. D. Pant: Much time has al-
ready been wasted in this House.
Three minutes are enough.

Shri A. C. Guba:.This small and
simple Bill has been debated in this
House for a long time and apparently
Members coming from Punjab and
Delhi have their direct interest in this
matter and they have every right to
express their feelings, and I think they
have been rightly given that time.

‘But I am not a lawyer—I am a politi-

cal and social worker. When a legis-
lation comes before the House, it

" should also be considered what politi-

cal effect it will have in the country
In the last Budget Session in a hurry
we passed a legislation—the Unde-
sirable Immigrants Act. The legis-
lation was thought to be so important
that it had to be passed in a hurry.
But the after effect of that legisla-
tion was the East Bengal riot and that
legislation has had to be put in cold
storage. About this simple legisla-
tion also I apprehend there will be
some repercussion on tRe political and
social side which the Government
should consider. From my own per-
sonal experience in Bengal I can say
that the refugees have been simply
compelled due to circumstances to
take recourse to measures which are
extra-legal and not quite within the
bounds of law.

The country should not forget that
the refugees are homeless vagrants
not out of choice but out of circum-
stances and, as I say. out of our poll-
tical folly. We thought of finding an
easy short-cut to achieve indepen
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and to get power; and we simply

welcomed the partition of the country.
That old man whom we often
call the Father of the Nation opposed
that, but we dragged him to support
the proposal in the All India Cong-
ress Committee. That was the great-
est folly or crime that the Congress
leaders could have committed.

I think Dr. Syama Prasad Mooker-
jee has given some picture ot the
situation created in Bengal. Lakhs
of refugees have been compelled to
take shelter in houses or on land
which legally do not belong to them.
But if the Government consider the
situation strictly on a legalistic basis
I say that they will be committing a
great mistake and there will be great
political repercussion in the country.
1 have seen just before my eyes and
qQuite near my own house in Calcutta
many refugees being simply dragged
out of their improvised shelters and
put on the roadside when it was heavi-
ly raining. In rain and cold they
have been passing their days for
months and months without any shei-
ter, and the Government in spite of
their repeated pledges have not been
able to provide any shelter for most
of them. Now, if they have been forced,
due to circumstances created on
political grounds, to take to some
extra-legal step, that has to be legalis-
ed, and the whole matter has to
be seen from the political and social
point of view and not so much from
the point of view of law.

The question here involved is that
the Government is losing Rs. 5 lakhs
per year. I think the Minister of
Rehabilitation has today stated in the
House that for this year they have
allotted Rs. 29 crores and odd lakhs for
the rehabilitation of refugees. Com-
pared to this huge sum what does
this petty amount of five or ten lakhs
mean for the Government or the
country? Then why are they creating
such a big row over this small matter?
I support whole-heartedly the -motion
that the Bill should be referred to
Select Committee and the Members
vitally interestéd in the matter should
be taken into consultation and the
whole thing should be decided in con-
sultation with them.

At the same time I like to utter a
note of warning that a similar situ-
ation is developing in Bengal and
Assam. These areas are not under
the direct control of the Central Gov-
ernment. It may be a provincial res-
ponsibility, yet the Central Govern-
ment have their responsibility in the
matter.
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Shri D. D. Paat: Sir, on a point of
order, you said that five minutes will
be given to each speaker, and five
minutes are over.

Shri A. C. Guha: With that note of
warning I support this amendment for
referring the Bill to Select Committee.

Mr. Deputy-Speaker: Babu Ramna-
rayan Singh.

Babu Ramnarayan Singh: Sir, 7T
thank you very much, but I am not
prepared to speak within time-limits.
I must exercise all my rights.

Mr. Deputy-Speaker: I leave it to
the hon. Members’s own discretion in
this matter. Enough has been said
on this matter, and if it is a question
of repetition the Chair can certainly
say ‘this is a repetition’.

Babu Ramnarayan Singh: Sir, I
shall not repeat. :

Shri D. D. Pant: I want to put the
views of non-refugees in this matter.

Mr. Deputy-Speaker: I would only
appeal to Members to cut short their
speeches unii! there is a motion for
closure in which case the Chair will
have to put that motion. That has also
to be considered.

T TwAeaw fag o gy
agreq, aft otgd w7r 91 fFoTw
fam (Bill) 1 fyw fom & qvay &
SER HigR qed § fed  sEe}
far | dffr dsgmr g r e fa &
v R gee (House) #1 &
aray T8 , afew g dw & wwwr
gy § | foem afes s 2w
wfr g, food oo & afe o
fmaerd §, Sow W fe d ey
T weR § | WA § Ay
wgr § 5 e fae o s
¥ fod aga gvx wifr & G,
g Iow Fife A g=ar, aga 9=y
Fife ¥t pawar ok agy 3= wfe
¥ Berwfe & e €4

gamfer  @gigw, gt wS &
7z g 9rar § fF 9 5 stE sEEy
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sff fgematager : gewedf  sgaw
=1fga 1 '

wra Ty fag @R fRr A
31 f% Ia%) Fgar Tifgd a1 gRardt
qg 95T YRI WAZ § AR TW I W
a3t aga a1 fam FTT Tfed | R
W w7 faw w qu F@ gg A
T Fgr g Iud fawg & @1 F g
agt 1§ g3 Fgr, JfFT F 378 07>
T yew g fF fermam i #9
gaT & 1 foawr sror wRowdf  wgr
s ¢ IR AR fed  aferm
fear SR awg & g awR G
gf | W Fwg ¥, AR aferm

Y awg ¥ AT AR AT ARRT

“aAt ” Fgerd 1 gwafT AR, qF
T qE S E

T T A1 qgT | A PR
wi€ mEfe grEa #7 A e ;Y
G qg@ wwar 1, sy e 3 A
g wafes § i aad sar@rg o
Sfeq & wgr f 57 @ faw o
fraR #@ & g Wik A9y
RE@FAT q9R qr@ @ | qg @
IR 8% &1 I ¢
%o fergsdt (Refugee) @ s &
A A FW § TS AT ITN
TR RN AR EE I W&
Tfe®® AR F@ § | T@ g oW
w8 8l 1 A grs Afd . agt
@ WA I & F Sw
fagN gu s 1 ¥ wgar g 5
T ST A A AR A W ewren
qTH GI¥ T qETAT FF WX I
qaAT FAT wifgg 1 WA @ wgw
fo ag fow Moy §, g faw
228 PS.
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AR 3T & fow 9% ™ AW &)
7g faw wmfaal &1 agr 9T 77 AT
WEM Y gUE AT FFT AW OB
feq & 1 =i Zmaeq g & § OF qgA
R AT fro § SfFa & @t w3
g fr v =) @8 i N g
& wfafafa gat mefe o N
arfge fs N S awm @ 9w
SR A AES TR G, A TF gD,
5 gl 91 93%, 97§ afas W wa
Nfed, wgr & 2 wtd aQfeg A
qg 9t AT #E¥ g fF IAH gaAR,
AN g A qd FANY W qa@
dar faw fadwz #ad - (Select
Committee) # wrrar &, ag faw aY
arr § A afgd uv ug fas @
N7 fod e o1 &wr § fo
FrafY adea gw wTaE gT, AR o
| TG 7T IFE qR qEd |
@A o1a% q1g N o §, agt &
TR AR EATATE, ¥6 & A
FT FaeAar ST w7y § aedr §

IYTEAW AW, A A AZ AW
@ dr g e frad g &
I aEr W am Mt 7§ § ¥
mwag I aw § fs @R -
qu o1 ag ST ACAT AT § R

T W3 st r ot il | .

mmﬂdﬁ mﬁu

Fae & qur #f At agy duy
gar s 9 9C faw Wy wew
AT R A N g ¥ ¥
W AT WA AW T 4T

ey g fr @ g o
(Plots) st wonfedt &  www
a1 fod § 1| TR R AT(AERE TR

I
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[amy T feg ]
(Improvement T rust) & IT®!
WO H g dWT @@ gg W
2oy wifgn fe o fem ST
FAET 9T AFT AR G AEA T,
g A e gEwT T 91 9

awgEaE ¥ 4 Bf goe 9
a7 W€ FT 97 AN W g A

A TEW A9 TG § WEFH JT
fed g, @ o gm & o
ST A FT FEAT § W AT AT
FASTME R o7 N TR W
g A g ag e Al
Sifed | wg wweh A A o fe
o= Sl 3 v a1 fow € AT SW
FgRITomi N aw @ AR
T & AT F W FT G FFS
TR wafy Agt e wfgd R
T freed A1 €@ w1 qga O A
q¥3m AR [ awar & fF SEF W
TEY AT G W A g W

&t @ 3fF SE amEd & W
A aedt W wfve & ald, &
¥y A€ g arereTOr wEAr A g
I ITAS, FWA FT WA 6§,
IR AT FFA A AT T AN
fred O § s aon W Jor ael
i< faredft €1 anfex oW ot Wk
i &, S wawar A 2 6w
fFRfdsgrar fF a1 AFHEHF
I@ TN § AT W TN oWl
Wit 397 38 AT Y T A T I
£ 1 39 T R mEfre A { wer
fir FT wg Y A TEY & AV ;T
M TH T F W S FFATE
# qt m=fre arga 1 Fgm f& o
w2 W1 oW qAWGT G W@ qW aw
& a7 qEr WA @ fF nade |
#r 7t a9 A & A FT 7 AW T
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T R A WA EE | A AN W™
AMF g gHIT W N IF w0
THTS T WY A9 ALY, T AWTH WO
AR F ATS TTAT AR HT IT T
AT A9 qE wFOWIHr 1 W wEr
oWl & wgeTr Wgh, *@ Sawy
@R gt AT ag g @R A
& ATl | o A gETady T § WK
M AN T FAAY T wefr =T
o JAT & JIF &9 F, AT & ATS
T T T ARA | GWS i A

TR, T T8N |

AT g fF od F7 awror
g = & T &, fF ag faw
e AR A qifey ¥ foar od
oI ¢F FEINTLOT FHY F W Sy
agi AT @ W i oed wR
¥ fod 1§ s awr R g,
A @A fear wid ) dur fw
R arefire gTeE 7 w7 6 @y ar
ORI SRR T I, a7 "
TR ERdE F § 5 @Y
forgeht & wgi www AT W @
10 & TR TS T qOETT S
e fewetadtt | g & Tl
wr et ¥ & f5 ag o wmi ¥
SEE fe® oI 1 2w gg sl
T AR s st & ar wgar
g & st e @ AR A aftw
W awa & afw W T ek
Ted § @ S qoomdt gk wrk
qfFeTT ¥ AT TY B & T AX
¥ I Iaw ez afew feerm
w1fed | R & < A g, A
faas gart ot agf ¥ sm@Ar W%
T T §T T B T agt AR
g 3T & & e few ¥ e
TEE O A FEE ® @R W
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wr ¢ e gy & e aww

aAHY WY | g WY CHT TR A
sfiest (Prestige) Y a1a sorft ¢
5 aTe Qwt 7 feqr wmdNT A ETHIC
AR gadr gy, IEwy sfewr
1 gFT ST | A dfeEwr @Y &
w9t wifgd | w T @ o
FETCH fnaRrd AR gemar w7
awrar g 6 e gt ot wrd
g, I qEy o R IR A
firafg 1 wwey fivgr 9@ | F @ IR
wf arefis e ¥ epm
aig Wi QW W gHw A
(ordinance) fawrs @fwd ar

sAE a7 Qfwd fs ogr ogr Svn
Ao fod gk d T &y
FWE STH AW TwET ¥ gear
T wdar 1 wer Sfed @ afy s
i dar AT ¥ T WX frd sEer
&) s wre gk foegeft
W AW g T AW £ aeT awi
W AR § W ET ¥ AW &

st &, a<EX A aredE S
WRgmaa s wE fod amhde

&) wer e 7 FF, qg =T

foar i w agi & Fwer W
fampe afaa &1 o geCr T A=y

g ¢ 5 ow w1 anfam gfes

feay o 1 & argex (Popular)

N ARY AT QU eI W

wg ¥ 7 fawrer o AT oy g wrd

F7 a% faar a0 & @< (Shelter)

¥ T A TR G fawrR

T AT R .

oAy @ el wgEa, A
g AW T w7y, GF A oA &
g [T FB AN GO

W[ I FAOE T dR
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4 3 Y
-WEE]

)

& % (East Bengal) 8 o e
qfeem (West Pakistan) &
e ge ¢ 9w 6 R ¥ I
T ¥ G FTITW wT AW
% A w7 N vEw w | Fwe
qiw & WA % AT 09 w7 RAW

(English translation of the above
speech)

Babu Ramnarayan Siagh: Sir, you
have just remarked that you have
given an opportunity to all concerned
to speak on this Bill. I am of the
opinion that the said Bill is not the
concern of this House only but of
the whole of this country. One wha
has gt the least sense of patriotism
and honesty is definitely associated
with this Bill. As such, I hold thaf
honesty, sincerity, gratitude and
patriotism—all of highest degree—are
urgently required in order to consi-
der this Bill.

Sir. it is said that the six lac per-
sons who have arrived in Delhi are
all Sharanarthi.
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Shri Himatsingka (West Bongal):
They should be called Purusharthi.

Babu Ramnarayan Singh: My
friend wants them to be called Puru-
sharthi. Of course it is a beautiful
word and we should counsider it. As
regards what our hon. Minister said
while moving the Bill, I will comment
upon it afterwards, but I want to ask
him as to what led to India’s freedom.
This country achieved independence
because of the sacrifices of the so
called refugees. It is on account of
them and their sacrifices that our hon.
Ministers came to be known as Minis-
ters. This is not an ordinary thing.

Many hon. Members have praised
our hon Minister, Shri Gadgil and
the Government. Shri Gadgil has
been described as brave, kind and
polite. -But so far as the considera-
tion of this Bill is concerned, one
should keep his kindness to himself.
It is honesty which is required here.
It is true that some refugees do not
behave properly, some threaten the
Government and others make agita-
tions against it. Leave the case of
such persons. Let us find out as to
how they came to be refugees. I
think that this Government and this
country should do away with the
practice of addressing them as re-
fugees but, on the contrary, the
should call these persons Purusharthis
and worship them. In my opinion
this Bill is a blot on the good name
of our country. This Bill is meant to
evict the refugees from the places
where they have already built houses.
Shri ‘Deshbandhu Gupta has given
several very beautiful suggestions but
1 say that the Government and their
representative Shri Gadgil should not
say anything to those persons who
have already got the houses construct-
ed, whether single storeyed or double
storeyed whether Kuccha or Pucca.
Let them remain where they are.
Your proposal to evict them shows
your weakness. Let alone the refer-
ring of this Bill to a Select Committee,
it should not have been introduced
at all. This Bill will bring a bad
name to the country. You could not
possibly do more ingratitude than
what vou have done by proposing to
evict those persons, whose sacrifices
gave you freedom and who made the
best use of certain pieces of vacant
land which were lying unoccupied.

Sir, my heart weeps to nole that
people now in command of power
make such proposals. At this T am
reminded of a couplet from Ramayana.
It runs as follows:

“Nahin kou us junma jug ma).x.in,
Prabhuta pai jahi mad nahin.
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In simple language it means that
such a man is yet to be born as might
not have lost every wisdom and for-
gotten duties on getting power.

It is said that the refugees have
built houses on 6,000 plots. Either
the Government or the Improvement
Trust had sold them to others. [t
should not be forgotten that they
came here under extraordinary cir-
cumstances and at an extraordinary
time. When they came, there was,
in a way, neither any Government nor
any law. They have built their
houses with their prowess. Under
such conditions they should not be
interfered. I can daresay on my own
behalf and on behalf of justice and
equity that the Government must not
disturb them. The Government should
not even threaten them. It will not
be an ordinary thing if the Govern-
ment, bemg intoxicated with power
and sovereignty, evict such persons
who have got their houses built and
are living therein. They should never
be evicted. Still if Government were
to do so, it will result into worst
consequences. As a consequence to
this step, there may be a rebellion and
there is every likellhood of persons
like me joining it. It will not be an
extraordinary event. What to say of
rules and regulations. they are daily
made and daily cancelled. Even
Governments change very frequently.
After all there is a place for duty and
rratitude as well. Someone had re-
marked that the people were like
children of the Government and
children sometimes pull the beards of
their aged fathers. To this Shri
Gadgil had remarked that if the chil-
dren could do that, the father was
equally entitled to box their ears. In
this connection I will submit to Shri
Gadgil that it is no more a time to
say like that.

The Government were so far being
treated as guardians of society, but
now such a Government have ceased
to exist. Henceforward only such a
Government will exist ‘as may not
treat themselves as guardians of the
society but. on the contrary, they wiil
have to treat the society as their par-
ents. The Government, therefore,
will cease to be known as guardians
of the society and the one that will
seek to be called as such will be treat-
ed as diabolical Government and it
will not be allowed to exist. The
Government now is a Government of
the people. Hereafter the Govern-
ment .and the Ministers will have to
be the servant of the public or as
children of the society. It is the
society and not the Government that
will be the guardian. Duty and



1133 Delhi Premises
" . {Requisition\

justice both demand that this Bill
should immediately be withdrawn
and those persons should be allowed
to continue to live who have estab-
lished themselves here under extra-
ordinary circumstances and who have
‘constructed some houses here to live
in. My friend Shri Gadgil said that
it would lead to a belief that the
Government was weak. Do the Gov-
ernment want to show their strength
by evicting the refugees from their
houses? Does it become the Govern-
ment to evict them forcibly? The
country is not going to tolerate this.
If the Government claim to possess
strength, force or prowess they should
try to get back all what the refugees
have already lost in Pakistan. If the
Government have got the courage,
they should rehabilitate all the refu-
gees, who have cbme here having been
forced -to leave their hearths and
homes and all other personal belong-
ings. Nothing short of this will indi-
cate their strength.

It is said that in case such a step
is not taken there is every likelihcod
of the Government's prestige going
down. In fact it is the prestige of
the soclety as a whole which should
be taken into consideration. At
present it is the call of sincerity and
gratitude that all our fellow refugees
be rehabilitated and proper arrange-
ments made to enable them to earn
their livelihood. I would request my
friend Shri Gadgil to promulgate an
ordinance or enact a law to the effect
that the refugees, who have got their
houses built and are living therein,
will not be evicted. Just imagine how
happy the people will feel when they
will know of this. Thousands of re-
fugees who have lost their everything
in Pakistan will sincerely bless you,
and this Government and all of us for
this. Not doing this and thinking in
terms of their eviction from their
houses is a gross injustice. What is
needed most at this time is that their
blessings should be earned. By not
evicting them from their houses and
by providing shelter to poor home-
less refugees the Government can
easily become popular. .

As my friend just said the errors
are being committed from the very
beginning. A good deal of errors
have already been committed, enough
of weakness has already been shown.
I do not understand the reason why
those refugees, who have been here
for last three years, have not been
provided with houses or with suitable
jobs. It is a great failure on part of
the Government. I would like to
say, as Tandonji_had also remarked in
the Refugees’ Conference, that the
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Government which has failed as ruch
may continue by force, otherwise it
has no right to do so. What I mean
at present is that enough of errors
have already been committed and
they have also been forgiven, but
now we must make it a point not to
repeat such errors in future. Let u#
provide accommodation to all who
are here and give them suitable em-
ployment. I will simply say that all
those who have come here from East
Bengal or West Pakistan should te
vehabilitated and duly orovided with
suitable jobs during next five or six
months and in case the Government
fail to do so, then as far as honesty
and sincerity goes they have no right
to continue any further.

4 PM.

- Shri Gadgil: I am greatly obliged
to the Members of this hon. House
because, on the whole, they have
treated me very fairly in the course
of yesterday and today. 1 thought till
yesterday evening that I was the
villain of the peace. But, when 1
heard some speakers today, my soul
was restored to myself and after all,
I felt that I had some human sympa-
thy still left, which is still appreciated
and acknowledged.

I have heard this criticism which
has been partly cynical, partly critical,
and partly constructive. Inasmuch as
I am accepting reference to the Select
Committee in terms moved by my hon.
friend Pandit Thakur Das Bhargava,
with the addition nf my esteemed
colleague the Minister for Relief and
Rehabilitation as nne of the Members,
normally, there would be little justifi-
cation for me to make a long speech.
But, Sir, I deliberately said that the
Bill was a simple Bill, thinking that I
would be taken at my word, and cri-
ticism would not spread far and wide.
Undoubtedly, big printiples have been
discussed here. and matters have heen
also expressed with great emotion,
with great sentiment. and let me say
that I am in full accord with those
sentiments. And if it was only a
question of my becoming popular. I
would have easily accepted the sug-
gestion made by my hon. friend, and
old silver-haired colleague who looks;
almost like a Rishi, from whom
expected blessings, but I got curses.

Shri Naziruddin Ahmad: They are
affectionate curses.

Shri Gadgil: 1 am here not merely
as an individual, but as part of the
Government......

Shri Tyagl: He is Durvasa.

Shri Gadgll:...that stands to do jus-
tice between individual and individual,
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ween the individual an e com-
;e:.nity and stands between something
llke chaos and disorder and ordered
progress of the community all along
the line. It is therefore an obligation
on my part that I must do the right
&hing, with popularity if possible, with-
out it, if necessary. 11 the same, Sir,
1 want to assure this hon. House that
I will go to the utmost length, although
1 cannot compete with the great Ram:

(Aradanayae lokasya Janakim.
H=qFT A aqqy) because I want
to respect the law, that is Janaki, the
prestige of the Constitution. Upto
that extent whatever formula my
esteemed friends, Members in the
Select Committee may suggest, I shal
accept.

Reference was made that I was be-
coming a fascist. Even if I want to
become a fascist, I shall not preach
atheism in a Church. I shall certainly
not preach fascism in a democratic
assembly like this. But, fascism is
not to be preached; it is a philosophy
of action. And, inasmuch as 1 am
speaking and appealing to the good
sense of the House, to their judgment,
to their desire to do justice between
parties and parties, surely I cannot be
accused of fascism. I stand for demo-
cracy as I know that democracy is
something more than a form and per-
suasion is its dynamic.

[SHR1 HIMATSINGKA in the Chair]

Sir, my hon. friend Pandit Thakur
Das Bhargava said something about
the provisions of the Land Revenue
Recovery Act under which land re-
venue is collected in the province of
Delhi. It is not the intention that for
non-payment, defaulters should be put
into jail. Whatever the provisions of
the other law may be about arrest, to
which he made reference, surely this
piece of legislation cannot override
them. They are there. The only ob-
Ject is to secure arrears of rent and
damages bg a speedier method with
the one object namely that as the
money comes,—I am not going to
freeze the amount—the whole amount
will be again spent in building more
and more houses for the refugees:
take from the refugees and give to
the refugees; take water from the
Ganges and worship the Ganges. That
is the whole plan. In that I am sure
that every reasonable man will agree.

Then, Sir, my hon. friend Dr. Bakshi
Tek Chand referred to a sentence
which I did utter in the course of my
speech. But, I regret to say that it
was taken out of the context and what
is most surprising, it has been given
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unfair prominence in the newspapers
today. What I said exactly was this:

“It you ask that every Govern-
ment due should be recovered
through a Civil Court...

Then my hon. friend Mr. Sondhi
said:

“That is your own court.”

Shri Sondhi: Your own creation, I
said.

Shri Gadgil: The innuendo was that
the judiciary was subordinate to us,
or under us, practically a slave. I
therefore said: “I wish it were so”.
Then I said. ‘Do not the last two or
three months show that there is a re-
gular war between the executive and
the judiciary?” I merely tried to
describe in my own way what is hap-
pening. I am entirely at one with my
hon. friend Dr. Bakshi Tek Chand that
it is the function of 1the Supreme
Court or anything that corresponds
to it, or in other words, the judiciary,
to guard the civil liberties of the citi-
7ens, to be the watch dog of the liberty
won after such hard struggle.

Babu Ramnarayan Singh: Guard the
Government also. ‘

Shri Gadgil: What is more important
is. that in a country which has a fede-
ral constitution, it is precisely the func-
tion of this judiciary, the Supreme
Court, to say what is intra vires and
what is ultra wvires. ' At the same
time Sir, I am giving expression to my
own views, if the Supreme Court or
the judiciary extends its jurisdiction
and pronounces that a particular piece
of legislation is undesirable or unrea-
sonable, it is going for beyond its legi-
timate jurisdiction.

Pandit Thakur Das Bhargava: The
Constitution itself provides that Couris
must find whether restrictions upon
fundamental rights are reasonable.

Shri Gadgil: That is not my inter-
pretation of the Constitution. In other
words, analyse what would be the
situation. Here is public opinion ex-
pressed through the representatives of
the public that a particular plece of
law is absolutely necessary for the
economic progress of this country and
half a dozen reactionary people or per-
haps one may say that it is ultra vires.
This is not the function of the Supreme
Court. The Supreme Court in a fede-
ral constitution can say these are the
functions of the States, and those are
the functions of the Centre. But if
they go beyond that, to consider the
desirability of the law, the needs of
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presentatives in the form of law, they
*will compete with the sovereignty of
‘this House or Parliament. Who is
sovereign? Is Parliament sovereign or
the Supreme Court sovereign? Who
will have the last word? If Parlia-
‘ment is sovereign, then the desirability
of the law, the necessity or the reason-
ableness of the law, must be judged
by Parliament itself, though the initia-
tive may be taken by the Executive of
‘the day. The law represents the com-
monsense of the community. Within
that limitation......

. Pandit Kunzru (Uttar Pradesh):
‘May I ask my hon. friend whether it
is necessary for him to make remarks
«©n a subject which we cannot discuss
Jjust now? After all, the courts give
-effect to the Constitution which has
been passed by Parliament; so they
are not adopting any extraneous stand-
ards. They are conforming to what
Parliament itself has laid down.

Shri Gadgil: My iustification for
+this is this. It was in such a manner
that my particular sentence was un-
~derstood or misunderstood by my

friend. -

Dr. Tek Chand: Sir, may I say that
‘my learned friend is raising very big
issues. May I ask you, Sir, if you will
permit us, after he has finished, to
give the reply? He has raised issues
which are fundamental, and which are
not at all germane to this Bill and
the matter which is under discussion.
and the whole position taken up by
‘him is entirely wrong and contrary to
the Constitution, contrary to the Fun-
-damental Rights. If the powers of the
Supreme Court and the ‘reasonable-
ness' of certain provisions in Acts pass-
-ed by Parliament or State Legislatures
are to be considered, then we will
"have to go over very wide ground, and
it the hon. Minister is permitted to
-do so, I would ask you, Sir, to allow
us to place the position correctly be-
fore the House. In this Bill in which
‘the hon. Minister wants a few words
to be added here or there, the discus-
sion is being diverted to a matter
which is fundamental—not fundamental
to this varticular Bill—but to the very
foundations of the Constitution which
the representatives of the people after
two years of careful and hard work
promulgated last year.

Shri Tyagi: Sir. the hon. Minister
has not raised any such issue. As I
understood him, he only said that the
‘Supreme Court was only to interpret
‘the law and not to comment on it.

Mr. Chairman: Order, order. The
Minister may continue.
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Shrl Gadgil: Sir, this disposes of the

uestion so far as my attitude towards
the judiciary of the country is con-
cerned.

Now, my hon. friend Dr. Tek Chand
gave certain instances. He also sald
that the original law in 1947 was
limited in scope and then the Minister
again came in 1948, and he came again
in 1949 and still again in 1950 to the
House. The very fact that again
and again I come Dbefore this
hon. House shows that I do not want
to do anything arbitrarily. I want to
carry the vote of the House, for I al-
ways believe that the title to power is
based on the consent of the governed.
But then it is like the fish and the
great sage Manu. When there was the
great calamity, everything was destroy-
ed. and a small fish went to Manu
Maharaj and said, “You have destroy-
ed everything, why do you not give
me a little protection?” So Manu
Maharaj gave it protection by putting
it in a small pot of water. But in no
time the pot was filled and there was
not sufficient space. Then he put it
in a bigger one., but the same thing
happened. He put it in a still bigger
vessel, and so on. The problem is the
same here. The more I do, the more
complicated it bLecomes. The more
houses I build, the more acute the
situation becomes. Therefore I have
to come every now and then to you
because I do not want to do anything
arbitrarilv. I do everything democra-
tically. When I come before you,
when I put before you my difficulties
honestly and sincerely, either vou
must solve them in the manner I sug-
gest, or you must suggest some for-
mula which will solve them. And it
Is because of this that I gladly
accepted the reference to a select com-
mittee. not only now, but even before,
three days before, when some Mem-
bers of Parliament saw me. There-
fore, Sir......

Shri Sondhi: But for God’'s sake, do
not call it simple.

.. Shri Gadgil: Sir, I do still stand by
my description

Sir, the suggestion was made that
I should withdraw this Bill as it is
against the resolution passed by the
Congress at Nasik. But it is because
the Nasik Congress has passed a

‘certain resolution, giving high priori-

ty for this question of the refugees
that- I thought it was necessary to
bring this Bill, because the whole ques-
tion would come up and the construc-
tive ability which 1 see in this hom.
House will be nut to test. Sir. if I dn
not proceed with the Bill what will
hapoen? The ordinary law of the
land will go on working. Suppose a



11390  Delhi Premises
(Requisition

{Shri Gadgill

plot has been encroached upon and
the private party affected goes to the
criminal court. Nobody can say that
the man occupied the plot with a view
to flatter the party. It must give him
annoyance in ordinary circumstances.
The criminal court will eject him.
The man will be driven out from that
plot without any alternative accom-
modation. But what I am proposing
and what we have been doing even be-
fore this Bill was brought is to see
‘that no one is thrown out on
the street. We fix a time limit.
We fixed the 1st of January 1949,
‘and whosoever had built by that
time would be given plots. If it
is a small hnuse which could be
removed, he will be given some-
‘thing. If it is a big house, and
if he cannot otherwise manage with
the owner or the municipality or with
any other authority, then alsp we will
consider it sympathetically. There is
no one medicine prescribed for every
case. Surely you will not expect me
to accept this extreme proposition that
the status quo must be maintained as
it is. I am glad the representative
from Delhi who knows where the shoe
pinches has dared to throw out con-
structive suggestions. I have not the
slightest doubt that the select com-
mittee will consider them. I have not
the slightest doubt also that much
more difficult problems have been solv-
ed by this Parliament with cooperation
and in a soirit of goodwill. This is
not such a big problem as defles solu-
tion. I do not share that pessimism.
In fact, I said to my friends privately
that this was a challenge to my con-
structive abilitv and to the constructive
ability of every Member of this House.

My bon. friend Dr. Mookeriee
charged us with insanitv. He 3aid
that unless there is sanity among the
Ministers not to disturb lawful things.
ete. We have not disturbed anv iaw-
ful thing. If we disturb lawful things
there are dozens of rourts to take us
to account. I may tell him that at
any rate during the last six months
since he left us there has been no
insanity on the part of the Govern-
ment of India.

Shri Syamnandan Sahaya (8ijhar):
You mean whatever there was was in
his time?

Shrl Gadgil: My hon. friend Mr.
Kapoor moved his amendment and
I have accepted it. But I must tell
him very frankly when he says that
the status quo must remain...

Shri J. R. Kapoor: I never said un-
conditionally. I said that all equities
should be adjusted.
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Shri Gadgil: If that is his very,
latest view I am quite prepared to
accept it.

I was accused of proclaiming martial
law’by my esteemed friend Lala
Achint Ram. He also made reference
to the Nasik resolution about which 1
have said what I wanted to say. 1
want to assure him that since I
had the fortune of being one nf the
members of the Cabinet; at any rate,
in the initial stages, I did consider to
be a good fortune......

Dr. Pattabhi (Madras): Not now?

Shri _Gadgil: T have never by wurd
or action offended any person hizh
or low Everybody in Delhi knows
that there is no military guard or
police at my place. Anybody can
come without prior appointment any
hour of the day until midnight.

Shri Tyagi: Can we get tea also?

Shri Gadgil: In hundreds of cases.
although under the law the persons
could have been driven out ] have
glven extension after extension like a
good small cause judge.

As regards recovery of arrears I
would only cite the witnesses on mv
behalf. My friend Dr. Bakshi Tek
Chand and Pt. Bhargava will bear me-
out. If that js not sympathy. there-
cannot be any sympathy. Lakhs and
lakhs have been written off

Pandit Thakur Das Bhargava: Who-
says it is not sympathy? .

Shri Gadgil: If you charge me with
the duty of guarding the finances of
the country and the community, you
must at least expect me to tell yow
what is the real position. If this hon.
House out of generosity, which in
some cases has been very rightly ex-
ercised, decides that this concessinn
should be extended up to 1st March.
1950 I will accept it. not neccessarily
because it concurs with my judgvent
but because it is indicative of the col-
lective wisdom of this House, before-
which T must bow. But I would be
failing in my duty if I do not pcint
out the consequences of this act. If
you go on giving concession after
concession and create an atmosphere
in which the people will rznow that
they have to put a little more pressure,
they have to address a few more pub-
lic meetings or attempt to toke out.
a.few more processions, evervy thing
will be done, this will not limi: iteelf
to the problem as we face it in Delhi
but will extend all over the cnuntry.
That way lies the end of all Govern~
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ment. But it is most disastrous even
for the refugees themselves. Unless
I regularise the * position of ‘hese
unauthorised occupants of land either
by shifting them or by some other
means, what is the stability for themn.
Every day they are afraid as to what
will happen to them on the morrow.
I want to correct that state of aitairs.
I want to give them some confidence.
I want to tell them “If you cannot
remain here in the same place 1 shail
see that you are taken to some other
place.” If they have a shop or busi-
ness there I will see that they get
another place of business elsewhere.
It may be a small accommodation but
I will arrange for their residence in
some other place. Do you nct see in
big cities people come from 39. 49 and
even 100 miles from their resideunce
to their place of business? 1Is it
necessary that the man must be in
the premises where he carries on his
business? Certainly it is a thing
‘which we can think out in the select
committee. It is a matter to which
considerable thought has already
been given. But if I do not do any-
“thing and if I merely subscribe to
the view expressed by my hon.
tfriend Pandit Bhargava that self-
preservation is the most natural law
and allow things to go on as they
are 'and remain aloof, the Government
not doing anything it will mean ‘Jiski
lathi us ki bhains.” Today some
veople have occupied some land un-
authorisedly. Another gang or
group may come and they will drive
them out and plant themselves there...

Lala Achint Ram: They
gangs: they are patriots.

Shri Gadgil: I immediately changed
the word. I withdrew the first word.
Therefore I said group. :

An Hon. Member: Crook?

Shri Gadgil: Group. Another
group come and takes possession cf
the land. I doubt if there is a remedy
in a court of law. How can they say
that it was their own lan:d? There-
fore many legal compiications will
arise. It is from this point of view
sthat I want to deal with the problem
in a constructive manner so as to
give them stability and faith that to-
morrow will not be difterent from
today. Are you going to help me, I
ask hon. Members of this House?

Pandit Thakur Das Bhargava: Yes,
yes.

are not

Shri Gadgil: It that is so, I shall
certainly demand by price. It will
not be much. Only do not subscribe
to the view that the status quo must
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remain. Tell them that they have-
done wrong out of necessity. I sym-
pathise with them Government
could not do everything at the time:
and obviously Government knew what
was going on. It is just like passen-

-gers at a station getting into a com-

partment one after another. They

.begin to fight but when the train

starts moving somehow or other ad-
justment is made and quiet is restor-
ed in the compartment. We have:
now come to the second stage. We
now know the size of the problem and
therefore we can visualise the size:

‘of the remedy and the contents of

the same. But if you say “Because
vou have not done anything for the

1ast three years, therefore there is a

sort of estopel or res judicata, call it.
wnatever you like”, that is not the
correct attitude. You insisted rightly
and I agree that these people must be:
rehabilitated. But no one can say
“Because I have built a construction -
near the Connaught (ircus, therefore-
I must be rehabilitated there.”

When there was unexpected rain
last year many refugees were removed:
and put in schools. Some of them re-
fused to vacate the schools after two:
months, when the schools were
about to reopen. I had' to take:
the help of the police, shall I
allow them to remain there and
jeopardise the very existence of the:
educational institutions?

Certain refugees were accommodat-
ed In the Government House, which
1 proposed tn call from today ‘“Ashok
Bagh”. Because they remained
there for a month or two if they said
“We must remain here: we are as.
good as Rajen Babu, and because you
gave us assurances, made speeches,
wrote articles before the Partition we-
have rome here” that would not be
fair. You demand from the Govern-
ment that Government c<hall give the
first priority. that Government sha
dn their maximum and if they do not
do it. you have a right to cashier the
Government. But when we suggest
a remedy please understand the full
implications of what T have said. If
vou do that you will certainly agree
that what I propose today will reha-
b{litate them better than any other-
plan.

fn connection with this accomm»>-
dation problem my friend from Delhi
partly congratulated me, though in
the beginning he stated that he could
not congratulate me. v

Bi?lhﬂ Deshbandhu Gupta: On the-

8bri Gadgil: I know the logle of
events proved stronger.



1143 Delkhi Premises
(Requisition

Shri Sondhi: That is self deception.

Shri Gadgil: He saii tha: we havel
done this, that and the other. I want
10 tell him that so far as New Dolhi
18 concerned 80 per cent of houses
.belong {6 Government and they have
-already decided that there would be
no open spaces as you find them to-
-day. Gradually they will disappear
and the open space per capita, it has
been decided, will be not more than
120 square feet.

An Hon. Member: What is it today?

Shri Gadgil: Today it is eight times
'-that.. You must remember that New
Delhi was built in the atmosphere of
imperial thinking.

Shri Sondhi: Will that include the
Ministers’ bungalows also?

Shri Gadgil: They will be the first
~casualty.

New Delhi was built in the spirit
of Imperialism, prestige and all that.
The process from that status to a
democratic existence or a proletariat
-existence may not be very quick but
it is gradually coming.

Certaln cases have been referred to
by my friend, Mr. Deshbandhu Gupta.
All T ean 83y at this stgge is that [
;’gmnﬁge to consider every one of them,

ut so far as putting up another
storey on each of the units in Babar
Lane Colony is concerned, I may easi-
ly say that I agree with him and 1
shall see’ that everything that is possi-
ble will be done.

About the requisitioning of new
buildings., somehow or other this has
been a matter of dispute. He and his
friends have been contending that be-
cause we want to take new buildings
under requisition, therefore bulilding
activity is not encouraged. I have
taken the view that it is not so. After
all, in the course of the last year and
a half, in New Delhi I requisitioned 22
houses and de-requisitioned 47, and
eut of the five newly-constructed
Thouses I requigitioned just one.

Shri Deshbandhu Gupta: It is the
threat of requisition.

Shri Gadgil: But even if you do not
agree with this, I may say that last
year the Government of India issued
.a press note saying that they will not
acquire any new construction. meant
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by the man for his own personal use,
and, secondly, that 50 per cent. will
not be acquired at all. Even then this
fear persists. I propose to announce
within the course of the next few
weeks that with certain limitations, I
shall not acquire new buildings for a
period of two years unless there is a
grave emergency. Now, what Mr.
Deshbandhu Gupta has promised is
that buildings will come up. Let me
hope—they have not appeared in
Bombay at any rate. He gave certain
figures about Bombay. I wish he
could have given some figures about
the building activity of the Bombay
Government. It you take the total
new construction in the course of the
last two and a half years, Delhi will
present a better record.

Shri Deshbandhu Gupta: I was giv-
ing the private building record.

Shri Gadgil: Just give the total
number.........

Shri Deshbandhu Gupta: If my hon.
friend chooses to compete with the
Bombay Government, he is free to do
so and I will congratulate him on that.

Shri Gadgil: Just to give the total
number, we have built 14,000 houses
for the displaced persons and 3,500 for
the Government employees.

Now, the plots sold by the Improve-
ment Trust evidently were not built
upon because they were purchased, at
least by some, with a view to make
profit by speculation. There is no
denying that fact. Now, since the last
eight’ months or more there is no con-
trol on bricks and cement is easily
available, why has progress not been
made in building on plots apart from
those which have been occupied or on
which unauthorised constructions have
been erected?

Shri Deshbandhu Gupta: Threat of
requisition.

Shri Gadgil: I do not know how far
it is true, but I am told by certain
persons who apparently know it, that
it buildings are constructed naturally
the Income-tax Officer will enquire
whence the builder got the money.
So, it is the possibility of the black-
market money becoming evident which
has made the building activity shy and
not because there is any lack of en~
couragement on the part of Govern-
ment.

Shri Sondhi: Secure the hon. ¥inance
Minister’'s co-operation also.
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Shri Gadgil: The Finance Minister's
co-operation is conditional. If you co-
operate, pay honestly, do not dodge
taxes, and do not run newspapers to
condemn the Government, then I am
sure—he i{s a Mahratta and a shrewd
man—he will certainly co-operate, but
in co-operation he always sees that he
gets more than what he gives.

An Hon. Member: Responsive co-
operation.

Shri Gadgil: Yes, responsive cu-
operation.

Now, Sir, one of the hon. Members
said that this whole Bill was ultra
vires, illegal and bad draftsmanship,
etc, etc. As regards draftsmanship, I
oiﬁown any responsibility and it goes
to my hon. friend on my left. In as
much as he has received so many
encomiums at the hands of so many
‘Members here, presumably the ~draft-
ing must be very good.

Now, there was some trouble about
the definition of permises. I want to
know this as a layman. because I have
left practice long long ago. If on a
tand something is built and the land
does not belong to the builder, is it or
1is it not an accretion? If it is an accre-
tion, it goes with the owrershin of the
land; therefore, the premises’ autor& i}
cally become the premises of the
ernment and under this Act, even w
out a change of the definition or its
widening, I can evict the man. But I
do not want to take any clances’ I
am so much afraid of the courts:.:'I
want to make whatever power I -want
perfectly valid and perfectly constitu-
tinnal.

Now, Sir, I do not want to take much
of the time of the hon. House. I agree
with my hon. friend. Babu Ramnarayan
Singh, that there should be no prestige
involved in terms of individuals. 1
entirely agreee. Who am I? I am
nobody. T am what T am because of
your love. because of your respect.
And, therefore, the prestige is of any
good thing that I may do, of any just
thing that I may do, any fair thing
that T may do, and to the extent that
it is fair my prestige is maintained,
everybody's prestige is maintained.
Therefore, I aypeal in all sincerity.

Just as vou do not doubt my
sincerity, I do not doubt yours. I
never dreamt of doing that. Let us
go together and let us solve this pro-
blem and put our house in order, be-
cause all round we see dark clouds
gathering and we do not know What
will happen tomorrow.
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“Na jane Janakinatha prabhate kim
bhavishate.”

Therefore, it is of greater importance,
of utmost urgency that we should solve
this problem quickly so that in any
untoward circumstances at least our
home front must be completely united.

Mr. Chairman: I will now put the
amendment of Pandit Thakur Das
Bhargava, but before that there are
two small amendments moved to
Pandit Bhargava's amendment. 1 shall
put them first.

Shri Gadgll: So far as the amend-
ment of Pandit Thakur Das Bhargava
is concerned. I am accepting it. Then
there is an amendment by Dr. Bakshi
Tek Chand. I assure the House that
if we are not able to conclude our
deliberations by 15th December, sure-
ly I shall com& before this hon. House
for extension of time.

Dr. Tek Chand: In view of the
assurance given by the hon. Minister,
I beg leave of the House to withdraw
my amendment.

The amendment was by leave with-
drawn.

Mr. Chairman: So I shall now put
the amendment of Shri Jaspat Roy
Kapoor. The question is:

In the amendment: proposed byul
..Pandit Thakur ' Das Bhargava, .
after ‘the -name. of  Shri. 8. .N.,
-Buraghham adgd the. name of ﬂw
ri Ajit: Brasad Jain, ~ . "y
2, The motion was. adopted :
o.Mr. Chairman: I shall now pat
Pandit Thakur Das Bhargava’s amend-
ment. The question is:

“That the Bill be referred to a
Select Committee consisting of Dr.
Syama Prasad Mookerjee, Dr.
Bakshi Tek Chand, Shri Deshban-
dhu Gupta, Shri Jaspat Roy
Kapoor, Lala Achint Ram, Shri-
mati Sucheta Kripalani, Shri Raj
Bahadur, Shri T. R. Deogirikar,
Dr. Ram Subhag Singh, Shrl Mihir
Lal Chattppadhyay, Shri Tribhuan
Narayan Singh, Shri T. Hussain,
Sardar Bhopinder Singh Man, Prof.
S. . Mishra, Dr. M. Channa
Reddy, Shri Sita Ram S. Jajoo,
Shri Satish Chandra, Giani Gur-
mukh Singh Musafir, Shrimati
Jayashri Raiji, Sardar Hukam
Singh, the hon. Shri N. V. Gadgil.
Shri S. N. Buragohain, the hon.
Shri Ajit Prasad Jain, and the
Mover with instructions to report
by the 15th December 1950.”

The motion was adopted.

b



1147 1 DECEMBER 1950 1148

COOCH-BEHAR (ASSIMILATION OF
’ LAWS) BILL.

The Minister of Law (Dr. Ambed-
kar): I beg to move:

“That the Bill to assimilate cer-
tain laws in force in Cooch-Behar
to the laws in force in the rest of
West Bengal, be taken into con-
sideration.”

This is a very simple and short Bill,
but having regard to the experience
which we have had in the last whole
week, I hope that I will be fortunate
enough to get this Bill through before
the House rises this evening.

Sir, the object of the Bill is to extend
.certain Central laws relating to matters
lying in List I and II to Cooch-Behar.
The Bill proposes to give the Central
Government power to appoint a day
by notification in the Gazette as to
when these laws will come into opera-
tion. There is only one exception to
‘these laws, and that is with regard to
the Muslim shariat law. With regard
to that., power is given to the West
Bengal Government to appoint the day
50 that on the day appointed by it the
Muslim shariat law will come into
operation. This Bill would have been
unnecessary had Cooch-Behar become
a merged State before 1949, because
the House will remember that by Act
LIX of 1949 which was passed, I be-
lieve, in the December Session of the
Assembly, the whole lot of Central laws
were made applicable to all merged
States, but unfortunately at that time
Cooch-Behar had not become a merged
State. The order merging Cooch-Behar
in West Bengal was issued by the
President some time in January 1950,
with the result that this supplementary
Bill, so to say, became necessary.
do not think that there is any clause
which requires any further explanation.

Mr. Chairman: The question is:

“That the Bill to assimilate cew-
tain laws in force in Cooch-Behar
to the laws in force in the rest of
West Bengal, be taken into con-
sideration.”

The motion was adopted.
Clauses 1 to 4, were added to the Bill.

The Title and the Enacting Formula
were added to the Bill.

Dr. Ambedkar: Sir, I move:
“That the Bill be passed.”

Mr. Chairman: The question is:
" “That the Bill be passed.”

The motion was adopted.

INDIAN TARIFF (FOURTH AMEND-
MENT) BILL.
'The Minister of Commerce (Shri Stk
Prakasa): I beg to move:

“That‘the Bill further to amend
the Im;han Tariff Act, 1934, be
taken into consideration.”

}n coming before this House wit
this Bill, I must confess that I approacg
this august Parliament in fear and in
trembhng;. for from the letters that I
have received, from the articles I have
read and from the speeches I have
heard, I have felt that the sole purpose
of the manufacture of jute—and that is
the most important part of my Bill, or
at least my hon. friends think so—is
that some sort of the strongest possible
rope should be prepared with a mixture
not only of jute but also of the mesta
and Bimli varieties thereof, so that the
Commerce Minister may be hanged
safely by thegnearest tree; and as I go
to the gallows, I have at least this
satisfaction that everybody in the
country and outside—the growers of
jute, the manufacturers of jute, the
traders, the merchants, and even the
black-marketeers in America—are of
one mind so far as the safety of the
finances of the country is concerned;
and I congratulate my hon. and es-
teemed friend, the Finance Minister,
when I realise from all the excitement
that has been caused, that he is on very
go;)d ground and that his Budget is
safe.

Shri Kamath (Madhya Pradesh):
How does the hon. Minister know the
mind of the black-marketeers in
America? :

Shri Sri Prakasa: So far as I am

- aware, they are very anxious to bring

their hoarded dollars back to India;
and they are not able to do so. There-
fore their anxiety is understandable.

Sir, this measure is really not so
complicated as it appears; and I shall
begin by assuring the House that I pro-
.pose to take it into the fullest confi-
dence; and when I have told my simple
story in a few simple words, I have
no doubt that I shall have the fullest
support of the House.

The measure that I am proposing has
three deflnite purposes. One is to
convert the recent Ordinance regarding
export ‘duty on raw cotton, cotion
waste and raw wool into an Act of the
Parliament. Then, it seeks to raise
and fix duties on hessian and sacking...

Shri Tyagl (Uttar Pradesh). On a
point of order, Mr. Chairman. I beg
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to submit that this Bill is ultra vires,
because it delegates the power of tax-
ation to the Government. The power
of taxation is the inherent and basic
power of the Parliament itself and this
power cannot be delegated to any
other authority, whether it be Govern-
ment or even something more respon-
sible than it.

Dr. Pattabhi (Madras): No.

Shri Tyagi: My submission there-
fore is that even in England when the
Government is to enhance its dutles,
it has to be empowered by a resolu-
tion of the Ways and Means Commit-
tee. Otherwise, it has always to re-
duce the duties, not to enhance them.
It cannot increase unless it is armed
by a resolution of the Ways and Means
Committee. I, therefore, crave your
ruling that this is ultra vires.

Dr. Pattabhi: I submit that this
point can be raised only after the
Minister in Charge has finished his
speech and not in the middle.

Shri Sri Prakasa: So far as my
memory goes, I remember to have read
in the most authoritative books on
political science that Parliament can
do everything except turn a man into
a woman and a woman into a man;
and as this Bill seeks to do nothing so
drastic, I think it is perfectly intra vires
of the Constitution. If, however, my
hon. friend has any objection to the
giving of the power of taxation to the
executive, he will be perfectly entitled
to voice his opinion when the relevant
clause comes up for discussion.

As 1 was saying, Sir, this Bill has
three objects: to convert the recent
Ordinance in this behalf into an Act
of Parliament; to raise and fix duties
on hessian and sacking; and. lastly, to
give power to Government—and that
was the matter on which my hon.
friend just waxed eloquent—to levy or
raise export duties, as circumstances
might warrant.

8ir, the story is, as I said, a simple
eone; and I shall narrate it as simply
as I can. Before devaluation in Sep-
tember 1949 India’s exports were fall-
ing due to our prices being high in re-
lation to world prices. We had, there-
fore. to remove and reduce export
duties to protect our export trade. The
devaluation of the rupee in September
1949 made basic alterations in the re-
lationship between our internal and
world prices. Then a new danger ap-
peared on the scene. Internal prices
started rising, because they have to
keep pace under the unavoidable eco-
nomic laws, with prices in overseas
countries; and we could not poesi-
bly allow our general prices to

rise higher than they already were.
Thus ecxport duties were imposed
or enhanced on a number of
commodities; for instance, on hessian
from the original Rs. 80 they were
raised to Rs. 350 in September 1949;
then to Rs. 750 in October 1950 and now
we are raising it to Rs. 1,500 in Novem-
ber 1950. In September 1949, Sir, price
control was also imposed on exports of
jute manufactures and raw jute to keep
in check internal prices of the raw
material and proflts of jute industry.
Shortage of raw jute endangered pri-
ces which were becoming too high, for
the demand from jute manufacturers
was very great.

Thus action was necessary, as there
was also danger of various substitutes’
for jute coming into the market, and
this would have been harmful in the
long run to our jute industry. The
main criticism that has been directed
during all these months that I have
been in this office is to the price con-
trol of exported jute manufacture.
Loss of foreign exchange, especially
dollars, has been suffered as the
American free market was much
higher than the landed cost of hessian
on controlled Indian prices. Various
calculations have been made; and I
have no desire to quarrel with the
various figures that have been given
in this House and in the public press.
We ourselves feel that there has been
a great deal of exaggeration that has
been indulged in ir the calculation of
these figures. There have been ups
and downs in the American market;
but the fact is undoubted that there
has been a disparity of prices which
has meant loss of valuable dollars.

The sudden outbreak of war in Korea
in June 1950 changed the situation
very very greatly., The price of
cotton, for instance, in the world be-
came twice the controlled price of
Indian cotton. Cotton waste became so
valuable outside that some persons in
India actually started turning good
cotton into waste for export purposes.
Raw wool, to take another example,
went up in price over one hundred per
cent; and we were compelled to ban all
exports because we found that our
indigenous and cottage industries were
suffering. No alternative to the situa-
tion being available, export duty on
raw cotton was increased on 8th Nov-
ember 1950 and new export duties
were imposed on raw wool and cotton
waste by an Ordinance. I have there-
fore come to the House for its appro-
val to the measures taken.

I now come to jute. Sir, for that
the most exciting subject. I shall tr':
to go into details of this problem: and
I shall myself try to understand it
with the help of the House. I must
confess straight off that it has caused
me the biggest possible headache dur-
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ing the few months that I have held
my present office. I have heard end-
less complaints against all that the
QGovernment was seeking to do, and
there have also been endless proposals
as to how we should tackle the situa-
tion. So far as my information goes.
the world’s requirements of jute are
about 90 lakhs of bales. Each bale
is roughly of 5 maunds. United India
produced all the jute that the world
needed; and when we were unfortu-
nately divided, the situation was this
that what became Pakistan was found
producing 70 lakhs of bales or there-
abouts, and what remained of India
g;oduced only 20 lakhs. If all our

jute mills worked for about 48

1162

hours a week our total requirements
would be 65 lakhs of bales. But if they
worked for 428 hours a week, as
they have been working, then we re-
quire roughly 53 lakhs of bales.

5 P,

Mr. %ai@n: Will the hon. Minig-
ter take a long time?

Shri Sri Prakasa: Sir, I believe 1
shall have to speak for some time—teo
carry the House with me.

Mr. Chairman: The House stands ad-
journed till 10-45 oM. on Monday.

The House then adjourned till a

Quarter to Eleven of the Clock en
Monday, the 4th December, 1956,





